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37
LOK SABHA

Tuesday, the lst March, 1852

The Lok Sabha met at Eleven of the
Clock

[MR, SPEAKER in the Chair]
.ORAL ANSWERS TO QUESTIONS
CustoMs HoOUSES

*340. Sardar Hukam Singh: Will the
Minister of Finance be pleased to state:

r

(a) whether the Indian Merchants
Chamber has urged Government to
appeint a committee to review the
functioning of the customs houses so
as to formulate proposals for reform-
jng their procedure and practice; and

. (b) if so, whether any committee is
proposed to be appointed?

The Minister of Revenue and Defence
Expenditare (Shri A. C. Guha): (a)
Yes, Sir.

(b)Y The matter is under considera-
tion.

Sardar Hukam Singh. May I know
whether the Chamber has brought to
the notice of the Government any defi-
nite defects in the functioning of these
customs houses?

Shri A. C. Guha: Yes; the Chamber
has brought forward primarily two
matters: one is to have a review of
the whole procedure and for the set-
ting up of an expert committee for the
work., and the secund is to have some
independent appellate body. At pre-
sent, the appeal is heard by the Board
itself. The Chamber has suggested that
there should be a separate appellate
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body. Both the matters are under
sympathetic consideration.

Shri 8. C. Samanta: May I know whe-
ther any drastic change has been made
in the rules of procedure during the
Iast six months?

Shri A. C. Guha: I cannot understand
what the hon. Member means by dras-
tic change. The rules of procedure are
periodically changed according to chang-
ing circumstances.
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the number of students studying
language-wise?

Shrl Satish Chandra: I have got the
break up of the language-wise figures
for service officers, Civilian gazetted
officers and others for various courses.
It is a long table and I shall show it
to the hon. Member if he so desires.

Shri Heda: Question No. 1384 may
alsn be taken up along with question
No. 342. '

Shri Datar: Yes; it may be done.

Mr, Speaker: Yes; both the questions
will be taken up together.

MERGER OF MINISTRIES OF STATES AND
HoME AFFAIRS

*342. Shri Dabhi: Will the Minister
of Home Affairs be pleased to state
what are the new arrangements conse-
quent on the merger of the Ministries
of States and Home Aflairs regarding
the staff at present working in the
States Ministry and the various mat-
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ters at present dealt with by the States
Ministry?

The Deputy Minister of Home Affairs
(Shri Datar): As a result of the com-
bination of the Ministry of Home
Affairs and the Ministry of States, all
business formerly transacted by the
two Ministries has been allocated to
the Ministry of Home Affairs to which.
has been added the necessary comple-
ment of officers and staff from the Min-
istry of States.

MERGER OF STATEs AnND HoME MiNis-
TRIES

*384. Shri Heda: Will the Minister
of Home Affairs be pleased to state:
l

(a) the reasons for the merger of
the Ministries of States and Home
Affairs; and

(b) the savings thus effected?

The Deputy Minister of Home Affairs
(Shri Datar): (a) The special functions
entrusted to the Ministry of States
have now been largely settled, and it
was therefore decided that with effect
from the 10th January 1955, the Min-
istry of Home Affairs and the Ministry
of States should be combined in one
Ministry to be known as the Minixstry
nf Home Affairs. -

fb) A saving of about 1} lakhs is
expected to result as a consequence of
this step. A further saving of
Rs. 6,350,000 is expected in respect of
subordinate organisations.

INDUSTRIAL FINANCE CORPORATION

*343. Shri Jhulan Simha: Will the
Minister of Finance be pleased 1o state
how many companies owing money to
the Industrial Finance Corporation of
India have closed down and what has
been the approximate loss to the Cor-
poration by such closure?

The Minister of Revenue and De-
fence Expenditure (Shri A, C. Guha):
Four companies owing money to the
Corporation have rclosed down.

It is not possible at this stage to say
even approximately whether any loss.
and if so, what will be incurred by the



321 Oral Answers

corporation in regard to any of these
four Companies as the securities ob-
tained by the Corporation for the loans
have not yet been disposed of.

Shri Jhulan Sinha: May I know if
the lending authority ever considered
the question of the stability of the
companies before lending out money to
those companies who have since closed
down?

Shri A. C. Guha: Every loan was
guaranteed by some securities and
those securities have not been disposed
of. All precautions are taken before
money is given.

Shri 8. N. Das: May I know the
number of companies which have been
taken over by the Industrial Finance
Corporation?

Shri A. C. Guba; Four companies have
been taken over by the Industrial Fin-
ance Corporation.

Shri Ramachandra Reddi: What are
the four companies that have been
closed down?

Shri A, C. Guha: The Sodepur Glass
Works, The Solar Batteries and Flash-
lights Ltd, Bombay, The Punjab
Vanaspati and Oil Mills, Lucknow and
Shri Vikram Cotton Mills, Ltd., Luck-
now.

Shri Kasliwal: May I know if it is a
fact that the Industrial Finance Corpo-
ration proposes to auction up the
Sodepur Glass Works and it is quite
possible that because of this euction,
the Industrial Finance Corporation will
suffer a great loss?

Shri A, C. Guha: I think I have stated
on previous occasions that this tran-
saction of the Industrial Finance Cor-
poration has practically failed and the
Industrial Finance Corporation tried to
dispose of the thing. First, they tried
by some private negotiation; then they
advertised publicly, asking for tenders,
and I think while closing up that affair,
the Industrial Finance Corporation will
have to incur some loss.
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Jama Masjid, DELHI

*345. Shri Bishwa Nath Roy:.- Will
the Minister of Education be pleased
to state:

(a) whether Government's atitentiom
has been drawn to the fact that the
Jama Masjid in Delhi needs repair;
and

(b) if so, whether any scheme is
under consideration for its repair?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) Yes

Shri Bishwa Nath Boy: May I know
whether there is any scheme under
consideration for the improvement of
the surroundings?

Dr. M. M. Das: No scheme is under
contemplation now for the improvement
of the surroundings, so far as I know.
But for the repair work of the Jama
Masjid, there is a scheme.

Shri Bishwa Nath Roy: May I know
the estimated expenditure for these
repairs?

Dr. M. M. Das: Two estimates were
prepared: one was for a special repair
amounting to Rs. 1,13,800 and rnother
for annual repairs amounting to
Rs. 17,390.

Shri Bishwa Nath Roy: May I know
the time by which these repairs will
be completed?

Dr. M. M. Das: I cannot give the hon.
Member the time when they will be
completed, but the repair works will
be taken up three or four months hence.

ORDNANCE FACTORIES RE-ORGANISATION
CITTi's ¢

*347. Shri Gidwani: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that the
Ordnance Factories Re-organisation
Committee have submitted their report;

(b) if so, what are their recommen-
dations:



323 Oral Answers

(c) whether the recommendations
have been considered by Government;
and

(d) if so, which of the recommenda-
tions have been implemented so far?

The Deputy Minister of Defence (Shri
Satish Chandra): (a) Yes, Sir.

{b) to (d). Matters under investiga-
tion by the Committee were mostly of
a secret nature and it will not be in
the public interest to disclose the Com-
mittee's recommendations. They are
under active examination and Govern-
ment hope to take decision thereon
as soon as practicable.

Shri Gldwani: May I know what are
the reasons for considering these things
as secret?

Shri Satish Chandra: This Committee
has gone into details of the production
of defence stores in the country,, the
maximum utilisation of those factories
for greater production of Ccefence
stores, etc. It includes information
which should not be disclosed in the
interests of national security.

Shrl Gidwani: Is it a fact that the
Committee has made suggestions for
improving and ensuring maximuin effi-
clency in production, with a view to
produce a large variety of specialised
defence stores, and if so, what steps
have been taken to implement those
recommendations?

Shrl Satish Chandra: This report was
received only about two months ago.
It is being studied in the Ministries
of Defence and Finance by the services
headquarters and in the office cf the
Director-Gieneral of Ordnance Factories
when all the comments have been re-
ceived the Government will consider
the Committee's recommendations ane
by one and come to certain decisions.

Shri Gldwani: Has it also recom-
mended the maximum utilisation of
the Burplus capacity of Ordnance fac-
tories for civil production?

Shri Batish Chandra: Yes, Sir. The
Committee has made some recommen-
dations about the greater utilisation of
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Ordnance factories for certain items of
civil production; it has discouraged
such utilisation for certain other items.

WELFARE OF AIR FORCE PERSONNEL

*348. Shri D. C. Sharma:
Minister of Defence be
state:

Will the
pleased io

" (a) what steps have been taken by
Government towards the welfare and
morale of officers and their families in
Air Force Establishments since 1947;
and

(b) what further measures are pro-
posed to be taken in the mear future?

The Deputy Minisfer of Defence (Sar-
dar Majithia): (a) and (b). The
following facilities are available to
officers and their families at most of
the stations:

(1) Child Welfare and Maternity
Centres as well as Ladies
Clubs,

(2) Cinemas and Canteens run by
units inside the camps.

In addition to the above, married
accommodation is also provided. More-
over, additional domestic accommoda-
tion is under construction at Agra,
Poona and Palam. Government have
recently sanctioned the provision of
squash courts in some of the I.AF, sta-
tions. The question of providing fur-
ther amenities is now engaging the
attention of Government.

ShriD. C. Sharma: May I know
what further amenities are going to be
provided to these Air Force personnel;
what is the nature of those amenitias?

Sardar Majithia: I have already refer-
red to some of them. As yet, married
accommodation is not upto the scale.
The House will realise that after par-
{fition most of the Cantonments and the
buildings were left over in Pakistan
while most of the Army personnel and
the Air Force personnel came to India.
That meant a major problem of build-
ing accommodation for the Other
Ranks and the officers, which is being
looked into.
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Shri D. C, Sharma: May I know how
much money has been spent during the
current year on the steps for the wel-
fare of these Army personnel?

Sardar Majithia: I want notice for
that.

Shri D. C. Sharma; How long will it
take Government to provide adequate
accommodation to these officera?

Sardar Majithia: It depends upon the
finances available.

Shri Bhagwat Jha Azad: May I
know by what percentage the accom-
modation facilities fall short of the
present requirements?

Sardar Majithia: It is roundabout
one-third in the case of officers and
about two-thirds in the case cf Other
Ranks.

AMERICAN AID

#*350. Shri Radha Raman: Will the
Minister of Finance be pleased {o refer
to the reply given to starred question
No. 98 on the 17th November, 1854,
and state:

(a) whether Government have
worked out with the U.S. Embassy in
New Delhi details of the American
Aid for various projects from July,
1954 to June, 1955;

(b) if so, the total allocation made;
and

(c) the terms and conditions of the
aid?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R. Bha-
gat): (a) Yes, Sir.

(b) Approximately $75 milllon for
both developmental and technical assis-
tance.

(¢c) As already stated in reply to
starred question No. §8, a major por-
tion of the development assistance of
$60-5 million is in the form of a loan
and approximately 50 per cent. of the
total development assistance will be in
the shape of wheat and cotton.

Shri Radhg Raman: May I know whe-
ther the amount allocated during the
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current fiscal year under the revised
agreemen{ has increased or iz it the
same as it was in the previous year?

Shri B. R. Bhagat: It is more or less
the same,

Shri Radha Raman: May I know what
is the quantity of wheat and cotton
which the Government has received
from U.S.A. as part of the aid?

Shri B. R. Bhagat: Received under
this scheme or received in previous
years?

Shri Radha Raman: Received under
this scheme:

Shri B. R. Bhagat: We have not yet
recelved, but the allocation made is 18
million dollars worth of wheat and 12
million dollars worth of cotton.

Shri Radha Raman: As regards the
assistance which the Government will
receive, the hon. Parliamentary Secre-
tary has said that it will be in the
form of loan as well as in the form
of grant. May I know what is the
amount of the grant?

Shri B. R. Bhagat: The loan is 45 mil-
lion dollars. The rest is grant.

Shri Radha Raman: May I know if
there will be any other commodity ex-
cept cotton and wheat which the Gov-
ernment propose to receive from U.S.A.
in the shape of assistance?

Shri B. BR. Bhagat: No other commo-
dity except wheat, cotton and fertili-
Zers.

Shri Heda: Besides the aid in the
shape of materials or equipment are
we getting any gquantum of the aid
in the shape of dollars—I mean cur-
rency and cash?

Shri B. R, Bhagat: The 60.-5 million
dollar worth of aid is in the shape
mainly of equipment and rommodite
and fertilizers etc. No ‘cash ald 1s
involved.

TRAINING OF ARMED FORCES PERSONNEIL
ABROAD

*351. Shri Amjad Ali: Will the Min-
{ster of Defence be pleased to state:

(a) the total number of officers and
subordinates of the Arm; the Navy
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and the Air Force sent to foreign
<countries for training during the year
1954-55 till the 31st January, 1955;

(b) the criterion for their selection;

(c) the names of the countries to
‘which these trainees were sent: and

(d) the total expenditure incurred on
them?

The Minister of Defence (Dr. Katju):
(a) The fotal number of officers and
subordinates of the three services sent
to foreign countries for training is as
below:—

Army—33 officers and 10 J.C.Os.

Navy—22 officers, 9 cadets and 70
Ratings.

Air Force—57 officers and 24 Air-
men.

(b) Selection of an individual for
‘raMming abroad is based on his suita-
bility, merit and utility to the service.

(c) UK, USA,
Canada.

(d) Rs. 17-46 lakhs uptio 31st Jan-
uary, 1955.

Shri Amjad Ali: In view of the fact
that our Army is already modelled on
European fashion, how long does the
Government of India want to continue
this practice of sending our Armed
Forces to outside countries for train-

ing?
Dr. Katju: For as short a period as

Australia and
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Shri Velayudhan: The hon. Minister
saild that we are sending about Rs. 17
lakhs for the training of these officers.
May I know whether we are spending
any amount towards fee for the train-
ing or whether we are giving orly the
salary? Is Government spending any-
thing for these trainees there?

Dr. Katju;: We pay salaries, passage
allowance and daily allowance: also we
have to pay the tuition fees for training
in the institutions to which they are
sent, unless there are reciprocal ar-
rangements with those countries.

Basic EDUCATION—EXPANSION

*352. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state:

(a) whether any decision to grant
additional money to various State
Governments for the expansion of Basie
Education has been taken recently;

(b) whether any grant has been
given to State Governments for irain-
ing of craft teachers and production of
teaching material; and

(c) if so, how much grants have
been given and to which states?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M, Das):
(a) Yes.

(b) Yes.

(c) A statement is laid on the table
of the House. [See Appendix III, an-
nexure No. 1]

Dr. Ram Subbag Simgh: May I know
whether in giving these grants the
Government of India see that the ex-
pansion of basic educatior iz dome on
a uniform scale?
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“Dr. M. M. Das: Yes, Sir, the unifor-
mity is an object of the Government
of India.

Shri S. N. Das: May I know what
was the basis of allotment, and whe-
ther the recipient States have to fulfil
any conditions to entitle them to re-
ceive these grants?

Dr. M. M. Das: There are seven
schemes under this scheme. The State
Governments just refer to certain
schemes and send them to the Central
Government. The Central Govern-
ment approve those schemes and pay
the money, a certain percentage of the
total expenditure.

Shri N. B. Chowdhury: In a recent,
guarterly publication of the Govern-
ment it has been said that some of the
States have reacted favourably towards
basic education and some other States
they have not reacted favourably. May
I know whether the Government have
taken into consideration the views of
those States that bave not reacted
favourably with regard to the basie
education schemes?

Dr. M. M. Das: Most of the schemes
of the Government of India are on »
matching basis. The Central Govern-
ment pays a certain percentage of
money and the State Government has
to pay the remaining share. Some-
times, the State Government finds it
difficult to pay their share. Those
States cannot take advantage of the
scheme as enthusiastically as other
Btates do.

8bhri Kelappan: From the statement
1 find that the Madras Government
Mas not been given any grant. May
1 know why?

Dr. M. M. Das: It is not the only
scheme under basic education. There
are other scheme: which are being im-
plemented for the last 2 or 3 years.
It may be that the Madras Govern-
ment has taken advantage of the other
schemes, bui have not taken adhvartage
of the present additional scheme.
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SETTLEMUNTS IN ANDAMANS

*355. Shri Sarangadhar Das; Will the
Minister of Home Affairs be pleased to
refer to the reply given to unstarred
question No. 812 on the 16th Decem-
ber, 1954 and state:

(a) the total number of displaced
families shifted to the Andamans for
settlement till the 31st December, 1954,
and

(b) whether all the families, which
have so far gone there, have been al-
lotted land for agriculture?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). 882 fami-
lies, comprising 3,421 East Bengal dis-
placed persons, have been settled in the
Andamans. All these families have
been allotted land for cultivation.

Shri Sarangadhar Das: May I know
the number of acres of land allotted
to each family?

Shri Datar: Each family has been
allotted 5 acres of land for agricultural
purposes. Further, filve acres of land
for building a house and for horticul-
tural purposes are also given.

Shri Sarangadhar Das: May I know
the financial aid given to them to buy
bullocks, implements, etc.

Shri Datar: A sum of Rs, 2,000 is
given to each family for house-building,
purchase of bullocks, agricultural ime-
plements, seeds, manure, etc.

Mr. Speaker: I think these questions
about settlement of displaced persons
in Andamans have been asked a num-
ber of times.

Shri Datar: Quite a number of times.

SETTLEMENT OF NoMaDIC TRIBE
*356. Shri Heda: Will the Minister of
Home Affairs be pleased to state:

(a) whether it is a fact that the
nomadic tribe of Gadulya Lohars re-
fuses to settle in any village;

(b) if so, the reasons therefor; and

(c) the measures Government have
adopted to persuade them tio settle?
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The Deputy Minister of Home Affairs
(Shri Datar): (a) to (c). I take it that
the hon. Member refers to the gettling
of Gadulya Lohars in Rajasthan State.
This is a matier primarily for the
State Government. However, the in-
formation is being collected from the
State Government and will be placed
on the Table of the House in due
course.

Dr. Ram Subhag Singh: May I know
whether the Prime Minister has ac-
cepted to go there and persuade them
to settle in Chittorgarh.

Shri Datar: I am not aware.

Mr. Speaker: Shri R. S. Tiwari:
absent. Next question.

Shri Ibrahim: 358.

The Minister of Natural Resources
(Shri K. D. Malaviya): Question No. 381
may also be taken up.

Mr. Speaker: Yes.
SurLpHUR DEPOSITS IN BIiHARw

*358. Shri Ibrahim: Will the Minis-
ter of Natural Resources and Sclentific
Research be pleased to siate the names
of the places in Shahabad District
{Bihar) where Sulphur deposits have
been discovered recently?

The Minister of Natural Resources
(Shri K. D. Malaviya): Deposits of
pyrites which contain 40 to 45 per cent.
sulphur and wnten have to be chemi-
cally processed for the 'manufacture of
sulphur are known to occur at Amjor
in Shahabad District.

SULPHUR IN BIHAR

*381, Shri Sarangadhar Das: Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether it is a fact that recently a
large deposit of sulphur has been
found in the Bihar State by the Geo-
logical Survey of India?

The Minister of Natural Resources
(Shri K, D Malaviya): Deposits of

1 MARCH 1955

Oral Answers 332

pytites which contain 40 to 45 per cent.
sulphur and which have to be chemi-
sally processed for the manufacture of
sulphur are known to occur at Amjor
in Shahabad District, Bihar.

Shri Bhagwat Jha Azad: May I know
what - attempts have been made to ex-
ploit this sulphur that is found in
Shahabad district?

Shri K. D. Malaviya: We have en-
quired from the State Governments and
mfners regarding the exploitation of
pyrites there. The main source of
manufacture of sulphuric acid is free
sulphur. The present plants in the
country are made in such a way that
sulphuric acid can be made from free
sulphur. These plants have to be mo-
difled in order to use pyrites in place
of free sulphur. As soon as industry
agrees to modify their plants, more of
pyrites will be exploited. )

Bhri Ibrahim: May I know what is

the annual production of sulphur in
India?

Shri K. D. Malaviya: Unfortunately,
free sulphur is not produced in any
appreciable quantity in India.

BRIDGE OVER NARBADA

*359, Shrl Damar: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that the
Central Government have undertaken
to advance to the Government of
Madhya Bharat the money needed for
the construction of a bridge over River
Narbada near Barwani in Nimer Dis-
triet; and

(b) if so, the total amount to . be
advanced to the Madhya Bharat Gov-
ernment for this purpose?

The Deputy Minister of Home Affairs
(Shri Datar): (a) The Central Govern-
ment have approved the proposal of
the Madhya Bharat Government for
the construction of a bridge at an esti-
mated cost of Rs, 21 lakhs over the
Narbada river at Rajghat near Barwani
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and have agreed to meet 50 per cent.
of the cost.

{(b) No amount has yet been paid as
the plans and Estimates have not vet
been received from the State Govern-
ment. ] may add that this grant is
being given under article 275(1) of the
Constitution relating to Scheduled
Tribes and Scheduled Castes.
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Mr. Speaker: That is problematical at
this stage.

Shri N. M. Lingam: May I know if
this bridge connects any national or
provincial highway and if so what it
is?

Shri Datar: That lies in the Sche-
duled areas in Madhya Bharat and will
be of considerable importance to Adiva-
sis in Damar and Jabua,
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Shri T. K. Chaudhuri: In ihis con-
nection, may I know if, some time ago,
@ special re-organisation unit was &p-
pointed to suggest economies in the
various departments by various mea-
sures of re-organisation? 1Is it a fact
that most of the recommendations of
this body which were accepted by the-
Government could not be given effect
to due to practical difficulties?

Shri M. C. Shah: It is not so. There
is a Re-organisation Economy unit
which had begun work from 1st Feb-
ruary, 1952. That wnit has already
examined 7 Ministries out of 19 and
they had suggested economies to the
extent of Rs. 131 lakhs. The authori-
ties concerned accepted recommenda-
tions estimated to result in a saving.
of Rs. 54 lakhs and the rest of the
recommendations are still under the
consideration of those Ministries. The
unit has to examine the other 12 Min-
istries.

Shri 8. N. Das: In view of the slow
progress made by this Committee, may
I know whether the strength of this
Committee is going to be reinforced?

Shri M. C. Shah: Already they have
got very senior officers, a Joint Secre-
tary in the Finance Ministry, one De-
puty Secretary from the Home Minis-
try and one Deputy Secreiary from the
Finance Ministry and there 1is one
Under Secretary. I think that sirength
is sufficient for the time being.

Shri M. L. Dwivedl: What is the es-
tablishment cost of this unit?
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Shri M. C. Shah: I have uct got these
figures. It is very insignificant com-
pared with the savings suggested.

Mr, Speaker: Th. Jugal Kishore Sinha:
Absent. Shri V. P. Nayar.

Shri V. P. Nayar: 362.

Shri Jaipal Singh: Q. 385 may also be
-taken up.

Mr. Speaker:
also?

Can this be taken

The Parliamentary Secretary to the
-Minister of Education (Dr. M. M. Das):
-Yes, Sir. There is also another: No.
305.

Mr. Speaker: Yes, 362, 385 and 395
-will be taken up.

CENTRAL OLyYMPIC ORGANISATION OF
INDIA

*362. Shri V. P. Nayar: Will the
‘Minister of Education be pleased to
.gtate:

(a) whether it is a fact that accord-
-ing 1o the International Olympics rules,
it is necessary that the Central Olym-
.pic Organisation of Irdia should be a
paramount body subject only to the
.control of the International Body; and

(b) how the conirol of the National
Sports Council set up by Government
will affect the relation of Indian
-Olympic Association with the Interna-
- tional Olympic Body?

The Parliamentary Secretary to the
- Minister of Education (Dr. M. M. Das):
.(a) Yes.

(b) The National Sports Council,
being purely an advisory body, does not
.control the Sports Organisations, and
-its establishment does not affect the

relation of the Indian Olympic Associa-
-tlon with the International Olympie
- Body.

SPORTS AND GAMES

*385. Shri V. P. Nayar: Will the
Minister of Education be pleased to
. state:
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(a) whether Government have in-
curred any special expenditure on the
re-organisation and control of Sports
and Games in the country during 1954;
and

(b) it so, the total amount thus
spent? e

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) No.

(b) Does not arise.
INDIAN ATHLETES

*395. Shri V. P. Nayar: Will the Min-
ister of Education be pleased to state:

(a) whether Government have en-
quired into the reasons which prevent
Indian Athletes coming out successful
in world athletic competitions;

(b) if so, what are they; and

(c) whether the U.S. Athletic coaches,
viz., Messrs. Hamilton and Dohertz,
who were in India in December, 1954
and January, 1955 were asked to study
and report on the causes of the failure
of Indian Athletes to attain world
class?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) No.

(b) Does not arise.
(c) No.

Shri V. P. Nayar: It was stated by
the hon. Parliamentary Secretary that
the National Council is‘only an advisory
body. May I know whether the Gov-
ernment of India have the powers that
are competent to reduce the financial
aid which i3 recommended by the
Sports Council? Do Government have
powers to make cuts from the demands
made?

Dr. M. M. Das: Certainly. Govern-
ment can accept the recommendations
and advice of this body, or they may
not accept their advice.
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Shri V. P. Nayar: Is it a fact that the
National Sports Council had asked its
constituent bodies to forward to them
their demands for finances for the next
year? Is it also a fact that Govern-
ment are not going to meet all the
demands?

Dr. M. M. Dzs: We have got not
yet any information on this point.

Shri V. P. Nayar: Do Government con-:
sider that when the demands are made
by the Sports Organisations, and when
cuts are made from such demands, that
amounts to a control not only over the
administration but also over the pro-
grammes of the various associations?

Dr. M. M. Das: It appears that the
hon. Member is labouring under some
erroneous conception. The Covern-
ment of India have no intention at all
to control or regulate the Sports Orga-
nisations in this country. All that they

want to do is to see that the standard

of sports and games in this country is
raised, and for that reason, they want
1o give some pecuniary help whenever
possible,

Shri V, P. Nayar: If the help is to be
decided by Government, and if based
on their help the various bodies have to
‘Teorganise their sports, does the hon.
Parliamentary Secretary consider that
it will not amount to a control?

Mr. Speaker: Order, urder. This is
an argument as to what control is?

Shri V. P. Nayar: Are (iovernment
-aware that all the organisations which
‘are represented through their presi-
-dents in the National Sports Council
‘together constitute the Indian Olympic
Association? Are Government also
aware that though four plnces have
'‘been given for the Government of
India in the Indian Olympic Associa-
tion, the Government of India's repre-
‘sentatives never choose to attend the
‘meetings of the Indian Olympic Asso-
-ciation, or when they attend, they make
it impossible for the body to function?

Dr. M. M. Das: These are matters of
:an internal nature.
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Mr. Speaker: These are matters re-
.tling tc the 1u.conal sulvaomy oi that
| SR

RECRUITMENT TO GOVERNMENT SERVICES

*363. Shri M. 8. Gurupadaswamy:
Will the Minister of Home Affairs be
pleased to state:

_(a) whether it is a fact that in ap-
pointment to Government services, can-
didates having political record are
given preference; and

(b) if so, the reasons therefor?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). The selec-
tion is made strictly on the basis of
merit. All things being equal, how-
ever, and if selection has to be made
between candidates of equal calibre,
participation in national work is taken
into consideration in making final selec-
tion,

Shri M. S. Gurupadaswamy: Is it not
a fact that in the name of national
work, persons who are associated
wholly with the Congress and its acti-
vities are being recruited to wvarious
services?

Shri Datar: No, that is entirely
Wrong.

Shri M. S. Gurupadaswamy: May 1
know whether there is any instance
which has come to the notice of the
hon. Minister to show that persons,
who were once associated with soffie of
the MfMsters in their political work
before, have been recruited to service?

Shri Datar: No. No such instance has
beep reporied to Government.
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Shri N. M. Lingam: May I know whe-
ther this regulation applies to appoint-
ments made by Government only, or
whether they apply also to appoint-
ments made by the Public Service
Commission?

Shri Datar: To appointments made
by Government; and whenever the mat-
ter is to be referred to the Public
Service Commission, the Public Ser-
vice Commission also takes this into
account.

CounciL oF Seconpary EbucaTion

*364. Shri Randaman Singh: Will the
Minister of Education be pleased to
state:

(a) whether there is any proposal to
establish a Council of Secondary
Education:

(b) if so, whether any decision has
been taken in this regard; and

(¢) what will be the main function
of this Council?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M, Das):
(a) and (b). Yes, it has been decided
to establish a Council.

Mr. Speaker: The answer may be
read in Hindi. The hon. Member does
not understand English.

Dr. M. M. Das: But the hon. Member
has not given notice in Hindi.

Mr. Speaker: I believe last time also
he had committed the same nustake.
He tables his questions in English, but
he wants answers to be given in Hindl.

Tyl molake LG STy L lakd
—(olf Udya ) yihe Usyf SilaRyy

§ oo Sla pae ke F
- o0 30 A3y 0

[The Minister of Education, Nataral
Resources and Scientific Research
(Maulana Azad): If you want it in
Hindi, I shall read it out.]

@ ak (@) g Taw w F &
mrAde 4 owar  twawr & Twoow
dft woPawr Al I
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[Maulans Azad: Your question was
whether any council will be set up

for secondary education or not. This
is a reply to that question.]
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|Maulana Azad: It will also attend
to basic education, that is, that part of
the basic education which concerns
secondary education will also be cnnsi-
dered.]

Shri N. B. Chowdhury: May I know
the nature of the composition of this
Council?

Dr. M. M. Das: Three members of
the Central Advisory Board of Educa-
tion are there. Then, six members
have been selecied from the State
Education Departments. Six educa-
tionists have been nominated by the
Chalirman of the Board; and there are
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representatives of the principals of the
training colleges, and also representa-
tives of the All India Council of Tech-
nical Education, and the Inter-Univer-

sizz . noard. —
D._qcorrs

*365. Shrimati Ila Palchoudhury:
Will the Minister of Home Affairs be
pleased to siate:

(a) whether Government are aware
of the depredations and murders com-
mitted and the terror caused by the
dacoit gangs known as ‘Man Singh
Gang' and ‘Lakhan Singh Gang’ operat-
ing in the States of Uttar Pradesh and
Madhya Bharat in the ravines of the
river Chambal and the adjoining areas
of Rajasthan and Vindhya Pradesh, re-
purts about which appear in the news-
papers every now and then:

(b) if so, whether the Governments
of tke States so affected have been
asked to submit reports as to the num-
ber of people killed, the property looted
and other losses caused; and

(c) facts contained in such reports?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes.

(b) No. The State Governments
concerned, however, keep the Govern.-
ment of India informed.

(c) Any matter of importance is
mentioned.

Shrimati Ila Palchoudhury: May I
know since when these gangs have been
operating in these districts?

Shri Datar: May I point out to the
hon. Member that as many &s nine
gangs were there? Six gangs have been
completely routed, and the question re-
mains only with regard to two gangs.
There also, considerable action with
great success has already taken place.

Shrimati Ia Palchoudhury: Have
Government any idea as to how many
pecple have been actually killed by

these gangs?
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Shri Datar: A considerable number of
persons has been killed; that is true.
But the number is not so large as the
hon. Member possibly thinks.

Shri Bhagwat Jha Azad: May I know
how many times successful battles were
raged by our police, but which resulted
in the escape of these gangs?

8hri Datar: As many as 68 encounters
had taken place; and our police have
succeedéd in a number of them.

Shri G. S. Singh: The hon. Minister
stated that six gangs have been routed.
But is it not a fact that those gangs
have dispersed and joined the cther
two gangs?

Shri Datar: There is no question
about that; I said that they have been
completely routed, and not merely dis-
persed.

SILVER REFINERY PLANT

*366. Shri T. B. Vittal Rao: Will the
Minis:er of Finance be pleased to refer
to the reply given to Starred Question
No. 1065 on the 13th December, 1954
and state:

(a) whether the construction of the
building for the Silver Refinery DI’lant
has been completed; and

(b) if so, whether the installation of
the plant has commenced?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): (a) The
buildings work of the project is still in
progress; it is expected to be completed
by the end of 1955

(b) Does not arise.

Shri T. B. Vitial Rao: May I know
whether the third instalment of equip-
ment to be shifted from West Germany
by the end of January 1953 has not
since been received by us?

Shri A. C. Guha: The firm undertook
to supply the machinery in three instal-
ments.. Out of that, {wo instalments of
machinery have already been received.
But as the building iz not complete,
they are now kept there.
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Shri. T. B. Vittal Rao: May I know
whether there is any time-limit by
which this factory should go into pro-
duction?

Shri A. C. Guha: There was no time-
limit as regards the factory going
into production. Our obligation is to
return the .lend-lease silver to the
U.S.A. I think we shall have to ask for
extension of time, since the factory will
not be able to start production before
the end of 1956. i

FerTILIZER CASE

*367. Shri K. C. Sodhia;: Will the
Minister of Home Affairs be pleased to
state:

(a) the t{otal amount of fee actually
paid to the special counsel for conduct-
ing the fertilisers case during 1954-35
for which a _supplementary grant was
required;

{b) for how long the case is pending
and how long it is likely to be pending;
and

(c) who is the opposite party and
what is the broad nature of the case?

The Depuiy Minister of Home Affairs
(Shri Datar): (a) Rs. 50,677/6/- (upto
5th December, 1954).

(b) After decision on the 19th Jan-
Juary, 1055 the cases are now pending
in appeal flled in the High Court by
the accused against their convictions.
It is not possible to say how long the
High Court will take to dispose of the
appeals.

(c) The opposite party in the first

case congists of—

1..Shri S. Y. Krishnaswamy

2. Shri C. S. D. Swamy

3. Shri R. M. Nanavati

4. Shri N. K. Sahane

5. Shri R. V. Shah

6. Shri R. D. Apte

7. Shri D. N. Anwikar

8. Shri J. R. Kapadia.

In connection with the procurement of
fertilisers for the ‘Grow More Food
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Campaign’, Messrs. Nanavati and Com-
pany Limited offered to get supplies
from Russia and with the assistance
and connivance of the accused officers:
managed to obtain very high rales for
such supplies. The officers concerned
were bribed and Government were put
to a heavy loss.

In the second fertilizer case against
Sarvashri S. Y. Krishnaswamy and
C. S. D. Swamy the charge was that
the two accused officials in conspiracy
with each other accepted various sums
of money and valuable articles by
showing undue favour to several firms
in the purchase of sulphate of ammonia
and other fertilizers.

Shri K. C. Sodhia: When was this
case started?

Shri Datar: The date of the institu-
tion of this case was 4-4-1952.

Shri K. C. Sodhia; What has been the
total cost up till now?

Shri Datar: I should like to have no-
tice so far as the total costs are con-
cerned. :

Shri T. B, Vittal Rao;: The hon. Min-
ister stated that these officerg took
bribes. Could we know the total
amount of bribes taken by these
officers?

Shri Datar: It is very difficult to give
the total amount of the bribes, because
in the other case it was held that there
was no sufficient evidence about taking
bribes.

EI1GHTH INTERNATIONAL BOTANICAL
CONGRESS

*368. Shri 8. C. Samanta: Will
the Minister of Natural Resources
and Sciemtific Research be pleased to
state:

(a) whether it is a fact that Indla
participated in the Eighth Inter-
national Botanical Congress;

(b) if so, who were the representa-
tives sent:

(¢) whether it is a fact that a
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scheme for research and technical in-
formation for the proper maintenance
of the world's tropical gardens was
taken up; and

(d) if so, whether India is connect-
ed with the scheme?

The Minister of Natural Resources
' (Shri K. D. Malaviya): (a) and (b).
Yes, Sir. The Congress was held in
Paris from the 2nd to the 13th July
1954 and the following represented
India at the Congress:

(1) Dr. B. P. Pal, Leader, Director,
Indian Agricultural Research
Institute, New Delhi.

(2) Dr. P. Maheshwari, Professor
of Botany, Delhi University,
Delhi.

(3) Prof. K. N. Kaul, Directur,
National Botanical Gardens,
Lucknow.

(4) Dr. K. A. Chowdhury, Wood
Technologist, Forest Research
Institute, Dehra Dun.

(¢) and (d). Yes. Sir.

Shri S8, C. Samanta: May I know
what is the scheme of research, and
how India is connected with it?

Shri K. D. Malaviya: Various pro-
blems relating to advancement of the
science of Botany were discussed in
this international conference, and some
of our representatives presided and
participated in the sub-Committees of
the conference. Especially in the bota-
nical gardens section, meetings were
held in which our representatives were
present; better organisation of the
botanical gardens of the world was
considered there and an exchange re-
lations committee. was set up in which
our representative has also been rep-
resented.

Shri 8. C. Samanta: May I know
whether it is a fact that the Inter-
national Association of Botanists that
was formed in the Congress was en-
trusted with matters relating to India
and Malaya, whether our representa-
tives, whose names have been men-
ticned by the hon. Minister are there,
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and whether Malaya has been assoclat.-
ed with it, and if so, what is the name-"

of the person?

Shri K. D. Malaviya; Yes. My hon.
friend is right. The exchange rela-
tions committee, which was set up for
the tropical zone, consisted of two
scientists, one, our representative,
Prof. Kaul, and the other, perhaps the
Director of National Botanical
Gardens, Singapore—I do not possess
his name.

shri N. B, Chowdhury; May I know
whether Government have since pre
pared any concrete scheme for the:
development of botanical gardens in
India? If so, s there any scheme
which relates to hotanical gardens at.
Shibpur in West Bengal?

Shri K. D. Malaviya: Yes. Schemes
of developing national botanical gar-
dens is under the consideration of
Government. One of them has al
ready been set up in Lucknow. and
more are proposed to be set up in the
country.

Shri 8. C. Samanta: May I know’
whether the research work that is be-
ing done in our national botanical
gardens at Lucknow is of help to this

Association?

Shrl K. D. Malaviya: I cannot say.

MiLiTARY DAIRY FARMS

*369. Shri Hem Raj: Will the
Minister of Defence be pleased to
state the number of spare calves in
the Military Dairy Farms at present?

The Peputy Minister of Defence

(Sardar Majithia): The number of sur-
plus calves on 31st December, 1954
’

was 465.
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Sardar Majithia: I require nctice
for that. That is a long list and I do
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Sardar Majithia: Yes, they are given
free to those interested in breeding.
Actually they are handed to State
Governments, semi-official or religious
.institutions and members of the public
who are interested in the rearing of
-ralves,

R 4w w2 S wwR & P anf
g7 Pt wTe & Pen oo &2
Sardar Majithia: Between the 1st

July and the 30th September 1954,
1280 calves have been given.
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Sardar Majithia: To the first part, I
have already replied, that I require
notice. As for the other, I can say

that approximately 4,000 calves become
-surplus every year.

W

i

INCIDENCE oF CRIMES IN DELHI

*370. Shri Chaudhri Muhammed
‘Shaffee: Will the Minister of Home
Affairs be pleased to lay a statement
on the Table of the House showing:

(a) the number of crimes commit-
‘ted in Delhi State during the year
1954, under the following heads (1)
-murder (ii) dacoity (lii) abduction

(iv) kidnapping and (v) criminal as-
sault;

(b) the percentage of such -rimes
-which remain undetected; and

(c) the number of cases where the
accused were acquitted and strictures
passed on the police under the vari-
ous heads referred to in part (a)?

The Deputy Minister of Home Affairs
Shrl Datar): (a) to (¢). A statement
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is laid on the Table of the House,
[See Appendix III, annexure No. 3].
1 may add for the information of the
hon. Member that in one case, the
Magistrate passed strictures against
two police officers for unsatisfactory
investigation.

Shri Chaudhri Muhammed Shaflee:
May I know Sir, what measures are
taken to improve crime detection?

Shri Datar: Government are taking
necessary steps to improve the tone of
investigation,

Shri Chaudhri Muhammed Shaffee:
May I know Sir, what is the strength
of the police on duty in Delhi?

Shri Datar: The number is in the
neighbourhood of 10,000. If I remem-
ber correctly.

Shri Radha Raman: How does the
percentage which the hon, Minister has
mentioned just now compare with that
of the previous years?

Shrl Datar: Gradually, there has
been a decrease in crime and an in-
crease in detection and proper investiga-
tion.

Shri Kelappan: In how many cases
the offenders were punished?

Shri Datar: I have not got those
figures.
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Five YeEar PLAN
*372. Shri N. B. Chowdhury: Wil
the Minister of Finance he pleased
io state:

(a) what steps have been iniken by

1 MARCH 1955

Orai Answers 350

Government to meet the Five Year
Plan targets of short-ferm, medjum-
term and long-term rural credit sup-
ply; and

(b) what amounts of different cate-
gories of credit were supplied dur-
ing the first three years of the Plan
pericd?

The Minister of Rovenye and Defonce
Expenditure (Shri A. C. Guba): (a)
The following steps have been taken
by Government—

(i) The Beuervg Bank has extended
the period, widened the scope and
liberalised the procedure for obtain-
ing short-term accommodation at
concessional rate by State Co-opera-
tive Banks. There is a steady increase
in the utilisation of these facilities.
‘The total amount availed of by the
State Co-operative Banks which was
Rs. 5-37 crores in 1950-51, that is the
first year of the Plan, rose to Rs. 14.71
crores in 1953-54.

(ii) The Reserve Bank of India Act
was recently amended 10 enable the
Bank to grant medium-term loans.

(iil) Large funds are beifg allotted
under the Grow More Food Schemes
through the State Governments.

(iy) The Reserve Bank has for seve-
ral .years been subscribing to the ap-
proved debentures of Central Land
Mortgage Banks. It has recently been
decided that such subscription may be
upto 20 per cent. each by the Bank as
well as the Government where the
Central Land Mortgage Bank follows
approved palicies in regard to finan-
cing increased production.

(v) The Reserve Bank recently or-
ganised a comprehensive Rural Credit
Survey, the report of which Survey was
published in December 1954. The re-
commendations, which envisage a vast
expansion of credit facilities in rural
areas, are under the active consldera-
tion of Government, at pressnt. One
of the more important recommenda-
tions relating to the State Bank of
India has already been accepted, in
principle, by Government.
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(b) Necessary information has been
called for from the State Governments
concerned. A statement would be laid
on the Table of the Lok Sabha on receipt
of the jnformation.

Shri N. B. Chowdhury: May I know
whether the conversion of the Imperial
Bank into the State Bank will reduce
the wide disparity between the rate at
which rural credit is supplied by the
Reserve Bank and the rate at which
co-operative socleties give this credit
to the primary members of such
socleties?

Shri A. C. Guha: There is no direct
connection between these two. But, if
the branches of the Imperial Bank
function properly in the rural areas,
then there may be some indirect re-
&ection on the interest now charged by
_the co-operative banks from the pri-
mary members,

Shri N. B. Chowdhury: May I know
what are the reasons for not provid-
ing the amounts recommended by the
Planning Commission for the early
years of the Plan period?

Shri A. C. Guha: It is not possible
simply to hand over the money unless
there is some deflnite organisation to
handle that money. So long it was the
co-operative banks through which the
Government have been distributing
these credit facllities. But, the co-
operative banks in most States are not
properly developed as yet in spite of
the repeated reminders and helpful
suggestions from the Reserve Bank to
the different State Governments and
to the Central co-operative banks of
the djfferent States.

Shri N. B. Chowdhary: May I know
whether Government attach any condi-
tion to such credits given by the
Reserve Bank that such loans avould
have to be pald off next year com-
pulsorily by the primary members of
the co-operative socleties?

Shri A. C. Guha: This is a short-term
loun ana it Is for seasonal agricultural
operations extending, I think, over 18
unonths.

1 MARCH 1055

Oral Answets 342

Shrimatj Tarkeshwari Sinha: Can the¢
Government give an idea of the gap
left in the working of the co-operative
machinery for this rural credit in the
villages and how Government proposes
to fill up this gap?

Shri A. C. Guba: This would require
a very lengthy reply. I can only say
that the rural credit survey report is
now being examined and a con-
siderable portion of this report
would suggest some improvement
in the co-operative organisations. The
Reserve Bank and the Government are
quite keen on this matter, I can only
draw the attention of the hon. Mem-
berg to this fact that in 1850-51, it was
only Rs. 5 crores that the co-operatives
could draw from the Reserve Bank, in
1953-54, it was about Rs. 15 crores that
had been drawn and in 1954-55 the
amount is something more than that.
It is a question of the gradual develop-
ment of the co-operative organisation.

RECRUITMENT
*373. Bhri M. L. Agrawal: Will the
Minister of Finance be pleased to
state:

(a) the manner in which the Cen-
tral Excise Inspectors and the other

- Revenue Staff are recruited; and

(b) whether Government will lay
the relevant Rules on the Table of
the House?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
(a) By other Revenue staff the hon.
Member presumably refers to other
staff in the Central Excise Department,
gazetted and non-gazetted. On this
assumption the position is that non-
gazetted posts including those of Ins-
pector are filled partly by direct re-
cruitment through the Employment
Exchange and partly by promotion of
suitable departmental employees from
the lower grades; the gazetted posts
are at present filled wholly by promo-
tion or by transfer from other services.

(b) The procedure relating to re-
cruitment is regulated partly by noti-
fications published in the Gazette of
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India which is available to the Members
of the House and partly by a large num-
ber of departmental instructions issued
from time to time.

Shri M. L, Agrawal; Are the Excise
Inspectors who are appointed selected
by some committee or by some official?

Bhri A. C. Guba: Every apuointment
is regulated by some committee. There
is no iIndividual ofMicer who does this
appointment.

Shri M. L. Agrawal: May I know
what is the composition of that com-
mittea?

Shri A. C. Guha: There is a depart.-
mental promotlon committee which
considers the cases of the appointments
to be filled up by promotion and differ-
ent Cadres have different departmental
promotion committees. So, I cannot
off-hand give any deflnite composition
of the departmental promotion com-
mittees,

Shri M. L. Agrawal: Are applica-
tions invited?

Shri A, C. Guha: Surely, and general-
ly any recrultment must have to be
done through the Employment Ex-

change.

Visrr or THE CHIEF OF THE IMPERIAL
GeNERAL Starr, UK.

*375. Sardar Hukam Singh: Will
the Minister of Defente be pleased to
state:

(a) whether the Chief of the Im-
perial General Staff, UK, (Sir John
Harding) visited our regimental and
training establishments in Decem-
ber 1934;

(b) whether he was invited to pay
a visit to these Defence Institutions;
and

(cY whether he left any note about
his impressions of the visit?

The Minister of Defence (Dr. Katju):
(a) and (b). Yes.

(¢) No.
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Sardar Hukam Singh: May I know
whether Sir John Harding could have
the time to go round all the establish-
mentg or was he taken only round a
selected few?

Dr. Katju: He went only to a few
establishments.

Sardar Hukam Singh: Was there any
special object in extending this invita-
tion and whether that oblective has
been fulfilled?

' Dr. Katju; There was no special
objective. Tt was purely a matter of
courtesy.

Sardar Hukam Singh: May I know
whether he has given any advice or
agsistance for improvement in certain
institutions?

Dr. Katju: I do not think so, Sir.
DEereENCE WORKERS' DrMANDS

*377. Shrl Gldwanl: Will the Minis-
ter of Defence be pleased to refer
to the reply given to starred question
No. 16756 on the 24th December, 1954
and state:

(a) whether a meeting between
Government and the representatives
of the All-India Defence Employees’
Federation regarding the appoint-
ment of a Tribunal to consider the
latter's demands was duly held; and

(b) if so, what was the decision
taken at the meeting?

The Deputy Minister of Defence
(Shri Batish Chaadra): (a) and (b).
The first meeting of the Negotiating
Machinery, at the top level, between
the Government and the representa-
tives of the All India Defence Fm-
ployees’ Federation was held on 31st
January 1855. As satisfactory agree-
ment was reached on some of the de-
mands made by the Federation. the
question of appointing a Tribunal d4id
not arise.

Shrl Gidwanl: Was there no further
need for negotiations regarding their
demands?

Shri Satish Chandra: Sir, the meet-
ing of the Negotiating Machinery will



355 Oral Answers

take place every four months. The
important demands can be brought
forward by the Federation from time
to time. It was agreed that outstand-
ing matters on that date will be further
considered by the Government

Shri Gidwani: May I know whether
any of their demands were concededY

Shri Satish Chandfa: Yes, Sir,
Three important decisions were taken
on that day. One was that half of
the service of the E.T.E. personnel
will count towards seniority and pro-
motion. There was another decision
about a conveyance subsidy being
glven to Defence Employees at Avadi,
Dehu Road and Panagarh which are
located at out of the way places.
There was a further addition to the
constitution of the Negotiating Machi-
nery itself to the effect that a Tribunal
may be appointed at the discretion of
the Government if there is no agree-
ment between the representatives of
the Federation and the Government.
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Shri A. N, Vidyalankar: Have orders
been issued to implement the decisions
that were taken at the meeting of the
Negotiating Machinery?

Shri Satish Chandra: Steps are being
faken to implement the decisions.
The hon. Member was present at the
discussions. The preparation of the
seniority lsts of thousands of em-
ployees will take time.

Orrum

*378. Shri D. C. Sharma: WIII the
Minister of Finance be pleased fo lay
a statement on the Table of the
House showing the amoun{ ol reveniue
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recel7ed from oplum cultivation in
Indla so far during 1954.55?

The Minister of Revenue and
Defence Expenditure (Shri A. C,
Guha): A statement showing the gross
revenue derived from opium during
the nine months ending the 31st De-
cember, 1954 is placed on the Table of
the Lok Sabha. [See Appendix III,
annexure No. 4.].

Shri D. C. Sharma: May I know from
which State the Government derives
the maximum amount of revenue and
from which State the minimum
amount?

Shri A. C. Guha: It is not a question
of deriving revenue from any State.
We supply our opium to the States
at cost price. We do not recelve any
revenue from the States. Most of the
revenue is derived from the sale of

-oplum to foreign countries.

Shri D. C. Sharma: May I know if it
has come to the notice of the hon.
Minister that a lot of smuggling is go-
ing ‘on so far as this opium is concern-
ed, in India?

Sh#i A. C. Guha: That Is true. We
kn'dw’ that and we are taking steps to
prevent that smuggling.

Shri D. C. Sharma: May I know how
many cases of smuggling have come to

- the notice of the hon. Minister?

Shri A, C, Guba: ] think I would
like to have notice for that.

WRITTEN ANSWERS TO QUESTIONS

CArBOR PropUCTS

*344, Shri H, N, Mukerjee; Will the
Minister of Natural Resources and
Scientific iesearch be pleased to state:

(a) whether jt is a fact that the
National Physical Laboratory has
leased a process for the manufacture
of Carbon products to a firm of manu-
facturers;

(b) if so, the conditions under which
the lease has been granted; and
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(c) the name of the firm which has
taken the process on lease and its
antecedents?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a) Yes, SIr.
By the Council of Scientific and Indus-
trial Research.

(b) and (c¢). A statement giving
the required Information is laid on
the Table of the House. [See Ap-
pendix III, annexure No. 5.].
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GLIDER®S FROM YORKSHIRE

©349. Shri Raghunath Singh: Wil
the Minister of Defence be pleased to
sthte:

{a) whether 1 is a fact that 32 Sed-
-'bargh Type gliders have been ordered
by Government from the Yorkshire
firm of Stingsly Sail Plane Litd.; and

(b) if so, whether any tender was
called for before placing the orders?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes, Sir.
(b) No, Sir.

MiINmG RESEARCH LABORATORY
*353. Shri 8. K. Razmi: Will the

Minister of Natural Resourees and
Scicatific Research be pleased to refer
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to the reply given to unstarred ques-
tion No. 384 on the 8th April, 1954 and
state* '

(a) whether the WMining Research
Labératory has since been established;
(b) if so, which is the place and
building selected for the purpose; and

(c) what will be the main functions
of this Laboratory?

The Minister of Natural Resewrces
(Shri K, D, Malaviya): (a) Not yet.

(b) At Dhanbad.' The site for the
building is belng selected.

(c) The main functlions of the Sta-
tion will be: -

(1) to improve mining of coal and
other minerals in India with
respect to safety, health, and
efficiency.

(1) to investigate problems of ex-
plosions, fires, spoataneous
combustions, ventilatten and
lighting, roof supports, be-
haviour of the strata, rock-
drills, . blasting, winding,
haulage and dust suppression
both on the score of danger
from explosion and danger tn
health.

CiiHAL TWaTITUPE oF INPOLDGY
*384. S B D. BlastH: Wil the

Minister of Educstion be pleased o
state:

(a) whether any proposal to start
Central Institute of Indology is under
the consideration of QGovernment;

(b) whether any resdlution recom-
mending the establishment of the
same wag also passed at the last ses-
sion of Indian History Congress: and

(c) if so, what dacision has been
taken in this regard? ‘

The Minister of Education and
Natural Resources and Bolentific Re-
search (Maulana Azad): (a) The
matter is under consideration.

(b) The Government of Indis’ have
no information.

{c). Does not arise.
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The Minister of Edueation and
Natural Resources and BScientific Re-
search (Maulana Aszad): (a) Institu-
tions for the blind usually impart
primary education and training in
music and some handicrafts.

(b) the vocational training given by
the existing institutions sometimes en-
able the blind to earn a living.

CoLoMBo PLAN

*361. Th. Jngal Kishore Sinha: Wil
the Minister of Finance be pleased
to state:

(a) whether it is a fact that the
Scientific Adviser to the UK. Gov-
ernment under the Technical Co-
operation scheme of the Colombo
Plan visited this country in December,
1954; and

(b) if so, what was the main pur-
pose of his visit to the country?

The Minister of Finance (Shri C, D.
Deshmukh): (a) Yes, Sir. He arrived
in India in the last week of December
1954, and is due to ba here till the Tast
week of March 1855,

(b) The main purpose of the visit
is to examine the requests for the sup-
ply of equipment to various technical
fnstitutions for which requests have
been made to the UK. Government
under the Technical Co-nperation
Scheme of the Colombo Plan.

Porry CULTIVATION

*374. Dr. Satyawndl: Will the
Minister of Finanes be pleared to
state:

(a) the number of ex-poppy cul-
tivators in Himachal Pradesh and the
approximate financial loss suffered
by them as a result of the ban on
poppy cultivation there,
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(b) whether any representation has
been made by them to Government
in this regard; and

(c) if so, the action taken in the
matter?

The Minister of Revenue and
Defence Expenditure (S8hri A. C.
Guha): (a) The number of poppy cul
tivators in Himachsl Pradesh was
about 16,000. For the opium deliver-
ed by them to the Government, the
payments made to the cultivators
amounted on an average to Rs 1,45,000
per year. With the discontinuance ef
poppy cultivation, the growers will not
be receiving this amount from the
Government.

(b) and (c). Certaln representa-
tions have been received by the Gov-
ernment, but since the decision to
stop poppy cultivation was taken sfter
full consideration in consultation with
the State Government, there is no case
for re-considering the decision.

BurLoing oF WARSHIPS

*376. Shrli Krishnacharya Joshi:
Will the Minister of Defence be
pleased to refer to the reply given
to starred question No. 908 on the
14th December, 18953 and state the
progress made in regard to the build-
ing of warships in India?

The Deputy Minister of Defence
(Shri Satish Chandra): An order for
the construction of a Survey Ship for
the Indian Navy has already been
placed with M/s. Hindustan Shipyard
Ltd., Vizagapatam. Proposals for the
construction of a Mooring Vessel, Ses-
ward Patrol Craft and some Inshore
Minesweepers in Indla through Indian
Agencies are under consideration.

D1scoveEry OF NEOLITHIC IMPLEMENTS
(SUNDARGARH)

*379. Shri Raghunath Singh: Wh,
the Minister of Education be pleased
to state:

(a) whether it is a fact that aix
neolithjc implements, a group of four
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caves known as USHA-KUTI contain-
ing some paintings, carvings and in-
scriptions and also a number of
neolithic sites containing numerous
fiint fragments bearing clear marks
of clippings have been found in Sun-
dargarh District of Orissa: and

(b) if so, whether Government are
contemplating an archaeological sur-
vey of the area in the near future?

The Minister of Education and
Natural Resources and Sclentific Re-
pearch (Maulama Axad): (a) Yes.

(b) Yes.

CoNFERENCE OF HOME MINISTERS

( Shri Madhao Reddl:
*382. { Shrl Dabhi:
L Ch. Raghubir Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the decisions iaken at the last
conference of Home Ministers of
Part ‘A’ and 'B’' States;

(b) whether any discussion about
the crime situation in the country and
for controlling the same at any early
date was also held; and

(c) it =0, the decision taken in this
regard?

The Deputy Minister of Home Affairs
(8hri Datar): (a) to (c). There was
a general discussion on problems re-
lating to the police, methods of investi-
gation and maintenance of law and
order.

The general crime situation in the
country was also discussed.

Untverstty GrRANTS COMMISSION

*383., Shri B. D. Shastri: Will the
Minister of Education be pleasea to
lay a statement on the Table of the
House showing:

(a) the total grant, university-wise
given by the University Grants Com-
mission so far during - eurrent
Year;
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(b) the main purposes. for which
the grant has been given; and

(c) whether any report about the
expenditure will be submitted to the
Commission?

The Minister of Education and
Natural Resources and Scientific Re.
search (Maulana Azad): (a) and (b).
A statement giving the information is
laid on the Table of the Lok Sabha.
[See Appendix III, annexure No. 8.].

(c) Yes, Sir.
INTERNATIONAL MoONETARY FUND

*386, Th. Jugal Kishors Sinha:
Will the Minister of Finance be pleas-
ed to state:

(a) whetner any delegation of the
International Monetary Fund visited
this country in January, 1855; and

(b) if so, what was the purpose of
the visit?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir.

(b) The Mission came for consulta-
tions under Article XIV of the Articles
of Agreement of the LM.F. regarding
the retention of restrictions by India
on payments for current international
transactions. These are routine con-
sultations held every year,

RESEARCH CO-ORDINATION ADVISORY
CoMMITTEE

-

*387. Shri K. C. Sodhia: Will the
Minister of Natural Resourfces aad
Sclentific Research be pleased to
state the number of meetings of the
Advisory Committee for co-ordinating
rcientific work held during the cur-
rent year?

The Minister of Natural  Resources
(Shri K, D. Malaviya): 1wo
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InpIAN ScCIENCE CONGRESS
*389. Sardar Hukam Singh: Will
the Minister of Natural Resources and
Sclentiic Rescarch be pleased to

state whether Government invited
any foreign sclentists to participate

in the Indian Science Congress
Session held in Baroda in January
this year?

The Minister of Natural Resources
(Shri K, D. Malaviya): Yes, Sir.

Scconp Reviewine CoOMMITTEE OF THE
v C.S.I.R

*390. Shri ‘Krishnacharya Joshi:
Will the Minister of Natural Re-
sources and Scieptific Resea. .. we
pleased to state how far the recom-
mendations of the Sccond Reviewing
Committee of the Council of Scicnti-
fic and Industrial Rescarch regarding
the Boards and Committees of the
Council set up to improve liaison be-
tween the different organisations
have been implemented till now?

The Minister of  Natural Resources
(Shri. K. D, Malaviya): A statement
giving the required information is
laid on the Table of the House, [See
Appendix IIl, annexure No. 7].

’ EstaTe Duty

Shri D. C. Bharma:
et { Seth Govind Das:

Will the Minister of Finance be
pleased to state:

(a) the number of cases of Estate
Duty registered in 1954;

(b) the number of cases digposed
of during the same period; and

(c) the revenue realised during
the same period?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (a)
The total number of cases registered
in 1654 is 1760.
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(b) The number of cases disposed
of in 1954 is 951.

(c) Out of the total demand of
Rs. 66,85,570, an amount of
Rs. 82,14,850 has been realised in
1954.

Free EDUCATION FOR CHILDREN

*392. Shri Gidwanl: Will the Minis-
ter of Education be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a memo-
randum submitted by the All-India
Primary Teachers' Federation to the
President of India that the Constitu-
tion should be amended so as to
place the entry about education in
the Concurrent List;

(b) if so, whether Government
heve considered the same; and

(c) whether Government propoge
to take any steps to see that the free
and compulsory education is made
available to all children upto the age
of 14 years within the period speci-
fled in the Constitution?

The Minister of Education and
Natural Resources and Sclentific Re-
search (Maulana Azad): (a) Yes,

(b) Yes.

(¢) The Government of India have
already laken steps in the matter.
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PRrivY PURSLS

. [ Shri Madhso Reddl:
) { Shri R. 5. Tiwari:

. Will the Minister of Home Affairs
be pleased to state:

(a) whether any conference ' of
Governors and Rajpramukhs to dis-
cuss the question of continuing Privy
Purses of former rulers of the prince-
lystntesmtobeheldln the near
future;

(b) if so, whether there is any pro-
posal to stop the system of privy

purses; and
(c) what are the other items of dis-
cussion in this proposed conference?

The Deputy Minister of Home Af-
fairs (Shri Datar): (a) The President
held a conference of Governors and
Rajpramukhs on the 25th and 26th
February. The question of the con-
tinuance of privy purses was not
discussed.

(b) No.

(c) I regret that it would not be in
the public interest to disclose the sub-
Jects discussed at the conference.

RESEARCH IN INDUSBTRIAL PROBLEMS

*396. Shri K. C. Sodhia: Will the
Minister of Natural Resources and
Sclentific Research be pleased to state
the specific items of Research con-
cerned with Industrial problems that
are being conducted at present in
the National Chemical Laboratory,
Poona?

The Minister of Natural Resources
(Shri K. D, Mglaviva): A statement
giving the required information is
laid on the Table of the House. [See
Appendix III, annexure No. 8].

CoONFERENCE OF SociaL WELFARE

*397. Th., Jugal Kishore Sinha: Will
the Minister of Edusation be pleased
10 state what aection Government
have taken on the resolutions of. jn-
dian Conference of Social Welfare
Passed at the Lucknow Bession?

B
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The Minister of Education.and Na-
tural Resources and Sclentific . Re-
search (Maulana Asad): A copy of
the Resolutions has been received
only recently,

OVERSEAS SCHOLARSHIPS
_ 83, Shrl Earnl Sioghji: Will the
Minister of Education be pleased to
state:

(a) the annual average number of
students from Rajasthan going to
various foreign countries for higher
and technical . education who were
awarded Central Scholarships since

* April, 1949 to the 31st March, 1054;

and

(b) the amount spent so far on them
during the period?

The Minister of Education and
Natural Resources and Scientifie Re-
search ' (Maulana Amad): (a) Nil

(b) Does not arise. -

INDIAN ADMINISTRATIVE TRAINING
ScHooL

§4. Bardar Hukam Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Indian Ad-
ministrative Service Probationers so
far trained in the Indian Adminis-
trative BService Training  School,
Delhi; and

(b) the number of such officers un-
dergoing training at present?

The Deputy Minister of Home Af-
fairs (Shrl Datar): (a) 386.

(b) 41.

Basic EpucaTION N PUNJAB

85. Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

() the amount of aid given to the
Gowvernment of Punjab for primary,
secondary and higher eduecation res-
pectively in the year 1954-55; and

(b) whether any amount has leen
eanm.rhd for Basic Edunt.tou in
the lbm aid?

!‘pc Minister of Ednutlnn and N»
tural Resources and Sclentific Re-
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search (Maulana Azad): (a) and (b).
A statement iz laid on the Table of
the Lok Sabha, [See Appendix III,
annexure No. 8].
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Basic ScuooLs

87 Shri M. s. Gurupadaswamy:
: Pandit D. N. Tiwary:

Will the Minister of Education be
pleased 1o state:

(a) the total number of new basic
schools opened during the years 1952,
1953 and 1954;

(b) the total cost of establishing a
basic school;

(c) whether it is a fact that the
number of new schools established
is very small in comparison with the
expected number; and

(d) it so, the reasons therefor and
the measures that Government have
decided to adopt to overcome the diffi-
culties?

The Minister of Education and Na-
tural Resources and Scientific ‘Re-

search (Maulana Asad): (a)
Year No. of basic schools
openad.
1951-52 475
1953-83 819*
1953-54 Information not
available

iZures are provisional
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(b) The cost would vary from
place to place depending upon the
type of crafts to be introduced the
number of students studying in the
school for which craft provision both’
of recurring and non-recurring na-
ture has to be made, as also the salary
grades of the teachers, cost of labour
and material etc. etc.

(c) and (d). It concerns primarily
the State Governments.

Pay ScALes IN BANKs

88. Kumarli Annie Mascarene: Will
the Minister of Finance be pleased
to state the scale of pay received by
the bank employees, class-wise?

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
The pay scales of bank employees
are a domestic matter and they are
settled by each banking company
for itsel?f having regard to the award
of a Tribupal if any such award is

" in  force in respect of its establish-

ment, The Government of India do
not have the information relating to
all such bank employees.

ALL INDIA SAHITYA AKADAMI

89, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state the basis on which aid is given
to authors by the All India Sahitya
Akadami?

The Minister of Education and Na-
tural Resources and Bclentific Research
(Manlana Asad): The Sahitya Aka-
dami does not give aid (financial) to
any other as such. Financlal assistance
may, however, be given for the pub-
lication of a literary work if the
work is deemed to be of sufficient
value and importance as to be gpon-
sored by the Akadami.

Socm. WeLrare BoARD (PuwnJas)

90, Shri D. C. Bharma: Will the
Minister of Education be pleased to
state:

(a) the names of the members of
the State Social Welfare Board of
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Punjab with their antecedents in the
field of Bocial Welfare Work; and

(b) the life of the Board?

The Minister of Education and Na-
tural Resources and Beientific Be-
search (Maulana Asad): (a) The In-
formation is given in the attached
statement. [See Appendix III, annex-
ure No, 10].

(b) The life of the State Board is
one year, in the first instance.

LITERARY WORKSHOP (WESTERN REGION)

81. Shri D. C. Sharma: Will the
Minister of Education be pleased to
lay on the Table of the House a
statement showing:

(a) the names of the persons who
got training in the Literary Work-
shop of the Western Region during
1954; and

(b) the languages in which the
training was imparted to.them?

Tane Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Aszad): (a) and (b).
A statement is laid on the Table of
the House. [See Appendix I1I, annex-
ure No. 11].

DeveLopMENT oFr Kuru VaLLey

92. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to starred
question No. 1641 on the 24th De-
cember, 1954 and state:

(a) the amount spent during 1954
for the development of Scheduled
areas in the Kulu Sub-Division of
the Kangra Distriet; and

(b) the purpose for which it was
spent?

The Deputy Minister of Home Af-
fairs (Shri Datar): (a) The State
Government have reported that an
ameunt of Rs. 4,775,178 has been
spent from out of Central grants
from the 1st April, 1954 to the 3lst

. 1984
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(b) The amount has been utlliad
as follows:—

.

Rs.
1. Cottage Industries. £5,121
3. Irrigation. 34,043
3. Forest. 10,188
4, Agriculture, 1,823
5. Medical and Public
Health. 7,110
8. Communications. . 3,058,004
4,75,178

A ror VARIOUS SCHEMES TO PUNJABR

83. Shrli D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether any request was made
by the Government of Punjab to the
Central Government for assistance on
the following ftems:

(1) improvement in Frimary
Education;

(i1) training of the {lliterate
adults; and

(b) if so, the amount of assistance
sought and the ‘amount sanctioned by
Government in this regard?

The Minister of Education and Na-
tural Resources and Secientific Re-
Search (Maulana Azad): (a) Yes.

(b)

Amount of assis- Amount
tance sought as sanctioned
central Govt, as Central
Contribution Govt.

share
1. Primary Edu- 4:.61}!','780 38,61-},,7'34
z.mof 945128 ‘ 94,135
priting

———

INTEGRATION OF P!:PSU Srats Forcas
84. Bhri D. C. Sharma: Will the
Minister of Dete-ee be pleased to
state:
(a) whether any officers of the
PEPSU Army ware granted pensions
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at the .time of integration of the
PEPSU Defence Forces in the Indian

Army;
(B) if so, their number;

(c) whether their
have been seitled; and

penéion cases

(d) if not, whether there is any
time limit for settling them?

The Deputy Minister of UDefcnee
(Sardar Majithia): (a) Yes, Sir,

(b) 116,

{c) All excepting 17 have been
settled, i

(d) Every effort is being made to
settle the ouimtanding cases as quick-
ly as possible, In a number of cases
it was necessary to determine huw far
service in a civilian capacity as well
as In the Reserve should count to-
wards military pension. The details
of their service had also to be verifi-
ed in audit. In some cases it has
been found necessary to ascertain the
presumptive pay which the officers
would have drawn but for the merger
of the individual State Forces into
the overall PEPRU Forces. The above
factors have caused delay in the set-
tlement of some of the cases.

DisciPLINARY CABES

95. Shri D. C. Sharma: Will the
Minister of Home Affalrs be pleased
to state:

(a) the number of eases of disci-
plinary action dealt with since the
15th August. 1947 so far as the 1.C.8.
and ILA.S. Officers are concerned;
and

{b) the nature ‘of the dlsdpllwy
action taken in these cases?

. The Deputy Minister of Home Af-

Jalrs (S8hri Datar): (&) 1%,

"(b) A statement is laid on the table
of the House, [See Appendix II, anne
xare No. 11],
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SEPARATION OF THE JUDICIARY FROM THE
EXECUTIVE

96, Shri D. C..Sharma; Will the
Minister of Home Affairs be pleased
to state:

(a) the names of the States where
the separation of the Judiciary from
the Executive has -taken place; ond -

. (b) the measures, if any, that Gow-
ernment propose to take to coimplete
the process?

The Deputy Minister of Home Af-
fairs (Shri Datar): (a) Separation of
the Judiciary from the Executive has
been introduced either wholly or
partially in the States of Assam,
Andhra, Bombay, Bihar, Madhya
Pradesh,. Madhya Bharat, NMadras,
Uttar Pradesh. Hyderabad, Rajasthan,
Saurashtra and Travancore-Cochin.

(b) The matter is really cne for the
consideration of the State Govern-
ments but the Government of India
are in close touch with them on the
progress made by them,

IMMORAL TrArFIC IN WOMEN

97 jShr}matl Ila Paichoudhury:
° 7| Seth Govind Das:

Will the Minister of Home Affairs
be pleased to state:

(a) the mnames of the States In
India where there is legal provisien
for the suppression of immoral traffic
in ‘women and girls;

- (b) the number of women or girls
rescued in egoh such. State during the
last three years;

{c) the number of successful and
unsuccessful proseclition of persois
désit with undér the law far the sup.
pewdon of such immoral traffic In
each Of the Btastes, during the luvt
tlnn yﬂﬂ énd '

m&numhorot Rescue ;lomn
ir. each of the States where u ‘1o 2or
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the suppression of immoral trafiic in
women and girls does exist?

The Deputy Minister of Home Af-
fuirs (Shri Datar): (a) to (d). The
Information is being collected and wull
ke placeg on the Table of the House
ag soon as it is available,

TuIrp DivisioN CLERKS
98. Shri Gidwani: W;ll the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that the
Central Government Third Division
Clerks' Union has decided to ob-
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serve a protest week from the 1m
March, 1855, as the demand for the
cevision of pay scales of the clerks
has not been accepted by Govera-
meut; and

\b) if so, what action hasg been
taken in the matter?

The Deputy Minister of Home Af:
fairs (Shri Datar): (a) Government'’s
attention has been drawa to certair
reporis appearing in the Piess 1o this
effect.

(b) No action has been taken in

respect of this reported decision of
the Union.
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LOK SABHA
Tuesday, 1st March, 1955

The Lok Sabha met at Eleven of
the Clock.

[MRr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon
ELECTION TO COMMITTEE

CeNTRAL Apvisory COMMITTEE OF
NatronaL Caper Cores

The Deputy Minister of Defence
(Shri Satish Chandra): Sir, I beg to
move:

“That in pursuance of clause
(i) of Section 12 of the National
Cadet Corps Act (Act XXXI of
1948) as amended by the National
Cadet Corps (Amendment) Act
(Act No. LVII of 1952), this
House do proceed to elect, in such
manner as the Speaker may pres-
cribe, two members from amnmagst
themselves to be members of the
Central Advisory Committee of
the National Cadet Corps for a
term of one year.”

Mr. Speaker: The question is:

“That in pur:uance of clause
(i) of Section 12 of the National
Cadet Corps (Act XXXI of 1948.)
as amended by the National Ca-
det Corps (Amendment) Act (Act
No. LVII of 1952), this House do
proceed to elect, in such manner
as the Speaker may prescribe, two
members from amongst them-
selves tn be members of the Cen- -
tral Advisory Committee of the
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National Cadet Corps for a term

of on¢ year”

The motion was adopted.

Mr. Speaker: I have to inform Mem-
bers that the following dates have
been fixed for receiving nominations
and withdrawal of candidatures, and
for holding an election, if nece:sary,
in connection with the Central Advi-
sory Committee of the National Cadet
Corps, namely,

Date for Date for Date for
nomination withdrawal election
3-3-55 4-3-55 7=3-55

The nominations for the Committee
and the withdrawal of randidatures
will be received in the Parliamentary
Notice Office upto 4 p. m. on the dates
mentioned for the purpose.

The election, which will be conduct-
ed by ‘means of the single transferable
vote, will be held in Committee Room
No. 62, First Floor., Parliament Houvse
between the hours 11 a. m. and 1.30
p.m.

RESOLUTIONS RE: EXPORT DUTY
ON GROUNDNUTS, GROUNDNUT
OIL CAKE., DEOILED GROUNDNUT
MEAL AND DECORTICATED COT-
TON SEED OIL CAKE ETC.

Mr. Speaker: The House will now
resume discussion on the Resolutions
regarding Notifications for the an-
hancement or levy of export duty on
certain commoditie:. One  of these
Resolutions was adopted by the Housc
yesterday and the remaining three arc
now under the consideration of b
House.

Thereafter. the House will take~ui
discussion on the Supplementary De-
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[Mr. Speaker]
mands for Grants and other items set
out in the List of Business for today.

1 should like to knmow what time the
Hou:e would like to be fixed for the
Supplementary Demands. I have re-
reived a suggestion of two hours.

Shri Tulsidas (Mehsana  West):
Three hours.

Mr. Speaker: Would not 2} hours
do?

Shri Tulsidas: Three hours will be
needed.

Mr. Speaker: All right, have it as
three hours.

Let us now start with the discussion
of the three remaining Resolutions.
Shri Karmarkar will continue nis
speerh.

The Minister of Commerce (Shri
Karmarkar): Yesterday, I permitted
myself a few preliminary observations
regarding the subject matter of the
three Resolutions now  before the
House. Regarding the position of the
subject matter of the Resolutions I
shall be brief.

First of all, regarding the Re.olution,
at item 2 of today's agenda paper, I
shall content myself with saying this.
In view of the easy position in the
wholesale market, we released a quota
of 10,000 tons of handpicked ground-
nuts on the 28th November, 1854 and
again another 10,000 tons one the %th
January, 1955.

This is a small specialised trade to
meet the requirements of our custo-
mary markets. This is a costly varie-
ty of grounds, for which the demand
comes from the  dollar markets for
table use and for manufacture of con-
fectionary and it has been our endea-
vour to keep this demand alive.

Before the second release was made,
it was noticed that there was consider-
able disparity between internal and
external prices and even after allow-
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ing for prices to rise, there was scope
for mopping up the extra profits. The
export duty was therefore raised from
Rs. 150 per ton to Rs. 300 per ton
with effect from the 9th January, 1955.
I will not tire the patience of the
House by going into details as to how
we arrived at this duty, except that
it is a reasonable way of seeing tha:
the disparity can be mopped up.

[Sarpar Hurkam SmnGH in the Chair]

Coming to the second Resolutioa
about groundnut oil cake and de-oiled
groundnut meal, I shall content my-
self with a few observations. It uas
been found advantageous to make

a limited export of groundnut
oil cakes because in return we
get useful fertilizers at an ad-

vantage. For instance, if we spend
Rs. 300 on one ton of groundnut
cake, we get 1.35 tons of ammonium
sulphate, the normal import cost of
which would be about Rs. 400 per
ton, and in respect of this also we de-
cided to release a small quantity for
export by the trade. With a view to
see that there was no rise in internal
prices, an export duty of Rs. 230 was
fixed on groundnut oil cake and Rs.
175 on groundnut meal. Here again
I shall deny myself the luxury of go-
ing into the details.

Regarding the subject matter of the
third resolution, namely, decorticated
cotton seed oil cakes and other oil
cakes, I shall be brief. Soon after we
decided upon the policy of allowing
exports of groundnut oil cake to the
extent of 25,000 tons on the 4th Febru-
ary, 1955 for shipments by the end of
March, on the same date we decided
also that a small quantity of de-oiled
groundnut meal (solvent extracteu
variety ccqtaining less than } per cent.
oil) was also to be released till the
end of March 1955. As the latter
part of the third Resolution implies,
the definition of groundnut meal was
later revised on representations from
the industry to enable groundnut ineal
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(solvent extracted variety countaining
less than 1 per cent. oil) to be export-
ed. Sooun after, expori of cotion seed
oil cake and other oil cakes was also
allowed. We released cotton seed »dil
cake decorticated and undecorticated
to an extent of 10,000 tons, linseed
oil cake to an extent of 5,000 tonms,
Kardiseed oil cake, copra oil cake, etz.
to an extent of 5,000 tons. All these
cake: are being used for edible pur-
poses as also cattle feed. Exports
were allowed on the same grounds as
for groundnut of cakes. Simultane-
ously export duties were also imposed
and we calculated what would be the
proper export duty, and accordingly,
an export duty of Rs. 100 per “on
was levied on decorticated cotton
seed oil cake and of Rs. 50 per
ton on all other cakes.

That. Sir, is the position regarding
the:e three Resolutions. The method
of calculating the export duties or
decrease or increase or fixation of the
duties is an accepted one and we stick
to it as much as possible, We take
the internal prices, we leave a mar-
gin for, the exporter and then we fix
the export duty. I have nothing
more to add.

Mr. Chairman: Resolutions moved:

“In pursuance of sub-section
(2) of section 4A of the Indian
Tarifl Act. 1934 (XXXII of 1934),
Lok Sabha hereby approves of the
notification of the Government of
India in the Ministry of Com-
merce and Industry, No. S.R.O.
113, dated the 9th January, 1955
by which the export duty on
groundnuts was enhanced from
Rs. 150 to Rs. 300 per ton of 2,240
1bs. with effect from the date of
the said notification.”

(2) "In pursuance of sub-sec-
tion (2) of section 4A of the In-
dian Tariff Act, 1934 (XXXII of
1934y, Lok  Sabha hereby ap-
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proves of the notification of the
Government of India in the Minis-
try of Commerce and Industry,
No. S. R. O. 332, dated the 5th
February, 1955, by which an ex-
port duty of Rs. 230 per ton of
2,240 lbs. on groundnut oil cake
and an export duty of Rs. 175 per
ton of 2,240 |lbs. on de-oiled
groundnut meal (solvent extract-
ed variety containing less than
per cent. oil) were levied with
effect from the date of the said
notification.”

(3) “In pursuance of sub-section
(2) of section 4A  of the Indian
Taritf Act 1934 (XXXII of 1934).
Lok Sabha hereby approves of the
notification of the Government of
India in the Ministry of Com-
merce and Industry, No. SHO.
386, dated the 15th February, 1453
by which—

(1) an export duty of Rs. 100 per

ton of 2,240 1bs. on decorticat-
ed cotton seed oil cake and an
export duty of Rs. 50 per ton of
2,240 1bs. on all oil cakes, vther
than the following  namely,
groundnut, copra, mowha, toba-
cen  seed, neem seed and de-
corticated cotton seed oil cakes
were levied; and

(ii) the export duty levied on
deciled groundnut mea] (solvent
extracted variety containing
iess than } per cent. oil) was
made applicable to de.oiled
groundunt meal (solvent ex.
tracted variety containing less
than 1 per cent. ofl)

with effect from the date of the pub.
lication of said notification In the
Gazette of lndia.”

All the three Resolutions are now
beture the House and they are open
for disrussion.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): I rise to oppose these
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[Shri Sarangadhar Das.]

three Resolutions. In order to remove
any misunderstanding, I must say
right at the beginning that I do not
oppose the increaze in the export du-
ties that has been necessitated owing
to market conditions abroad. But Iop
pose the principle of exporting ground-
nuts and oil cakes of all kinds out of
the country. In this scientific age
when members of the Government be-
ginning from the Prime Minister al-
ways talk about doing things scienti-
fically, I do not know how it has es-
caped the attention of the Government
and also their agricultural advisers.
Groundnuts or any kind of oil seeds
or oil cakes have plant food that came
into the seeds from the scil. In cakes
also ang in the seeds they are there,
and if they aré exported the plant food
that should be returned to the soil is
being sent out.

1 did not quite catch the hon. Minis-
ter when he said something about the
advantage of exporting groundnut
cakes becauze thereby we get a larger
quantity of ammonium  sulphate.
That is a fallacious argument because
ammonium sulphate is only a chemi-
cal fertilizer; it does ' not have any
organic elements in it while the oil-
cakes have organic elements which
benefit the soil. They stimulate bac-
terial action and keep the so0il in a
better physical condition. That is
the reason why in Germany the Ger-
mans never exported anything -that
containedq plant food that came out of
the soil. For instance, their molasses
which they get out of the beet-sugar
industry was used to distil alcohol for
driving small tractors and then they
used to take the remaining material
and dry it and put back to the soil.
Tt is tHe same thing in China. The
Chinese are farmers of over forty cen-
turies and they have been returning
all the human and cattle refuse and
also the oil cakes of whatever oils they
made, back to the soil.
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It might be stated that we did not
have any industry to take care of
cotton seed oil or any industries that
would utilise the groundnuts or the
cakes which are used to some extent
in making certain confectionaries in
Europe. It may also be said thct
groundnut cake and coconut cake are
taken to Europe ag cattle feed or that
our farmers are not able to utilise
profitably or do not have the money
to buy the cake and use it for cattle
feed. I do not agree with this kind of
Argument. It should be the duty of
the Government to  preserve all the
plant food materials that have eome
out of the soil and put them back into
the soil instead of putting more and
more sulphate of ammonia although it
is necessary to supplement organic
manure. At the same time. organic
manures should be kept in the country
and should not be sent away. If we
do not have facilities to utilise these
cakes and oil seeds, it should be the
duty of the Government to encourage
people to put up factories; so that the
plant food will not be exported out of
the country. I know there are people
here in India who always think of
making money out of something.
Some merchants may be getting a lot
of money by exporting groundnut
cakes and our Government wants to
get a big share out of it. But Govern-
ment should go into this from a scien-
tific point of view and see whether the
Rs. 200 per ton gained by us Is more
valuable in the long run than the
manure that would be available to the
soil to keep the soil in good condition.

It is well known that the Indian
soil, because human refuse does
not go back to the soil. because
only a little quantity of cow dung
goes back, has been impoverished.
Cow dung is wasted in various
ways. During the last gquarter of a
century there is so much export of oil
seeds and cakes that our soil gets



695 Resolutions re:

poorer and poorer every day. It is no
matter how much  sulphate of am-
monia is produced and how many fac-
tories you put up. It alone cannot
increase the yield. It is necessary to
have all kinds of organic manures. It
is a good thing that compost is becom-
ing very popular. But at the same
time we should not lose the materials
that are in our control in the country.
As 1 said earlier, in Germany they
never exported any plant food or any
material containing plant food out of
their country excepting potash Irom
their Stassfurt mines, which are inex-
haustible. I, therefore, instead of con-
demning the Government for what
they have failed to do“so far—I do not
wish to do that—make this construc-
tive proposition that Government, both
in the Commerce and the Food Minis-
tries, should go into this question and
take the advice of their agricultursl
scientists and act accordingly so that
pur soil could be enriched by all the
materials that we are exporting today.

Dr. Rama Rao (Kakinada): I beg Llu
oppose these Resolutions, particularly
the one one groundnuts. Only recently
we reduced the export duty on ground-
nut because the prices of groundnut
and other agricultural products were
falling very  steeply. After export
permits were given and the export
duty was reduced. there was some
small firmness, though
The prices have not substantially im-
proved, if at all they have improved.
The prices of groundnut (bold) shown
here are as follows: in October it was
Rs. 26; in November it was Rs, 24-4-0
and in December it was 23.7-0, ac
cording to statistics available. I agree
with the hon. Minister when he says
that we have to take a number of
factors into consideration. First, there
are the growers; then there are the
consumers both individual eonsumers
and those in the villages who use
this oil and then the small-scale con-
sumers who manufacture soaps and
other things. Then there are the big
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monopolists like Lever Brothers and
the Vanaspati wallahs. There is also
the foreign market.

Shri Karmarkar: We are now on
the groundnuts, I suppose.

Dr. Rama Rao: Yes; but it has ar
indirect effect. The present condition
of the agriculturists who grow this
groundnut has not at all improved.
Their good condition is shert-lived, and
therefore, probably if that concession
is continued, that is, if the lower ex-
port duty is continued, it may give a
fair price or at least a better price to
the groundnuts. The speech of the
hon. Minister has not made clear, as
far as I am concerned, why this has
been reversed so soon while the prices
of the groundnut have not at all im-
proved. Therefore, while we are talk-
ing of supporting the prices of agri-
cultural products, here, in a practical
manner, we are preventing any stabi-
lity or rise in agricultural prices. Of
course, I do not say that the prices of
agricultural products should rise to an
unlimited level because the consu-
mers and the people in general should
also be kept in view, but the present
level of groundnut is almost in a cri-
tical position. So, if the Government
think that the shippers are netting a
huge profit and if the Government
wants to have a share of that, the pro-
per course for the Government is to
buy up the groundnut and take up
other general state trading. There are
so many countries in the world who
deal with this, and in which case we
can lend this groundnut on Govern-
ment account. Instead of doing some
such thing, I think the Government is
taking to the easy course of raising
this export duty which directly will

affect the agricultural producers.
Therefore, 1 oppose this resolution
for raising the export duty on

groundnut.

Shri 8. S. More (Sholapur): 1 am
trying to understand the working of
Government's mind. As far as the
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[Shri S. S. More.]

different Ministries are concerned,
under the Constitution they are collec-
tively responsible, but my real ques-
tion is, do they do some collective
thinking®

An Hon. Member: No.

Shri S. S. More: I find, as a humble
student of the acts and policies of
Government that every department
has its own method of approach to the
different problems that the country is
faced with. Take, for 1nstance, the
Commerce and Industry Ministry. It
is controlling the import policy and
the export policy. You are well aware
that these two  instruments, import
and export, can be utilised by Govern-
ment, if they are properly utilised, for
the purpose of giving some security to
the internal producers for the purpose
of rehabilitating or gingering up the
economy of this country. Regarding
this groundnut, you know it is one of
the raw materials that we are produc-
ing. As far as the Government is con-
verned, it is the responsibility of this
Government to give protection to the
producers of raw materials. What is
the plight of the producers of the raw
material? We have had a debate on
the economic conditions in the count-
ry, and even when the motion of
thanks to the President was discussed,
many Members were very particularto
refer to the precipitate falling of pri-
ces of agricultural produce, both food-
grains and those which constitute the
raw materials. What is happening
now? Is Government doing anything
to ginger up the prices which are com-
ing to a level where they are ruin-
ously uneconomic to the producer?
Government is not doing anything.
Take, for instance, this groundnut. I
am referring to the Journal of Indus-
try and Trade—February issue, on
page 305 of which journal the Indian
commodity prices have been tabled.
For groundnuis—bold, Bombay, the
‘price in January, 1954, was Rs. 35-10-0
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per cwi. In January, 1955, it came
down to Rs. 22-2-0. The price of
machine-shelled groundnuts was
Rs. 24-10-0 per maund in January,
1954, and in January, 1955, it was
Rs. 16-4-0. The fall has been in a
period of one year. The prices have
slumped to the extent of about one-
third of the prices which prevailed in
the month of January, 1954. Govern-
ment were very particular to observe
this fall as far as the groundnuts and
the allied products were concerned,
and therefore, Government, on the
4th November, 1954, came out with a
not:fication by whieh the export duty
on groundnut oil and others was re-
duced from Rs. 225 per ton to Rs 100
per ton. Not to lay myself open to
the charge of mis-stating, I am referr-
ing to the Agricultural Situation in
India—December issue. At page 570
of this publication, it is said thus:

“The oilseeds and o0il markets
ruled generally easy during the
month of November, 1954. A
major event in the oilseeds and
0il markets during the month un-
der review was the Government’s
announcement on the 4th Novemn-
ber, 1954, regarding the reduction
in the export duty on groundnut
oil from Rs. 225 per ton tp Rs. 100
per ton. The effect of this reduc-
tion in export duty seems to have

* however been only short-lived and
the oilsesd and oils prices again
tended tv .uove down particularly
towards the end of the month.
With a view to affording some
stability to prices an additional
quantity of groundnut oil and a
small quantity of H. P. 8. ground-
nut kernels were released for ex-
port on 28th November, 1954.”

The next page refers to the reduction
in the export duties brought about by
Government on the 2nd of Septembaer.
So, during the year 1954, Government,
realising that the prices of groundout
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and groundnut oil and other products
were slumping to a very terrible ex-

t. came down with the export duty
with the ostensible purpose of ginger-
ing up and giving som~ stability or
sum ‘uprise’ to the prices of this
particular raw material.

I am surprised to find that in the
year 1955, Government have reversed
their policy and they have now
thought it advisable to raise the ex-
port duty. I agree with my friend,
Shri Sarangadhar Das, that such a
raw material should not be allowed
to go out of the country. I would
rather say that we ar. trying to in-
dustrialise the country, and it is Gov-
ernment’s responsibility to see that all
the raw materials that are produced
in the country are consumed in this
country and manufactured into some
finished goods so that the margin
between the prices of raw material
and the prices of manufactured goods
would go to the indigenous labour or
to the indigenous manufacturer. But
when we are talking about industria-
lising the country we see, at the same
time, the pitiable sight of the nece:sa-
ry raw material being sent out in
larger and larger export, and with
what purpose? Due to the fall of pri-
ces in the raw, material, due to the
fall of prices of agricultural produce,
the indigenous manufacturer or pos-
sibly the indigenous exporter was
benefiting to that extent. It was the
duty of the Government to see that
the producer was not robbed by any
one, was not undully exploited by any
one and for that purpose, they have
to come out with some control meas-
ures, restricting or putting a stop to
the downward trend of the prices.
But, instead of doing that part of their

. duty, they are themselves now Joining
in the campaign of pillaging and rob-
bing the peusant and the small pro-
ducer who is producing groundnut and
such other articles. The exporter is
benefiting, and the peasant has alrea-
dy. been ruined, and the margin of
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profit of the middlemen is getting in-
flated. So, they thought why not join
in the game and take a slice of that
profit. This is not a good argument
for the Government which pretends to
be a welfare government and which,
at the same time. declares +that it
is time to reach a socialistic pat-
tern of society. If the socialistic pat-
tern of society has to be reached, then
a balance between industries and agri-
culture has to be struck. Then, the
agricultural producers thave to be
given some security and some margin
of profit. Because what is the result?
Apgriculturists have lost everywhere.
They are the largest customers for all
the indigenous products, for the manu-
factured goods we get. They having
lost their purchasing power terribly
every other manufactured commodity
is losing its prospective purchasers;
with the result that, though the pri-
ces of manufactured goods are still
ruling at a high level, there is no pur-
chaser, there is no customer for them.
I had a talk with a good many small
traders and others and they told me
they open their shop and announce
their wares but there is nobody to
purchase, because the peasantry is
suffering from a terrible economic
crisis. We must see to it that the raw
materials maintain a steady remune-
rative price for the producer and all
of them are utilised, are consumed in
this country.

If the soap manufacturers and other
manufacturers who use groundnut and
other raw materials need some help,
I am even prepared to go to the extent
of suggesting that they be given some
fid. But allowing things to go out
of the market is mnot correct, and
particularly when, as Mr. Saranga-
dhar Das suggested, not only our
peasantry but even our land is being
pauperised; land is becoming poor, the
peasant is becoming poor; possibly
the trader will become poor; and the
manufacturers who  thrive on the
peasantry and other toilers, they too
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consequently will be forced to be poor.
Then who is going to remain rich?

Not even the Government. Not even
the Ministers will be able to enjoy
the cosy comforts of the Treasury

Benches.

Therefore 1 would say that it is for
Government to apply their mind in a
scientific well integrated manner to

all these problems. They cannot
apply some remedy in a piece-meal
manner. Whenever there is some

ulcer they try to apply some ointment
without considering what ailment the
body suffers from, the internal machi-
nery suffers from, which is giving
rise to all these boils and ulcers.

I would not take much time of the
House. But I would make a very
earnest request that when Govern-
ment come out seeking the approval
of the House, it is for the Govern-
ment, for the information of the
Members of this House and the pub-
lic at large, to come out with
a detailed note as to why, at
a particular time when they were
talking about reducing the export
duty, conditions have changed ne-
cessitating a rise in the export
duties. Unless we have got all these
fact scientifically stated “for our cun-
sumption we find ourselves lost. And
Government can get through its reso-
lutions, not because the Members on
the opposite side understand the pro-
blems, the economic forces which are
operating behind this phenomenon,
but because they are under a whip,
they are under a sense of loyalty to
the party, and whatever the Minister
says must go through; it goes like a
bull in a china shop. (An hon. Mem-
ber: Never). That should not happen.

1 would in a very humble manner
request the Minister to come out with
a perlodical literature which will give
us a complete picture of the whole
economic situation prevailing in the
<ountry. It might be said that the
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different Departments are coming out
with heaps of literature. But I do
not find a well integrated picture.
Every Department in its own way
applies its mind to the problems faced
by it and comes out with a solution
witich is acceptable to it, but it is re-
jected by other Departments. So let
us have something which will be well
integrated and which will fit in with
the whole picture as it is.

With these remarks, I am at a loss
to say whether I should support this
resolution or I should oppose this re-
solution. The interest of the peasant
demands that I should oppose 1t,
because if the export duties are per-
mitted to be raised, the volume of ex-
port will necessarily go down.
Because, on the last occasion Govern-
ment came out with a reduction of ex-
port duty with the declared purpose
of enhancing the quantum of material
to be exported so that there shall be
better prices for the raw material.
That consideration directs me to op-
pose this rise in export duty. But
on the financial considerations, if our
producer is losing here and the mar-
gin between the prices prevailing in
the other countries to which we export
and the prices prevailing here leave
a wide gulf and the whole margin
goes to the pockets of private middle
men, 1 desire that there should he
some taking away of a slice of that
profit which is earned at the cost of
the peasantry. But this is not the
way Goverhment can share in the
profit, and I would rather support the
proposal made by Mr. Sarangadhar
Das that Government should purchase,
for a remunerative price, all these
products and they should, on their
own responsibility with a fair margin
for themselves, export these to coun-
tries outside. They should be regula-
ting and controlling this as far as ex-
port trade is concerned, and they
should not use this very blunt wea-
pon of export duty or import duty for
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the purpose of guing to a socialistic
pattern of society. If they are really
serious about socialistic pattern, then
they should not only use these excises
or customs; they should step into the
bazar purchase all the stock for pro-
per price and then on their own res-
ponsibility and of their own bat they
should send all these raw materials,
which are not wanted in this country,
to countries outside, so that they can
get a fair share of the profit which
the private middle man is at present
earning at the cost of the peasant.

Shri Ramachandra Reddi (Nellore):
1 am constrained to oppose the reso-
lutions under discussion in this House,
unlike my friend Mr. More, who is
able neither to support nor oppose
the resolutions (Shri §. S. More: I am
in Hamlet's position.) I am definitely
of the opinion that the policy now
thought of by the Government is
likely to hamper the position of the
producer of groundnut. Government
seems to be looking more at the pros-
perity of the dealer and Government's
own profits rather than at the adver-
sity of the producer.

Government has realised since a
few months back that groundnut pri-
ces have been falling down and that
some price support has to be given to
it. You might remember in the
month of September or so, a resolu-
tion was brought before this House
asking for an enhancement of the ex-
port duty on groundnut oil and a re=-
duction of the export duty on ground-
nut. Then we were told that the re-
duction was conceived for the purpose
of helping the producer of groundnut.
But now the groundnut position has
not been in any way bettered. As a
matter of fact, all over the country
there seems to be a general decline in
groundnut prices. For instance, in
South India, especially in South Arcot,
I heard recently that a candy of about
five hundred lbs. or so of groundnut,
which was being sold at Rs. 200 last
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year, is being quoted at less than
Rs. 95. That shows there is a decline
of more than fifty per cent.

Then the Government seems to have:
suddenly changed its mind and
started decreasing the export duty
on groundunt oil, and now they
have come to the conclusion that
they should increase the duty
on  groundnuts themselves from
Rs. 150 to Rs. 300. That shows
how far the policy of the Govern-
ment is consistent or inconsis-
tent and how far they have been able
to understand the plight of the pro-
ducer all over the country. This
shows that there has not been much
of co-ordination of work between the
Food and Agriculture Ministry and
the Commerce and Industry Ministry.
Even with regard to rice exports, we
see that there has not been much of
co-ordination. This is another in-
stance where co-ordination seems to
be lacking. We would only suggest
that they should take into confidence
the producers as well as the dea-
lers in this connection and have  dis-
cussion with them before coming to
any conclusion hereafter regarding
export duties or import duties.

In the month of August or Septem-
ber last, they found that the price of
groundnut was falling and having
noticed the nervousness in the ground-
nut market, they have reduced the ex-
port duty on groundnuts. No reason
is now given for increasing the export
duty on groundnut. The prices have
been falling down consistently, Fur-
ther, I have to point out thai the in-
ternal price of groundnut last year
was between Rs. 1,000 and 1,120, and
the external price was Rs. 1,800.
Noticing the disparity between the in-
ternal price and the external price,
the Government, I think, came to the
conclusion that the export duty on
groundnut should be increased. Un-
fortunately, the prices have gone
down considerably mnow. The price
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seems to have touched the lower mar-
gin of about Rs. 850 or so in the in-
ternal market and from Rs. 1,800 to
Rs. 1,100 in the external market.
These figure: show that there is abso-
lutely no case for enhancing the duty
on groundnut,

One ought to understand the close
link between groundnut oil and
groundnut itself. Last time, we pro-
tested against the increase of export
duty on groundnut oil. But, the pro-
test was not heeded to and the Gov-
ernment continued to levy a higher
duty on groundnut oil. Now, I find
that twice or thrice. probably thrice,
‘they have reduced the export duty on
groundnut nil. This policy does not
seem to be  understandable at all.
Another point has also been pointed
out by some of the previous speakers
about the utilisation of the groundnut
o1l and groundnut cake, which is the
parent of the groundnut oil.- There is
no increased off-take of groundnut oil
in this country for the simple reason
that vanaspati factories have either
not been started, or probably they are
not likely to be started and also per-
haps some of those that are working
will have to close down very soon. It
is also noticed that scap manufactu-
rers are finding it difficult to cope up
with the increased productlon of soap
and there is likely to be a slump in
the soap market. That oniy shows
that the off-take of groundnut oil will
decreaze in India itself and the pros-
pect of increasing groundnut oil con-
sumption lies only In the export of it
to other countries.

There are one or two matters which
are worth mentioning. While they
have announced a reduction of export
duty on groundnut last year, they
have not increased the quota to indi-
vidual shippers. They seem to have
put a cefling of 400 tons per indlvi-
dual shipper. Unless the individual
<hippers had an opportunity of semd-
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ing more and more outside lndia,
there was wvery little possibility of
their purchasing more and preventing
a decline in the groundnut market.
They have not done that. Further the
closing of the quotas by the end of
March seems to be a peculiar process.
The closing down of the existing quo-
tas by the end of March only makes
the market very nervous and the pro-.
ducers would like to sell away their
produce as early as possible and a:
quickly as possible. So much so, the
denlers who are not able to export
more than 400 tons will not be in a
position to purcha:e more and more of
groundnut oil or groundnut whatever
it may be. for export purposes. Un-
less there is a steady Increase in ex-
port, there cannot be :teadiness in
the price of groundnut. Unless the
Government are in a position to ex-
tend the time by another six months
from the end of March for the export
of the existing oquotas. and unless
there is some margin of time, there
will be no possibility of the sproducer
keeping the produce with him, for the
simple reason that he will be heading
on hectic times and he would like to
sell away as much a: possible at what-
ever low a price it may be. These
two suggestions will have to be taken
notice of and probably the Export
Advisory Committee will have to be
consulted. To what extent consulta-
tion has been made and to what ex-
tent the Export Advisory Commitiee
has advised on this matter. are yet te
be revealed by the Government to the
House. In the existing conditions in
the rountry regarding groundnut pro-
duction, Government have to thin%
more liberally about it and see that
the producer is given more incentive
to produce more and also to see tpet
the producer gets a fair price for his
produce. In the Five Year Plan we
are thinking of fixing targets. The
targets have been reachied in certain
cases. Now there is a decline. Un-
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less this decline is prevented, it would
go down once again very much below
the targets that we have been able to
fix. These conditions have to be
studied by the Government more
carefully and a proper approach has
to be miade, not with a view to harm
the dealer, but with a view to help
the producer, in whatever part of In-
dia he might be.

It 15 -:uggested that the Govern-
ment might purchase groundnut
whenever the price is sagging and
sell it away or deal in it by securing
orders from elsewhere. But, our ex-
perience has always been that wher-
ever Government have thought of
dealing in a particular produce or
product. they have awefully failed.
Past experience clearly shows that
Government is not the proper or com-
petent authority or channel for trad-
ing purposes.

Shri 8. §. More: Efficient.

Shri Ramachandra Reddi: I quite
agree: not only not efficient; I shall
put it negatively also: the most ineffi-
clent. By entrusting this work of
dealing in groundnut to the dealers
and by trying to support the price by
handling the export policy carefully,
the Government will be ablé to help
the groundnut producer to a larger
extent than they are today, by means
of the several resolutions that are
sponsored by the Government. I
therefore oppose these resolutions
and I request the Government to re-
consider the position, in consultation,
if necessary, with other experts
either on the production side or on
the dealers’ side and see that proper
justice is done to the producer to a
larger extent than it is today.

Shri Tualsidas: I had no intention
to participate in this discussion, but
in view of the debate that has taken
place so far, I feel that I should
clarify the position in regard to
groundnut and groundnut oil pri-
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ces. These Resolutions merely
seek to increase the export duty
on groundnut cake, groundnuts
and other qualities of cake. 1
thought the proper occasion for a
debate on this question of export and
import policy would have been when
the Imports and Exports Bill came up
before the House, and therefore, I
did not think that it was worthwhile
discussing this queztion at this stage.

Shri Earmarkar: You can finish it
now.

Shri Tulsidas: But since the ques-
tion has been raised now in regard
to groundnuts and groundnut oil
cakes, I feel that I should clarify the
position. The intention of Govern-
ment in bringing forward these mea-
sures for the expert duty on ground-
nut oil and cake has been to stabilise
the prices of groundnuts ete., so that
the farmers may benefit thereby.
But I am at one with most of the
speakers here when they say that the
policy of Government has completely
failed to stabilise the prices. The rea-
sons for that are so many, and I shall
certainly like to enumerate them, but
there iz no use mentioning them now
in a discussion on these Resolutions,
for the matter will come up again
whepn the export policy comes up for
discussion.

However, I may point out that the
history of the export of cil cake is as
Iollows. Since the last fifteen years,
or even since the war started, no ex-
ports of oil cake were allowed in this
country. It was only last year that
oil cake was allowed to be exported.
0il cake had been considered to be a
very good manure for our agricultural
produce, and therefore, it was not
allowed to be exported.

Shri Achuthan (Crangannur): Fod-
der also.

Shri Tulsidas: But last year, the
Food Ministry thought it best to allow
a certain amount of oil cake to be
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exported from  this country, and
therefore, they entered into a barter
deal with a foreign firm who were
allowed to purchase about 15,000 tons
of oil cake on an entirely monopoly
basis—for, not one exporter was
allowed to export oil cake from this
country—and In return, they were to
give 2} tons of ammonium sulphate
as against one top of oil cake free.

Shri N. B. Chowdbury (Ghatal):
What i: the name of that firm?

Shri Tulsidas: I do not wish to say
that, but 1 would only say that it is
a foreign firm. This was the deci-
sion of the Food and Agriculture
Ministry.

Shri Karmarkar: Now
also joined them.

Shri Tulsidas: Excuse me, I do not
want to say anything on that. But I
would like to say that this was not In
the interests of the country. This
was pointed out to the Commerce and
Industry Ministry, which has now
taken charge of the exports of oil
cake. But at that time, this was out
of the purview of the Commerce and
Industry Ministry; and this wag done
by the Food and Agriculture Minis-
try. And in wiew of the contract
which had been entered into with the
forelgn firm In regard to the supply
of oil cake, and the supply of 2} tons
of ammonium sulphate In return for
one ton of oil cake, an export duty
was Imposed on groundnut oil cake.
As the hon. Minister has told us just
now, Rs. 300 of duty will cover about
1} tons of ammonium sulphate. Bo
you can see that even with this dutv.
the available benefit to the country
would be only about 14 tons of am-
monium sulphate as against one ton of
oil cake. That shows that even the
former deal was better sulted to the
country, for they got 24 tons. Any-
way, 1 am not objecting to the Impo-

¥you have

1 MARCH 1955

Duty on Groundnuts,
Groundnut Qil Cake,
De-oiled Groundnut
Meal and Decorti-
cated Cotton Seed,

0Oil Cake etc.

Tio

sition of the duty, because 1 feel that
when the external prices are at a
high level, Government must take the
entire benefit, if at all any commodi-
ty is allowed to be exported, so as
not to allow the shipper to take the
maximum benefit. To that extent, I
fully agree with Government. But
side by side, if the prices also have
to be stabiliseq within the country.
then we must also see that we get the
maximum benefit in the foreign coun-
tries as well. But what has been the
policy? The policy has been to allow
a particular quantity of groundnut
oi]l or take to be exporied for a1 short
period of two months only. The re-
sult is that the entire corpus of ship-
pers go and dump the good: in the
foreign countries, with the result th.t
the prices in the foreign countries go
down, and no one benefits thereby
except the foreign buyer. The prices
here also do not improve. On the
other hand. you will find that in spite
of the allowing of exports of ground-
nut oil and oil cake, the prices of
groundnut oil etc., have come down.
This would not have been the case
but for the fact that the short period
for which the export quota was allow-
ed has resulted in the prices coming
down In the foreign countries. This
is the main reason why the prices
have not got stabilised in our count.
ry; it is not that the margin of pro-
£t. of the shipper has gone up either:
on the other hand, the margin of pro-
fit of the shipper also has gone down
considerably by as much as 75 per
cent. in many cases.

So, the result of this policy has
been that the foreign buyer benefits,
though the market conditions in those
countries are such that our people
would have been enabled to take the
maximum advantage of the prices
ruling those countries. That s where
the whole trouble has come. I do
not think that I should oppose on any
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point the levy of the export duty, but
the point at issue is that the export
quotas must be for a longer period.
That ha: been the recommendation of
the Import Control Enquiry Commit-
tee, and that has been the policy be-
fore. I do not know why that policy
has been changed and this new policy
has been framed, which has not re-
sulted in any benefit to the country.
This is the only point that I wanted
to draw the attention of the hon.
Minister to.

Shri Rane (Bhusaval): I come from
a district which grows groundnut, and
ag such, I am interested in the prices
of groundnuts belng stabilised in the
interest of the growers. My  hon.
friend Shri 8 S. More ha: argued
that Government are trying to rob
the producers or that they are jolning
to rob the producers by its present
policy. 1 do not agree with his view.

Shri 8. S. More: I did not say that
Government are trying to rob the pro-
ducer. 1 only said that they are
trying to have a share in the robbe-
ries.

Shri Karmarkar: Robbing and pil-
laging.

Shri S. S. More: Somebody else is
robbing. It is a bargain with the
thief.

Shri Rane: I do not agree with my
hon. friend Shri S. S. More's view.

My hon, friend Shri Tulsidas had
also said that the policy of Govern-
ment in exporting groundnut, ground-
nut oil and groundnut oil cake has
failed to stahilise the prices. I for
one think that the present policy of
Government has contributed towards
the stabilisation of prices in the in-
terest of the growers. The quota of
export in 1950.51 at least in regard
to groundnut oil was fixed at about
70,000 tons. In 1951-52 also, It was
about the same quantity. In 1952.33
also, Government wanted to export
the same quantity. But in the midst
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of July 1953, the prices of oil :zoared
very high, and I think the price of oil
per maund rose to nearly Rs. 100.
Then, Government, therefore changed
1its policy, and did not allow export
either of oil or of groundnuts in the
interest of consumers. The result
was that in 1953-54, the quantity that
was allowed for export did not exceed
2,000 tons. In the year 1954-55 til
last November (1954) also export
did not exceed 2,000 tons. So, the
gap between . the export figures of
1950-51 and 1953-54 and 1954-55 (No-
vember) was about 68,000 toms.
Taken as a whole for the two years,
the gap exceeded more than 100,000
tons.

1 pM.

The result was that prices of
groundnut fell enormously, and to my
knowledge, at least in the markets of
my locality, the prices fell by 50 per
cent. This hit hard the growers and
something had to be done in the matter
to save the growers. I happened to
be a member of the Export Advisory
Council. In May last, I pressed the
Government to increase the export
quota for oil and groundnut. The same
view was expressed by the Oilseeds
Committee at Hyderabad, and as far
as my knowledge goes, the Andhra
Government pressed the Central Gov-
ernment to increase the export quota
of groundnut and groundnut oil. Even
the public and the growers also, as far
as my knowledge goes, pressed the
Government that oil should be export-
ed. In November last, when the Export
Advisory Council met, I think there
was a unanimity of opinion that the
Government should export groundnut
oil in the interest of growers, and also
other oils so that the prices may
stabilise. 1 do think that this policy
of exporting oil and groundnut will
stabilise prices in the interest of grow-
ers. Of course, Government are not,
to my knowledge, willing to announce

-
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at once what quota will be exported or
allowed for export because that may
give an advantage to the businessmen.
Government are, therefore, cautious in
not announcing this gquota at once.
Apprehensions were expressed by my
friend, Shri Ramachandra Reddi, on
this score and he said that Government
should extend the time for export
beyond March, 1955. I do hope that
Government will allow more quota for
export after March, 1955 also; that will
benefit the growers. The policy of ex-
port of groundnut oil etc. is in my
view in the interest of growers.

Shri Bogawat (Ahmednagar South):
As regards this Motion, I humbly
bring to the notice of Government that
at this juncture it will not be in the
interest of the agriculturists to raise
this export duty. There is an econo-
mic crisis and prices of foodgrains and
oilseeds have gone down.

Shri Karmarkar: Export duty on
what?

Shri Bogawat: [ am coming to that.
The prices have fallen to such an ex-
tent that there is a catastrophe. I have
experience about the production of
groundnut. Even the price of the
seed that was paid by the agricultur-
ists could not be recovered. The price
‘of the seed was so high that they pur-
chased the seed and cultivate their
lands. this being a cash crop, thinking
that they would get good cash. But
now they have come to such a loss that
they have to suffer for the cost of
irrigation, weeding and even of digging
the groundnut. They are now repent-
ing. At such a juncture, I do not know
what prompted the Ministry to raise
the export duty. They fully know, and
are aware that the agriculturist: are
heavily in losses and they ought not to
raise the export duty, but on the con-
trary, should look to the interest of the
agriculturists. If they do not look to
the interests of the agriculturists, it
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will be a fault or mistake even on the
part of the Government. They will not
gain much, but the agriculturists will
lose much. '

I bumbly submit that instead of
raising the export duty, the Govern-
ment should allow more export, more
quantity, and reduce the export duty
and give a chance to the agriculturists
to get at least the cost of production.
The cost of production is such that
even allowing export free of duty, they
will not be able to make up the losses.

‘Such is the condition in the country.

and if things are done in this way,
there will be an economic crisis and
there will be more catastrophe falling
on the agriculturists. The traders
have lost: I do not mind it. But if the
agriculturists lose......

Shri S. 8. More: The country loses.

Shri Bogawat:......it will not encour-
age them to cultivate groundnut next
year. I can surely say that there would
be a very big fall in the production of
groundnut. The policy of the Govern-
ment should be such as to be in the
interest of the agriculturists. The Gov-
ernment do try, but I do not know
what made them do this at this junc-
ture, in January 1955, when the prices
were continually falling. They must
have reports from the villages and the
districts and must understand what
are the prices, what are the conditions
in which agriculturists work, whether
there is an economic crisis or not, Un-
less these conditions are well studied,
it will be a big risk to increase the ex-
port duty. I humbly submit that in the
interest of the agriculturists, it will not
be proper on our part to raise this
export duty at such a stage. On this
occasion, I request Government to
withdraw their notification and the
Motion. This is my humble submis-
sion. The agriculturists are in difficulty
and they are losing in all the food-
grains and other agricultural products,
because the prices have gone down
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more than by 50 per cent in certain
cases, So, considering all these points,
I humbly submit that the Government
should encourage more export and
reduce the export duty.

Dr. Krishnaswami (Kancheepuram):
I am glad that this debate has been
taken out of the nut of a narrow con-
sideration of the ethics of an export
duty levied on groundnut. My friend,
Shri Tulsidas Kilachand in his speech,
pointed out that the Government had
failed signally in stabilising the prices
of many agricultural commodities. I
should like to correct him by suggest-
ing that it is not a gquestion of stabilis-
ing prices that is the point at issue,
Where the Government have failed is
in not stabilising the incomes of the
weakest sections of our community,
the agricultural community, and it is
from this point of view that I prapose
to consider this gquestion.

This increase in export tax levied by
the Government may be quite appro-
priate in the present circumstances,
especially as world prices are very
high, and a portion of the surplus
received by the dealer should be lop-
ped off by the Government. But the
main issue that I should like to place
before the Guvernment is that in allot-
ting export quotas, proper coasidera-
tion has not been paid hitherto to the
ciaims of the producer. In the case of
oilseeds and groundnuts, the announce-
ment effects of an export policy are
probably more important than the
levying of a tax. Thus, if the announce-
ment of an export quota is delayed, is
made, after the harvest has been gar-
nered, the peasant. unable to retain it,
is forced to sell in distress to dealers.
1 should like our Government also to
make a statistical inventory of the oil-
seeds kings who are at present ruling
the roost in the markets of India. It is
time we made a detailed inguiry into
their ways and methods of cornering
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and rigging the market. I would like
to point out that this very policy of
giving -export quota; inevitable no
doubt to a certain extent, strengthens
the monopolistic position of these
kings. ~ By our having export quotas,
it is only four or five of these people
who rule the market. In ordinary cir-
cumstances, if there were no export
quotas, there would be free entry, and
the high rates of profits would be low-
ered as a result of such entry. But as
a result of export guotas being given.
it is only these four or five kings who
are aole to rule the roost, and make
windfall profits. Government, in mak-
ing its announcement of export quota,
should take into account the interests
of producers. I know the practical
difficulties that are involved in the
suggestion that an export: quota should
be announced well in advance. For
instance, the Food and Agriculture De-
partment can legitimately point out
that we have to take time to find out
what the quantum of crops is likely to
be. There is, as is well known, a time
lag between the sowing of crops and
the first estimate of crops and that
estimate is not likely to be accurtie.
We have to wait for another two or
three months for the second estimate
which is probably accurate. But, just
before harvest is gathered, if Govern-
ment could make the announcement of
export quotas, we would probably
strengthen the position of the produ-
cer. He would be able to get a larger
amount of income from the speculator
or the dealer by bargaining. Those who
have watched the trend of prices, par-
ticularly between the months of
October to about February or there-
abouts, can easily realise that there is
a great deal of speculative activity
which is indulged in by these dealers
who are in charge of the market. I say
that in the present circumstances
more especially when we are having
controls,—we ought to consider that
controls have an important effect in
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transferring incomes from one group
10 the other, and at present there
seems to be a transference of income
from the lower income groups to the
oilseeds kings— care should be taken
to announce quotas in advance and
Mmitations should be placed on the
period for which such quotas are valid.
Probably, the effects of control
measures are more far-reaching than
even taxation measures. It is time
Government revised their policy of
announcement of export guotas so that
the agricultural producer might have
a larger share of the income instead of
“his being driven to the wall. Today, I
am glad that a portion of the surplus
of the dealer has been lopped off but
if you wish to improve the lot of the
agriculturist, you must’ take into ac-
count these factors which I have
mentioned and not merely allow him
to be exploited by monopolists. I do
think that, particularly in the present
circumstances when there are only
about 5 monopolists in the oilseeds
‘trade. we ought to consider how we
are going to have these quotas an-
nounced in time so that we might
strengthen the position of the produ-
cer. A more active interest ought t6
be displayed by the Government st
India in the welfare of the peasant and
I do hope it will be possible for the
Commerce and Industry Ministry and
the Food and Agriculture Ministry to
co-ordinate their activities.

I ran understand my friend M'r.
Kilachand's point that tbese export
quotas being valid for a two months’
period, create difficulties for the deal-
ers. But this cannot be helped I
suppose and the difficulties are ex-
aggerated. I am putting primary
emphasis on the announcement eflect.
which ought to be made just before
the harvest so that the producer might
‘have a chance of getting as much as
possible from Mr. Kilachand and his
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friends who are in the market. It is
time we thought of the agriculturists;
it is time we thought of the primsry
producer. Mv hon. friend who pre-
ceded me pointed out that it was
difficult for people to continue in the
business of agriculture. The sharp
catastropnic fall in incomes, associat-
ed with a fall in prices has led to
agriculturists thinking that it has
ceased to be a business, and that they
should leave their land fallow.

I do not propose to go at length into
the export and import policy of the
Government of India. When the time
comes for a discussion on that subject,
I shall intervene and I shall return to
the charge that I have made today that
the Government of India has not taken
into account the interests of the agri-
cultural producer as they should have
done and thet they are thereby doing
violence to the concept and conunu-
ance of a Welfare State to which we
profess loyalty.

Shri Earmarkar: Sir, the debate has
taken a very interesting turn. Before
I go to the various points raised on the
merits, it strikes me as something in-
teresting. Every individual is bound to
react to his environment. For instance,
my friend Mr. Sarangadhar Das
thought that the export of oilcakes to
any extent whatever would be suicidal
because he is naturally interested in
greater production and that he thought
that whatever bilcake is available
should be used as a fertiliser.

Then my hon. friend Mr. Reddi rais-
ed a very interesting point. He was
worried about the export duty itself.
He did not think it proper to apply his
mind to the position as to whether in
case there is great disparity between
the foreign prices and the internal
prices, without prejudice to the return
that has to be made to the producer,
whether it would not be proper under
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these circumstances for the State to
step in, and mop away the extra pro-
fits, which otherwise some would
make. Naturally, so far ag I could
gather from his speech, he would like
the prices to rise as high as possible.
If the external prices are high and the
internal prices are low and if export
quota is permitted, naturally, the in-
ternal prices will rise high. That
appears to be his point of view. I was
really doubting whether he was repre-
senting the grower or the trade also.

Shri S. 8. More: He is sitting by the
side of Tulsides.

Shri Ramachandra Reddi rose—

Shri Karmarkar: On the export and
import policy, he will have another
chance as Dr. Krishnaswaml has
threatened. I am not exactly sure now
whether my friend Mr. Reddi moves
only in the atmosphere of the growers
or is also contaminated by the atmos-
phere of the dealers because he is
sitting by their side. Anyhow that was
my reaction.
. Shri Ramachandrs Reddi: It is a
wrong reaction.

Shri Earmarkar: It may be a wrong
reaction.

Shri S. 8. More: Reactions are al-
Ways Wrong.

Shri KEarmarkar: Reactions are
wrong. That was exactly the point I
was going to make.

When I listened to Mr. More I felt
that reactions are always wrong. Be-
cause, as I tried to analyse Mr. More's
arguments, he said something about
something and he said we are pillaging
and robbing. In my carefully taken
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Bhri Karmarkar: I have taken down
the words correctly. They are pillaging
and robbing.

Another point which he made was
that whenever such proposals are
made all the possible material is not
made available, My friend Mr. More, 1
am quite sure, kmows that there is rich
material on this subject, about inter-
nal prices and external prices. In fact,
we are supplying the rather richly pro-
duced journal, Industry and Trade,
which is supplied free to all Members
of Parliament and I am happy that he
tries to find out something from it,
when it is convenient to himself. But 1
was pained that Mr. More raised the
point that this policy is whelly irra-
tional. To make a ratioral interpreta-
tion of what he said, I suppose his
point of view -was that we are not
steady in our policies, that we are not
rational in our policies.

Shri 8. 8. More: You are not consis-
tent.

Shri Karmarkar: We are not consis-
tent in our policies as he would like to
say. I wish he was as moderate in his
remarks when he made his speech. In
a matter like foreign trade, in a matter
of export quotas and all that, it is the
ABC of policy that it cannot be consis-
tent because we have to take into
account not only things within the
country but also things that obtain in
the whole world. That is a point
which Mr. More doubtless knows.

When I was coming to Mr. Tulsidas
my friend Mr. More obstructed my
course and demanded my attention to
his points. I find that my frlend had
nothing much to say about the quan-
tum of export duties not anything to
say about of the quantum of export
quotas but his complaint is about the
time lag between the announcement
and the fulfilment, The principal com-
plaint that he had to make was that
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the time svailable for exports after
the export policy is announced is much
too short. I suppose that is a point
which we fully take into consideration
whenever we want to be definite as to
how much is going to be exported. We
are very particular that so much and
nothing more and nothing less is ex-
ported. In a matter like the groundnut
oil or other commodities, we have to
take into consideration as to what uti-
lisation the dealers concerned would
make of the opportunities given. If my
friend has any just complaint about
any particular period, I wish he com-
municates that to us. In fact, we have
benefited very largely from the report
of the Import Control Committee over
which he presided......

Shri Tulsidas: I was one of the
members.

Shri Earmarkar: He has contributed
to the report and his contribution was
very definite and you will easily agree
that he was in touch with the pro-
blem and that he was competent to
give advice. Tt is just a possibility
that if there are any errors in the

Government policies, they are perhaps

due to that report. .

Coming now to the subject proper,
which is really a small one, the extent
of discusslon has been narrow. My
friend, Mr. Bogawat, is pinning him-
self to the farmer, or rather the prices
of the farmer. The handpicked va-
riety is only 20,000 tons out of 22
lakh tons and it has nothing to be
very much affected thereby. During
my recent tour in Maharashtra, T met
agriculturists and they pleaded for
the export of handpicked groundnnts
and things like that. 20,000 tons out of
22 lakh tons is not going to make a
material change so far as the prices
are concerned. I have got prool here:
we have the figures continuously frm
December 1954, week by week, and I
do not find that after the increase of
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'th:s duty from Rs. 150 to Rs. 300 the
pf‘ées have in any way fallen. On the
dther hand they hwe increased.

_SItrl Bogawat: They. are falling
8hri Karmarkar: [ have got the
-figures. with me and I know the posi-
tion. On 12.1.55, the prices, for in-
stance, of handpicked variety were Rs.
480 per ton and on 22.2.55 after a litle
.rise and a little fall. we find that the
figure is Rs. 505. At least, those are our
figures. The prm-:::pal quemlnn in the
matter of handp;t‘ked groundnuts is
that we look to the external prices and
‘Iiternal prices. The external price as
“was given to us was Rs. 1233 per ton
‘and we found that the profit margin at
the internal current rate should be
‘dbout Rs. 415. So we stepped In and
said that instead of having the duty as
Rs. 150, we should better raise it to
Rs. 300. Regarding fthé foreign nrices
and things like that, this particular
item has not much of a bearing and as
©observed rightly by my hon. friend,
who spoke a little earlier, in fact, the
Government polu;les have also been to
Yook ‘after the interests of the grower.
1 think it was Shri More—I forget
+axactly who it ig, but I think it is Shri
More because of the destructive cha-
racter of the argument, and I may say
it is destructive In the good sense of
-the term, and mot in the censorial use
nf the word. Let him not wear that
-cap unlezs it fits him.

Sln'l 8. 8. More: I have already got
‘one cap.

%11 nmu-hr He might change
it. one does not know. On this subject,
I shal.l not comment on the colour of
the cap. My hon. friend charged us by
saying that we have no fixed poliry
'and guides for fi¥ing our export quotas
«anid that there i3 no correlation as
‘between the woork of one Ministry and
another. But it should be within every-
body’s knowledge that in the matter
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of groundnut oil, oil cakes, etc., it is
primarily the function of the Food and
Agriculture Ministry and. resnrdms
the possibility of export. they become
our senior advisers. We come ‘in the
picture because we are the exporting
mechanism, but when Government
moves, it moves as a whole; it does not
leave behind one Ministry while the
other Ministry proceeds far. If it is a
question of drugs, the Health Ministry
comes largely in the picture. If it is
groundnut, oil cakes etc., the Food and

Agriculture Ministry comes largely -

intg the picture. We have our regular
meetings between the Ministries over
these questions and the House will
appreciate that pesition. It is not only
a question of the agriculturist and
foreign markets, but there is an ele-
ment of what is known as speculation
in trade. People put things in and take
them out whenever they like and I am
quite sure Shri More has a better
knowledge of this than I have.

Shri 8. 8. More: 1 am ignorant about
it. .

Shri Karmarkar: I do not say he is
a speculator, but he knows. a lot about

speculation. Sometimes, I admit Gov--
ernment are a little late in taking -

action, but they have to wait and be
sure of the ground before taking any
action. They had to keep a close watch
of the  working particularly in the
matter of varying the export duty. As
you are aware, we brought down thé
export duty on groundout fram Rs. 350
to Rs. 225 and later on kept it as low
as Rs. 100. We do not want to see any
one, . least of all the agriculturist, to
suffer. We have also to take into con-
sideration other thmgs like the - inte-
rests of the consumers. Ultimately we
have to balance our action with a view
to_seeing that we not only help the

agriculturist, but a_léo the consumer. -

We have to be faif to-both. My friend,
Shliri Bogawat, says that we do not
worry about the agriculturist who is
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going to dogs. The dealer, or the
merchant, has a useful function to per-
form unfil we change into a perfectly
socialistic pattern. Tili then, the pri-
vate dealer has a useful function to do.

We do u.nderstand though we sympa-

thise with the dealers, that perhaps
some of them try io help themserves
whatever may happen to the S'aw
and therefore, it is there that we hove
to balance the interests of all. The ag-
r1cu11.urlst is the producer and he comes
in; then corhes the distributor, tne
dealer or the merchant. In the midst

of these considerations, we do arrive

at a balance after constantly watching

the situation. There may be errors
here and there and I do not claim

omniscience fdr Government, Some-
times we are not in full possession ¢f

facts. ‘By and large, however, I am

quite sure that the House will agree
that the Government have been quite

sensitive to the requirements of the

situation. That is all that I wish to say.

I do not wish fo trouble the House

about the other things because nothing

has been mentioned about them by

hon. Members.

Mr. Chairman: The question is:

“In pursuance of sub-section (2)
of sectidn 4A of the Indian Tariff
Act, 1934 (XXXII of 1934), Lok
Sabha hereby approves of the
notification of the Government of
India in the Ministry of Commerce
and Imdustry, No. SR.O. 113, dated
the 9th January, 1955 by which the
export duty on groundnuts - was
enhanced from Rs. 150 to Rs.
300, per ton, of 2,240 lbs. with
effert from the date of the said
notification.”

The motion was adopted.
Mr. Chairman: The question is:

“In pursuance of sub-section (2)
of zection 4A of the Indian Tariff
Act, 193¢ (XXXII of 1934), Lok
Sabha hereby approves of the
notification of the Government of
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India in the Ministry of Commerce
and Industry, No. S.R.O. 332, dated
the 5th February, 1955, by which
an export duty of Rs. 230 per ton
of 2,240 1bs. on groundnut oilcake
and an export duty of Rs. 175
per ton of 2,240 lbs. on de-oiled
groundnut meal (solvent extracted
variety containing less than § per
cent oil) were levied with effect
from the date of the said notifica-
tion.”

The motion was adopted.
Mr. Chairman: The question is:

“In pursuance of sub-section (2)
of section 4A of the Indian Tariff
Act 1934 (XXXII of 1934), Lok
Sabha hereby approves of the
notification of the Government of
India in the Ministry of Commerce
and Industry, No. S.R.O. 386, dated
the 15th February, 1955 by which—

(i) an export duty of Rs. 100

per ton of 2,240 1lbs. on
decorticated cotton seed oil
cake and an export duty of
Rs. 50 per ton of 2,249
lbs. on all oil cakes, other
than the following namely,
groundnut, copra, mowha,
tobacco seed, neem seed
and decorticated cotton
seed oil cakes were levied,
and

(ii) the export duty levied on
de-ciled groundnut meal
(solvent extracted variety
containing less than § per
cent oil) was made appli-
cable to de-oiled ground-
nut meal (solvent extract-
ed wvariety containing less
than 1 per cent oil)

with effect from the date of the
publication of said notification in
the Gazette of India.”

The motion was adopted.

*DEMANDS FOR SUPPLEMENTARY
GRANTS, 1954-55

Mr. Chairman: Now we take up item

3 of the agenda, namely, submission to

the vote of the House of the Supple-
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mentary Demands for Grants for ex-
penditure of the Central Government
(excluding Railways), and 1 hope the
House will agree if we proceed one
Demand after another, that is, taking
the Demands one by one.

Now ] shall place Demand No. 1
before the House and there are certain
cut motions to it—Nos. 4, 9, 10 and 5.
This Demand and the four cut motions
are before the House now.

Shri Bansal (Jhajjar-Rewari): May
I know the total time allotted for this
Demand?

Mr. Chairman: We have three hours
for the whole of the Supplementary
Demands and if the hon. Member
desires that we should have a break-
up, I have no objection.

Shri Bansal: | suggest that we have
one hour for the Commerce and Indus-
try Ministry’s Demand and two hours
for the rest.

The Minister of Commerce (Shri
Earmarkar): Commerce and Industry
is a simple one and will not require so
much.

Mr. Chairman: 1 think that as the
debate proceeds, we might see whether
there is a necessity for having a break-

up.
Shri T. K. Chaudhuri (Berhampore):
With regard to cut motion No. 5 in list

Mr. Chairman: ] have statad that
No. § is included there.

Demanp No. 1.—MivisTRY or Com-
MERCE AND INDUSTRY

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 10,00,000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of "Ministry of Commerce
and Industry’.”

Creation of new posts for National
Industrial Development Corporation
and development of small scale in-
dustries.

+*Aoved with the recommendation of the President.
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Shri T. K. Chaudhuri: I beg to
move:
“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 10,00,000 in respect
of 'Ministry of Commerce and In-
dustry’ be reduced by Rs. 100.”
Failure to effect savings by reorga-
nisation of Foreign Trade Control
Establishments on recommendations of
Special Reorganisation Unit,
Shri T. K. Chaudhuri: I beg to move:
“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 10,00,000 in respect of
‘Ministry of Commerce and Indus-
try' be reduced by Rs. 100"

Creation of posts of Officers in con-
nection with National Industrial De-
velopment Corporation.

Shrimati Renn Chakravartty (Basir-
hat): I beg to move:

“That the demand for a sup- !
plementary grant of a sum not
exceeding Rs. 10,00,000 in respect
of ‘Ministry of Commerce and In-
dustry’ be reduced by Rs. 100.”

Working of the National Industrial
Development Corporation,

Shri Tulsidas (Mehsana West): I
beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 10,00,000 in respect of
‘Ministry of Commerce and Indus-
try’ be reduced by Rs. 100,

Mr. Chairman: All these cut motions
are now before the House. About 4, I
would like to be enlightened whbether
it is in order. What does the hon.
Member expressly mean when he says:
‘Policy with regard to exhibitions,
trade fairs and show rooms in foreign
countries.’

Shri T. K. Chaudhuri: That is No. 7,
with regard to Demand No. 4. That I
do not want to press.

Shri M. S. Gurupadaswamy (My-
sure): May I suggest that all the de
mandg may be taken up and all the cut
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motions may be deemed to have been
moved.

Mr. Chairman: 1 am afraid that it
might cause confusion. We will pro-
ceed one by one. We shall first take up
Demand No. 1.

Shri Tulsidas: I have moved my cut
motion No. 10 which is only meant for
discussion of the working of the Na-
tional Industrial Development Corpo-
ration. I find that this Demand is
mainly for organising this Corporation
and of appointing officers for this Cor-
poration. This Corporation has been
established four months back. I
remember that during the last session
we had certain demands for floating
this Corporation and we were then told
about the functions of the Corporation.
1 also see from the Finance Minister’s
speech yesterday that this Curporation
has been established mainly to serve
&s an instrument for securing a har-
monious development of industries in
both the public and private sectors.
The Finance Minister also said that
the Corporation would not undertake
financing of industries except in so far
as it was incidental to the development
of industries. I would only like to
know from the bon. Minister whether
any beginning has been made. I do not
find anywhere whether any uction has
been taken under the new Corporatioa
which had come to create the harmo-
nious development in both the public
and private sectors. I want to know
whether any beginning has been made.
That is the only point which I have to
submit.

Shri T. K. Chaudhurl; Sir, 1 rise to
speak on my cut motion Nos. 4 and 5.
While doing so, I must at the outset
emphatically protest against the
manner in which Government brought
into being these corporations for all
sorts of purposes without first taking
the Parliament into confidence. I might
remind the House that in the case of
the Industrial Credit and Investment
Corporation also to which we meade &
grant of Rs. 17 crores in the Supple-
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mentary Qrants in the last session no .

proper opportunity was given to this
House to discuss the policy behind it
Then comes the National [ndustriai
Development . Corporation. FPosts are
going to be created in the Government
Department or the Ministry itself for
the proper conduct of this Corporation
I do not know what it means but I lay
a very definite charge against the Gov-
ernment that this Corporation is heing
floated in a very objectionable manner
and it has been brought into being in
a manner which is highly obiection-
able. Government was mnever frank
with regard to the purpose witk which
this Corporation, was brought into
being. I would refer you to this metter
as being of some importance and so I
want to take a few minutes on this.

I find that on August 6ih last year,
Mr. T. T. Krishnamachari, the ™Minis-
ter of Commerce and Industry, keld a
meeting with top-ranking industri-lisis
in Bombay on the establishment of the
Industrial Development Corporalion- -
this is a report published in the Jour-
nal of Industry and Trade—for pro-
moting industrial development. Look
at the names of those who attended
the meeting. They are: Shri J. R. D.
Tata, a favourite of the Guvernment,
Sir A. Ramaswamy Mudaliar, Lala
Shri Ram, Shri K. C. Mahindra, Shri
Kasturbhaj Lalbhai—for whom, the
Government provided in the last sup-
plementary Budget for a payment of
Rs. 3 crores for the Atul Products Lid,.
with which he is connected—Shri V N.
Chandavarkar and Shri £ P. Jain.
Apart from these there were a munber
of officials of the different Minisiries,
the Governor of the Reserve Bank, elc.
Shri Kr[shnamachan first outlined the
purpose for which this Corporation
was brought into existence. Fle said
that ‘the essential idea was to sezure
the oo—operation—thls is a Governme.t
report and no newspaper report—ul
the leaders of private " enterprize for
the building up of industries in {he
couritry. Let us forget about the socia-
listic pattern of society and the Avadi
resolution ard all that bunkum. We
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can howévet legitimately refer tu the
Finance Minister's Budget speech
which we heard -last evening. He sawd
that the setting up of the Goverument
owned National Industrial Devemp
ment Corporation was an important
step in the ‘direction of promcting
industrialisation. It was, he said, coo-
ceived mainly for securing harmonious
development of industries in both the
public and private seclors. I do mnoi
understand how this statement of the
hon. Finance Minister could be fitted
in or-sguared up or reconciled wih
the statement of Shri Krishnamachari.
I might also refer 10 a8 mnote in the
supplementary budget which we pass-
ed last session. It reacs: “in order o
quicken the pace of industrial develip-
ment, jt has been decided io sel up a
special organisation called the Indus-
trial Development Ccrporadion. The
Corporation would. be. sei Jp entirely
with Government capital...... " and so
on and su forth. All directors would be
nominees of the Governmert and non-
officials would be serving in their indi-
vitdnal capacity whatever that iuight
mean. The supplementary budret was
passed by us on Deremrber 17th or idth
of last year and then it was said thal
in order o bring thet Corporation irto
existence certain grants were asked
for. Here, in the memurandum of asso-
ciation of the Nativna! Indusirial De-
velopment Corporation and the articles:
of assdciation which is a very reveal-
ing document, we find that éven before
the grant was obtained by leave of the
Parliament in Decembet the Corpora-
tion was already bruight inty exist-
ence on the 20th of October with tae
President -of India as a subscriber cf
9,998 shares, and two officials of ine
Ministry with one share euch. The
position is that thi; Corpowntion haos
been registered und-r .he Indian Cum-
panies Act. Now, Gcvernmen: is per-
fectly entitled or ..l.ﬂmdv is perfectly
entilled to incorperate a company
under that Act. The functions and the
objectives are alrea-ly laid dvwn in the
memorandum of -asscciation. 1 do not
understand why fresh posts should be
created in the Ministry itself for run.



729 Demands for

ning this organisation. It passes my
comprehension. This is going to be an
autonomous Corpocaticn, Governanent
_has already some renresentatives oa it.
So, why have new pnsis, new Secreta-
ries and other officers for ruining this
organisation? New nosts are being
created—a Special Secretary, Joint Sec-
retary, Deputy Secretary, Under Sec-
retary, etc. Whenever you appoint a
secretary, he must have a Joint Secre-
tary and a Deputy Secretary and
Under Secretaries under him.

Shri M. S. Gurupadaswamy: To keep
up the dignity.

Shri T. K. Chaudhuri: Whatever. it
is, this is an absolute waste of public
money. 1 lay specid: charges =2gainsi
the Government. Number rne is: the
Government has been dishonest in
floating this Corporation.

The Deputy Minister of Commerce
and Industry (Shri Kanucge): How?

The Minister of Defence Organisa-
tion (Shri Tyagi): Is the word
‘dishonest’ parliamentary?

_Mr, Chairman: If the word is hard,
of course, it may be avoided, but I dn
not say that it is unparliamentary.

Babu Ramnarayan Singh (Hazari.
bagh West): It is true,

Shri S. S, More (Sholapur): This
“has become quite parliamentary now!

Shri T. K. Chandhuri: The hon.
Minister of Commerce and Industry,
Shri T. T. Krishnamachari—we hope
he will be soon back again here in
New Delhi—said that the essential
idea was the development of the pri-
.vate sector or private industries and
g0 on. Then, Government comes for-
ward with a Supplementary Demand
for Grants, gets the same grants, and

even before the grants are -made,

they float a Corporation, and then
‘something happens at Avadi, and the
"hon, Finarice Minister comes out with
the statement that Government con-
ceives this thing mainly as an instru-
ment for securing the harmonfous
dévelopment of industries, both in the
public and private sectors. So, this
sort of thing should be put a stop to.
~Of course, with regard to the other
+ bigger Corporation, the Industrial

- but anyway,
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Credit and Investment Corporation,
the Government has been frank,

“because, as I understand, the objec-

‘tive was frankly one of helping the

- private sector of industries in getting

‘the necessary finances. Government
is of course free to do that. Only, I
do not see how it can be reconciled
with a socialistic pattern of society,
Government has been
open and frank about it. But my main
objection against all these thirgs is
that Government has not taken the
Parliament into confidence, Please

“do not smuggle in these things, after
-indulging in tall talks about the so-

cialistic pattern of society; you are
smuggling in these things by way of
Supplementary Demands for Grants,
giving us no adequate time to discuss
the policies behind all these things.
The same observation would apply
with equal force to the small Indus-

‘tries Corporation.

Mr. Chairman: We are confining
ourselves to Demand No. 1.

Shrimati Renu Chakravarity: It
mentions the development of small-
scale industries also. It is all lumped
together.

Shri T. K. Chandhuri: In foot-note
(a), there is mention of the develop-
ment of small-scale industries. I am
making a short reference to the small-
scale Industires Corporation. I do not
object to its purpose. I think that now
Mr. Kanungo is there, we are
entitled to hope that something tan-
gible will be done in order to improve
matters.

. Shri S. S. More: Why this partia-
lity?

Shri T. K. Chandhuri: Because I
know Shri Kanungo; I know some-
thing about his work.

. 8hri M. 8. Gurnpadaswamy: Divide
and rule!
Shri T. K. Chandhari: Some day
. we hope to rule and we also hope to
" have all good men in.

Mr. Chairmsn: The hon. Member

-will address the Chair before ruling!

Shri T. K. Chandhuri: Here again,
tﬁehnu‘bllisﬂmtthis!msbemdm
“by way of a Supplementary Demand
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for Grants under the budget, and the
Government does not think it proper
to come forward with an open policy
gtatement with regard to the small-
scale industries.  Small-scale indus-
tries stand in a different category than
cottage industries. As everybody
knows, we invited the Ford Founda-
tion Team—a team of experts—and
they have given us a report. But the
way that this thing is being done
leaves many doubts to be removed.
When I move the cut motion with re-
gard to the Small Scale Industries
Corporation, T will take the opportu-
nity of dealing with it and with the
objection that I take to the way in
which that Corporation has been float-
ed. But before I sit down, I hope that
the Government would not treat this
House so lightly.

I ghall’ take one minute more, be-
cause what I want to say relates to
this demand. There is one other thing
which I forgot to mention earlier. At
page 5, item No. (f) (i) says:

“A saving of Rs. 3,48,000 was
anticipated on reorganisation on
the basis of the recommendations
of the Special Reorganisation
Unit but, due to practical difficul-
ties the recommendations could
not be implemented with the re-
sult that the savings anticipated
have not been realised.”,

I thought that the Finance Ministry,
which is the custodian.of our finances
would have noted that there are cer-
tain difficulties and that these things
could not be implemented. Economies
were suggested, Government accepted
the recommendations, but somehow or
other, there were other practical difi-
culties. Today, this very morning,
there was a question—No. 360 in the
list of Starred Questions. In that con-
nection, I asked whether a Special
Reorganisation Unit was appointed to
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and Civil Expenditure, Shri M. C.
Shah, said that it is not so, and that
the details of the economies have been
suggested and with the acceptance of
the recommendations, there would be
a saving of Rs. 54 lakhs. Now, what
will happen to the rest of the sugges-
tions of Special Reorganisation Unit?

Shri Bansal: I rise to support De-
mand No. 1 relating to the Ministry
of Commerce and Industry. I would
also like to refer to the same subject
to which my friend referred in much
greater detail, namely, the Industrial
Development Corporation. I under-
stand that this Corporation came into
being about four or five months back.
I do not remember the exact date. I
should have thought that when Gov-
ernment came before this House for
such a huge sum to be sanctioned for
this Corporation, they would have at
least taken the House into confidence
as to what has been done so far by
this Corporation. I do not agree with
Mr. T. K. Chaudhuri that the forma-
tion of this Corporation has been
smuggled in by a back-door method.
It is not at all so. This Corporation
has been heralded quite loudly, and
there were references to it off and on.
And as he himself is reading from
published documents 1 wonder how
he can make the charge that it has
been smuggled in by a back-door
method.

Shri T. K. Chandhuri: May I say a
word by way of explanation? I said,
‘Smuggled in' so far as Parliament
was concerned. I know the hon. the

the country, into confidence. But here
there is a depressed body known as
Parliament, which is not taken into
confidence.

Bhri Bansal: The point Is this, I
am not justifying what the Commerce
and Industry Minister did, because he
is present here, and I am. sure he will
take the House into confidence. But
what I would like to know from the
hon. Minister is as to wha Cor-
poration has done during all these
four or five months, I know
that even before this Corporation was

E
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launched some exploratory work was
already going on in the Ministry. So
it will not do for the Minister to say
that the Corporation is even now do-
ing exploratory work in connection
with some of the industries that have
to be developed or that have to be as-
sisted under the aegis of this National
Industrial Development Corporation.
Therefore I would like to make a spe-
cific reference about the concrete work
that has been done by the Corpora-
tion so far. '

Then I would like to answer a small
point made by Mr. T. K. Chaudhuri.
He seems to think that all these posts
that have been created, and to which
a reference is made on page 4, namely
Special Secretary, Joint Secretary,
Deputy Secretary, Under Secretary,
(Shri S. S. More: All variations of
Secretary!) Officer on Special Duty
and Research Officer belong to the
Corporation. It is not so. If he read

only the foot-note there he will.

find that mention i: made that
these posts are not only for the
Development Corporation but they
are also in connection with the work
of the small-scale industries as well
as for the planning team and survey
of coffee area in the South with a
view to bring more coffee under culti-
vation. So these posts are for all
these things and not merely for the
National Develcpment Corporation

After that 1 have only one remark
to make in connection with another
item of expense of Rs. 62,000 under
the heading GATT Conference. I
know that India is a member of the
GATT for a large number of years and
just now, as I am speaking here, the
Conference is going on in  Geneva.
The leader of our delegation, Mr. L.
K. Jha, is doing a very nice job of the
representation of our country in that
Conference. But I would make a sug-
gestion and would like the Minister
to make a statement if he is agreeable
to that suggestion. So far, althongh
we have been committing ourselves
to the various provisions of this very
important international charter—it is
of course revised from year to year—
Parliament has not been taken inlo
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confidence as to what these co.nmui-
ments are. I would  therefore very
humbly suggest that if a full dress
debate takes place in the House as soon
as the GATT Conderence is over, we
can know what are our commitments
and.in what manner India stands te
gain or lose by our commitments in
that Conference.

Mr. Chairman: Mr. More. I woula
request hon. Members to restrict their
remarks to -the ponts.

Shri S. S. More: I will ask some
questions. Mr. T. K. Chaudhuri has
already referred to the creation of
additional posts, I find that their
total number is twelve. May I remind
you, Sir, that the Estimates Commit-
tee, in a good many of its reports, did
complain that there is an uncurbable
tendency on the part of Government
to create high posts carrying fat sala-
ries when the work for them is not
there. 1 would like to know whether,
when these twelve posts were created,
Government have taken every precau-
tion to see that they are absolutely
necessary and their creation caunot
bz postponed or avoided.

Then you will find that for
pay of officers Rs. 124,000 have
been demanded. while for pay of
establishment Rs. 16,000 have been
demanded. And no details are
given . regarding the scales. Only
the cryptic remark is “on the
usual scales of pay.” I have tried to
study the budget proposals on diffe-
rent occasions, and I find that in diff-
erent Departments different scales
prevail. Take for instance the Pubiic
Service Commission. A pay prevails
which is not the pay given to 8 Mem-
ber serving on the Railway Service
Commission. So merely saying “on
the usual scales of pay” is not enough.
We shall be obliged to Government
when they create any new posts....

Mr. Chairman: Are not these Sec-
retaries, Joint Secretaries, Under Seec-
retaries etc. in the Secretariat getting
a uniform- scale?

Shri §. S. More: I speak subject to
correction, but as far as my knowledge

e ol



735 Demands for 1 MARCH 1955 Supplementary Grants, 736

Is concerned I am not prepared to ac-
cept that sort of proposition. And
Government can assume that we,
Members here, are not so up-to-date in
our knowledge, especially when the
knowledge is scattered in thousands
of publications coming from Govern-
ment. If they want this House to ap-
prove of any particular demand, all
the break-up necessary for that de-
mand must be given to us when all the
explanation is being given to us. And
it looks to me very strange that
for officers Rs. 1,24,000 are being
spent. while for establishment for all
these officers only Rs. 16,000 are spent.
Why this great disparity? It is a
point on which we would like to seek
some information.

Then you will find that Rs. 2,27,000
are demanded for the purpose of lump
provision for delegations abroad. In
the foot-note (e) some particulars of
the delegations have ben given: cost of
the delegation sent from India to at-
tend the Review Conference on GATT
Rs. 62,000; expenditure on the dele-
gation to the U. 5. S. R. and Poland
to study the development of industry
and agriculture Rs. 80,000; cost of de-
legation to tour Middle East countries
etc. Rs. 60,000 May I know from the
Government who were the members

of these delegations, whether the de- -

legations submitted any report des-
cribing the results of their inspection
or tours undertaken by them at the
cost of this Government, so that we
may be in a position to know what
useful purpose these delegations are
serving, or are they places for certain
favourites in order to allow them to
have a trip to a foreign country at
public cost? Because you know—I
am not suggesting it as a sort of accu-
cation—but rumours are thick floating
ull over the country that Government
is trying to seek out a man here and
@ man there, even on occasions trying
to use them as a means of corrupting
some public workers, and giving them
a chance, whether they are qualified
for-fhe delegation or not, a life’s
chance to go to foreign countries at
our cost. In order to set at rest such
sinister rumours I would say that it
is for Government to come out with an
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explanatory statement that “this de-
legation which went to the GATT
Conference was composed of so many
individuals, this was the allowance
given to them, and this is the report
which they have submitted” so that
we can see whether the amount has
been usefully spent.

Shri Kasliwal (Kotah-Jhalawar):
And the benefit derived therefrom.

Shri 8. 8. More: As I understand,
so many delegations have been going
to Russia. 1 know a delegation com-
posed of industrialists and other per-
sons went; and then a cultural delega-
tion; so many delegations are going.
Therefore I should like to know what
useful purpose was served by this
delegation, the composition of the de-
legation, the period, the emoluments
or allowances received by them and
the final report submitted—they must
have submitted some report to Gov-
ernment—so that we shall be in a
position to know, when we are sanc-
tioning the particular grant, that the
money has been spent for a proper
purpose. We have to arrive at a men-
tal satisfaction. It is not a question
of discipline here. We have to render
accounts to the constituency and see
that every pie of the poor taxpayer's
money has been properly utilised and
we as Members have played our part
of very careful watch-dogs.

2 pM.

That is our mission.

Then, under (f) “Payment of leave
salary, arrears of pay on refixation
and creation of the following posts on
usual scales of pay.”

Three officers posts were created
under some other demand. I do not
know under what demand. Could
they not visualise at that time that
leave salary will have to be paid to
them? For the creation of these posts
no sanction is sought now. They are
only coming now for payment of leave
salary, arrears of pay, etc. You know
the principles of the Supplementary
Budget. If a particular thing was done
under une demand, all the things ne-
cessary for that grant should have
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[Shri S. S. More]
been anticipated and put in that grani
so that we may have a complete pic-
ture. That is my grievance. I submit
that Government should be pleased to
give us all the necessary materials to
enable us to arrive at proper conclu-
sions as far as these grants are con-
cerned.

Shrimati Renu Chakravartty: I
want to join issue with Shri T. E.
Chaudhuri on the way in which the
National Industrial Development Cor-
poration has been brought in over
here.

Some Hon, Members: Join issue?

Shrimati Renu Chakravartty: Add
my veoice. I am sorry.

The point is the way in which these
Development Corporations are coming
in one after the other. One hardly
knows what will be the functions of

one and what will be the functions of

the other. We also know that there is
the Industrial Credit and Investment
Corporation and also this Industrial
Development Corporation.

[SHRI BARMAN in the Chair]

When the Industrial - Development
Corporation was formulated, we were
not very clear about it and I think
even the industrialists are not clear;
although I must say that they have
been taken much more into confidence
than the Members of this House, they
are not clear exactly as to how much
of the cake they will be eble to eat.
There are people like the Tatas, Shri
Shri Ram, Shri Ramaswami Mudaliar,
Shri Kasturibhai Lalbhai, and Mahen-
dras who have been invited by the
Commerce Minister to have a discus-
sion on these matters. But, we do not
know what exactly is going to be the
out come of this whole thing. Spe-
cially, there is a feeling and-it is also
widely talked about that in order
to create “confidence” in the minds
of the industrialists, we must
pay from the public exchequer large
amounts of money; otherwise, the in-
dustrialists are so “shy” that they are
not prepared to go into such avenues
of industries which are considered
basic to our needs. Here again we

1 MARCH 1955 Supplementary Grants, 738

1954-55

hear that once the liabilities are taken
over by the public exchequer, by the
people and they are set on a firm
footing these industries will at that
point of time be.handed over again to
private ernterprise, for private pro-
fitt Thiz is a point which is
worrying us “Commerce” on the
the ' 14th August, after paying
a great tribute to Shri T. T.
Krishnamachari for his farsightedness
in giving all this public money for the
benefit of industrialists whom he had
invited. I suppose, says that the point
however is that it is mot very clear
whether the Government will make
over to private management the indu-
stries started ‘by the Government
with the aid of the Corporation soon
after they are able to stand on their
own feet.”

This has been the history of certain
other important State ventures. They
are on a smaller scale. We heard in
Faridabad that certain small indus-
tries which had been taken over—the
Diesel factory, etc. by Government—
have been given over now to private
industrialists. We do not know what
1s going to happen to the Housing fac-
tory. We also do not know what . is
going to happen to the Sodepore Glass
factory, which had taken large
loans from the TIndustrial Finance
Corporation and when it failed Gov-
ernment stepped in. We hear that it
will now be given over to private in-
dustry. Why should the Government
take over all the liabilities at a stage
when actually one does not know
whether that venture is going to suc-
ceed or not and then once it succeeds,
it is going to be given over to private
industry? That is another big point
about which we remain in the dark.
We do not know exactly for what we
are voting. What is it that we are
going to achieve out of this? If this
is the type of socialism that the Avadi
resolution envisages, we take strong
objection to that, to vate the money,
for a thing about which we have not
debated, about which we do not know
anything,

Not only that. I would like to point
out that in this small foot-note,
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here is a jumble of the National In
dustrial Development Corporation,
development of small-scale industries
on the lines recommended by the Ford
Foundation International Planning
Team and survey of coffee areas in
the South with a view to bring more
areas under coffee cultivation. We
do not knuw what we are voting for.
We want a clear statement from the
Minister telling us exactly what it is
that this National Industrial Develop-
ment Corporation seeks to do with this
additional grant, whether the liabili-
ties undertaken by the Government
are going to be made over for the
benefit of private industrialists at the
time when the units start functioning,
successfully and also what is it that
this grant envisages on the question
of the development of small-scale in-
dustries. I shall deal with the small-
scale industries under demand WNo. z.
There is the question of credit and
how to cheapen production, ete. We
do not know what the small-scale in-
dustries on the lines recommended by
the Ford Foundation International
Planning Team are and what they
have to do with this particular grant.

The third point that I want to make
is this. We take stronger objection to
the general policy which is being fol-
lowed by the Government of setting
up a top-heavy administrative machi-
nery. This is something to be stopped.
Just imagine we are asked to vote for
about 12 officers: Speclal Secretary,
Joint Secretary, Deputy Secretary,
Under Secretary, Officer on Special
Duty, Research Officer, Section offi-
cer, Private Secretary to the Deputy
Minister, Private Secretary to Special
Secretary. After that you come to note
(c). We are told: “Transfer of some
officers to the Ministry from ab-
road—Rs. 15,000;

Increased expenditure on Travelling
allowances of officers and non-official
Members of Committees—Rs. 28,000;"”
ete.

All these big amounts are going
for the pay, honoraria and allowances
of these officers. We take very strong

objection to this too.© While on the-

:ne hand we see the creation of tem-
porary posts on the usual scales of pay
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in the case of stenographers, in the
~ase of the Jlower grade clerks
etc., —today the fashion in the Cen-
tral Government is to carry on almost
all the posts, if not almost all, but a
large percentage, from year to year
on a temporary basis—in the case of
officers, they are put there per-
manently and we have got to
vote for them lakhs of rupees.
That is zomething "to which we
are definitely opposed. Then fur-
ther down we come to note (f).
We are asked to vote for leave salary,
arrears of pay of the additional posts
of Deputy Chief Controller of Imports
and Exports, ete. That is why I have
in my cut motion specifically stated
that we are against this creation of a
top-heavy administration, while actu-
ally we find that the lower categories
are left high and dry without much
security of service. We would like to
have from the Minister a categorical
statement as to what actually is the
position of the National Industrial
Development Corporation, whether we
are going to make over State finances
for the benefit of private industrialists
or are we really going to manage them
ourselves and utilise any profits
that may accrue for the development
of other industries, and what is the
connection between that and small-
scale industries about which we have
been told.

Shri Kanungo: 1  will not go into
the very provocative words with which
my hon, friend Shri T. K. Chaudhuri
started. ’

An hon. Member: He said that he
was your friend.

Shri Kanungo: He is my friend no
doubt, and & very old friend too.

Shri N. C. Chatterjee (Hooghly):
Real friend.

Shri Tyagi: He has gone astray of
late.

Shri Kanungo: He will come back.

I suppose the confusion arises be-
cause the debates in the House have
not been remembered. This Demand
is confined to the limited purpose of
providing staff for this Corporation
and other services. 'Whenever you
want to do any work, you require
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hands for that. Whether the hands
are adequate or not is all that you
have to discuss here.

We are launching upon an entirely
new idea of a Development Corpora-
tion, which, as has been mentioned
by some hon. Members in the course
of their speeches, is going to fill up the
lacunae in the balanced industrial de-
velopment of the country.

Shrimati Renu Chakravartty: How?

Shri Kanungo: We know that up
till now any industrial enterprise was
left to the adventure and capacity of
the private industrialist. But the
State, after the enunciation of its
policy of 1948, has decided upon going
into  certain specified categories of
industries which will be the special
preserve of the State, while the other
categories the State will not touch
for the time being. If balanced deve-
lopment does not take place, then
the industrial and economic structure
will be lop-sided. Take the case of the
coal tar industry, for example. If
ceal tar industry is not started, and
the intermediates and primaries are
not produced here, then the ultimate
products like dyestuffs, aromaties and
colours, ete. will not be available here,
and we shall have to depend upon
imported intermediates and primaries
for these purposes. It is true also at
the present moment that our needs are
such that in the basic industries like
metals, steel. etc. our hands will be

full; and private industry may not

venture to go into the production of
materials, the prospects of which are
not very brightt What will happen
in that case? It is exactly for that pur-
pose, as the hon. Finance Minister
has ‘mentioned already, that this Cor-
poration has been started, so that it
will explore the .possibilities of set-
ting up such industries which no one
ventures into at the moment, and
prove their worthwhileness and their
profitability, Then, according to the
desires of Parliament, it may be pass-
ed on to private enterprise on pay-
ment of all the expenses that have
been incurred, or it might be run hy
the State, if the State feels like run-
ning it. Personally, I feel that the
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State need not go into all these things
which are necessary; the State need
step in only for strategic materials,
strategic in the sense of industrial
production. I shall give an example
in this regard. Take the case of
machine tools, for instance. The con-
sumption of machine tools is not such
that any private enterprise will under-
take a large-scale investment in the
production of all the types of machine
tools which are necessary. I conceive
that a Corporation like this may go
into that type of production, so that
the demand for it can be nursed. Each
item, as it comes, will be publicised,
and it will be for the House to pull
up Government whenever it likes, for
after all the President of India is the
only shareholder of this Corporation,
and therefore, the House will have
ample opportunity to pull up Govern-
ment as and when it pleases.

The purpose of the present Grant is
confined only to the staff which is
necessary for the Secretariat. Some
doubts have been expressed in this re-
gard, and questions have been asked:
What is the use of this staff? Itis a
Corporation, and the Corporation will
run its own business, and what is the
use of Government employing staff
for that purpose. But the fact re-
mains that the Corporation has been
incorporated as a public limited
company. . L e

Shri T. K. Chaudhuri: It is a
private limited company. .

Shri Eanungo: It is a public com-
pany, but it is private limited because
the President is the sole shareholder,
0 to say.

The proposals emanating from the
Corporation have got to be examined
by Government. Besides, its current
working has also got to be watched,
and Government will have to take
decisions on the proposals which are
submitted by the Corporation. For
that, we require staff. The point is
whether it is excessive or not. As you
will find, we are having only one spe-
cial secretary for that purpose.

Shrimati Renu Chakravartty: Who
are the directors? Are they Govern-
ment directors?

o
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Shri Kanungo: Coming to the board
of directors, all the directors are
nominated by Government. I have
not got the names just now, because
I did not think that all these questions
would come up. But the whole thing
has been published already, and there
is no question of any “smuggling” or
“coming in by the back-door” or any-
thing like that every bit of it has been
published in the Gazette of India, to-
gether with the Resolutions of Gov-

ernment on the subject; and I rem--

émber myself that in the Delhi Press
it has been published. The first meet-
ing of the Board of Directors has
taken place only recently.

Regarding my hon. friend Shri Ban-
sal’s argument as to what has hap-
pened in the meantime, and how far
it has progressed, I must confess that
the progress has been very little, simp-
ly because in these undertaking, the
largest part, the largest time and the
largest caution have to be taken in col-
lecting the right staff. For example,
if you wanf a consultant for the chemi-
cal industry, you have got to cast
your eye wide and choose the right
type of man, because on his advice,

you are going to sink crores of rupees. -

Thefore, I believe that during the
short period that has elapsed since
the first meeting of the board of direc-
tors they have directed the Cor-
poration to look for a certain consult-
ing staff, and also to go into the eco-
nomics of certain industries which they
want to go in for.

Dr. Suresh Chandra (Aurangabad):
Why do you require so much staff?

Shri Kanungo: The staff for which
the sanction is required is for the
Ministry, and I have explained it al-
ready that the proposals coming in
from the Corporation have got to be
examined by Government.

Shri Bansal: He was outside at that
time.

Dr. Suresh Chandra: No, I have
been inside, and I have been listening
to the debate very carefully, and I
think the hon. Minister has not been
able to reply to this point.
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Shri Kanango: I am sorry if I have
not been able to satisfy my hon. friend
Dr. Suresh Chandra, but I hope I
have been able to satisfy my hon.
friend on the other side. After all, if
vou want to have a dinner, you must
have a cook, and you must pay the
cook.

Shrimati Renu Chakravartty: But
too many cooks spoil the broth.

Dr. Suresh Chandra: And there
should not be any crooks.

Shri Kanungo: I hope my hon. fri-
end will be more discreet in his lang-
uage.

Dr. Suresh Chandra: I did not
mean the Minister; but I said that
there should not be any crooks in the
Ministry.

Mr. Chairman: Order, order. Let
the hun. Minister proceed.

Shri Kanungo: I can assure my hon.
friend Shrimati Renu Chakravartty
that there is absolutely no question
of having too many cooks. There is
just one cook, and I am afraid that
unless you provide the cook with the
right tools, you would not have your
dinner. And when you have a cook,
you must have a dishwasher also. We
are having here, therefore, only a sec-
retary and the usual staff. Some of
the hon. Members of the Opposition
have asked, why do you not specify
the pay of each officer, and so on.

1 suppose the budget is there, the
hig volumes are there, They give the
break-up of all types of services and
anybody looking into it can find it.
As the time of the House is limited,
as the hon. Chair has decided, we did
not think it proper to burden these
demands with all these details which
can be referred to at any time.

In this demand, the gquestion has
been raised about the delegations, and
a suggestion has been made as if the
delegations are just junketing round
the world. With all respect to the
Member who made that suggestion, 1
say that it is rather insulting........

An hon. Member: To whom?
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Shri Kanungo: To the members, to
the men, who accept the invitation of
the Government, and in spite of their
engagements spare their time energy

and their money. Mind you, most of

the gentlemen who are invited and
accept the invitation of the Govern-
ment, do so at considerable loss to
themselves. It is only the spirit of
public service which prompts them to
accept the invitations. Therefore, I
submit that the House, along with the
Government, should be grateful to
the gentlemen who accede to the in-
vitation of the Government and spare
their time and energy for serving in
the delegations.

As for the purpose and results of
the delegations, the publications of the
Government do publish assessments,
and in the course of debates and in
the course of motions, effects or other-
wise of our delegations are also
brought out. But as the suggestion
has been made, Government will
certainly consider submitting specific
reports about specific delegations like
the GATT and all that for the know-
ledge of the House.

I need not go into the question of
the small Industries Corporation as
that is coming under another item, I
can only assure the House, and parti-
cularly Members of the Opposition,
that there is nothing like that—of
public funds being put into private
pockets. It cannot be done, and it is
not the purpose of the Government to
do so. Reports of the working of the
Corporations will be placed before the
House. I can assure the House that
the purpose is the balanced develop-
ment of industry in the country and
there is no sinister or any other pur-
pose. I would suggest that friends who
have any doubts exercise vigilance
and they will be amply rewarded.

Shri Bansal: As far as the GATT
is concerned, my suggestion was not
that a report should be placed on the
Table of the House, but that a full-
dress discussion should take place on
the commitments that we enter into
in that conference; because it is my
definite knowledge that a debate
takes place in the House of
Commons and in the U. 8 Con-
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those respective governments enter
into in the GATT conference. There-
fore, my suggestion is that as far as
the GATT is concerned, whatever
commitments we enter into must be
ratified by this House.

Shri Kanungo: Obviously. That
will be borne in mind.

Mr. Chairman: Now, four cut
motions have been moved to Demand

No. 1. They are cut motions Nos. 4, 9,
10 and 5.

Shri Tulsidas: 1 beg leave of the
House to withdraw cut motion No. 10.

The cut motion was, by leave
withdrawn,

Mr. Chairman: I shall now put cut

motions Nos. 4, 9 and 5 to the vote of
thg House relating to Demand No. 1.

The cut motions were negatived.
Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 10,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1855,
in respect of ‘Ministry of Com-
merce and Industry".”

The motion was adopted.

Mr. Chairman: Now, we proceed
with Demand No. 2.

Shri M. S. Gurupadaswamy: For
one Demand., we have taken nearly
one hour. There are so many other
Demands.

Mr. Chairman: That is for the
House to decide,

Shri Tulsidas: Demands Nos. 2 and
4 may be taken together

Shri Bansal: That will be better.

Mr. Chairman: Yes.

Shri Kanungo: May I suggest that
all the cut motions may be moved to-
gether.

Mr. Chairman: I shall place the
Demands beforg the House.
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Demanp No. 2—INDUSTRIES

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in respect
of ‘Industries’.”

Demanp No. 4—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND IN-
DUSTRY.

Mr. Chairman: Motion is.

“That a :upplementary sum not
exceeding Rs. 7,00,000 be granted
to the President to  defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1855, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Commerce and lndus-

"

try’.

National Small Industrics Corpora-
tion.

Shri T. K. Chaudburi: I beg to
move:

“That the d:mand for supple-
mentary grant of s sum not ex-
ceeding Rs. 1.0%0 in respect of ‘In-
dustries’ be reduced by Hs. 100.”

Functions of National Small Indus-
tries Corporation.

Shri Tulsidas: I beg to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,000 in respect of In-
dustries’ be reduced by Rs. 100.”

Plantation Enquiry Commission

Shrimati Renu Chakravartty: I beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
eeeding Rs. 7,00,000 in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Commerce and Industry’ be re-
duced L+ Rs, 100.”
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Mr. Chairman: Demands Nos. 2 and
4 and these three cut motions are
now before the House for discussion.

Now any hon. Member who speaks
will speak to all the three cut mo-
ticns,

Shri T. K. Chaudhuri: I will confine
my observations to the small Indus-
tries Corporation. 1 think that we
should welcome this Corporation. My
only objection is that there should
have been no full-driss discussion of
small industries which are in a sepa-
rate category from cottage industries.
We are often apt to confuse between
the two. The small Industries are a
class by themselves and Government
did well in proceeding on the basis of
the recommendations of the Ford
Foundation. I might mention here
that very recently the Government of
West Bengal also appointed a Com-
mittee to go into  the condition of
small industries round about the
Calcutta zone and they have aiso
brought out a useful report and made
certain valuable recommendations. My
other objection is that the indications
given in the foot-note on page 6 whick
deal with the¢ objects of this Corpora-
tion are not only perfunctory but they
are very narrow in scope and there

"is some difference from the recommen-

dations made by the Ford Foundation.
The Furd Foundation recommenaed
that the Small Industries Corporation
should be organised with five func-
tions. Firstly, there should be a pro-
curement division with power to pre-
empt at least 25 per cent. of govern.-
ment indents; secondly, a contracling
division which would in tuin sub-
contract to the Small Industries Cor-
paoratiun the indents it has taken. That
seems to have been done In the dec-
lared objectives of the Corporation
Then, thirdly, there shouldbean en-
gineering division, and then the Ins-
pection committes, and the most im-
portant of all, the special financing
body, within the Corporation’s struc-
ture, with power to direct loans to the
Small Industries. This is very im-
portant because we all know that the
main difficulty which stultifies the
small industries is the lack of finance.
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The main purpose should have the
the provision of adequate finance.
Somehow or other, it also seems to me
that this provision of Rs. 10 lakhs
which has been made here—and that
also out of savings from some other
department—is too niggardly to solve
adequately the purposes which the
Government and the Ford Foundation
have in wview. I hope that Mr.
Kanungo will be able to persuade the
Government to come forward with
more adequate help. With these words,
I commend my cut motion,

Shri Tulsidas: I have a cut motion
with regard to wunderstanding the
working of this Small Industries Cor-
poration. I see the objectives which
have been mentioned in the foot-nota.
I welcome this measure of the Gov-
ernment for forming the Small Indus-
tries Corporation, as my hon. friend
just now said, according to the recom-
mendations of the Ford Foundation
Team. What I would like to know is
ithis. It is mentioned in the foot-note
that—

“The funds required by the Cor-
poration in the initial stages will
have to be provided entirely by
the Government but it is hoped
that ultimately the Corporation
will be self-supporting so far as
its working, expen:es are con-
cerned.”

Now, this Corporation has been
formed particularly to see and help in
the functioning of the small scale in-
dustries and I do not know how this
Corporation will be able to earn that
much to meet the expenses of this
Corporation. I do not understand
how they will be able to do that
because in the initial stages, whenever
some  small-scale industry has to
be helped, the Corporation will have
to find the money, instead of getting
something from that small industry.
I really do not understand how this
Crrporation will be able to remain
self-supporting for 1ts working ex-
penses. As I just pointed out, this
body has a rumber of functions to
perform.
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As I have already stated before, with:
regard to the small-scale industries, it
is also necessary that these industries.
function as supplementary to the
bigger industries as well as to produce
original products. The Corporation
will be able to market the products of
these small industries. I find from the
statement that in a number of exhibi-
tions in different parts of the world
we have a sort of display of our pro-
ducts and I am sure the benefit will be:
derived by these industries.

I feel that what the small indus-
tries require is the marketing side
much more than anything el:ze.
According to the objective which is
mentioned here, the idea is that they
will accept government contracts and
sub-contract them to suitable small-
scale units. Here, I would also like to
draw the attention of the hon. Min-
ister that if these contracts have to be
taken from the Government and if the
Corporation is to sub-contract them,
and if the Corporation is going to get
a margin between the two, then, I am.
afraid, it would not be really helping
the development of the small indus-
tries. Generally, government are
Biven to the lowest tenderers and, In
this case, if the Corporation 1s golng
to get a margin, then the small indus.
tries will not be able to get the neces-
sary help.

There is another point which I want-
¢ to know. In (b), it is said, to pro-
vide with loans and technical assis-
tavice. I hope the Corporation will
not demand a larger margin between
the orders received and the sub-con-
tract given to the small-scale indus-
tries. Then the purpose for which
this Corporation ig formed will be-
defeated and I am afraid it will not
give the assistance which is required.

It should also be the function of this
Corporation to see that the original
type of products are produced in these
small industries. We do not think it
will be possible for these small indus-
tries to compete with large-scale in-
dustries and we do not want that com-
petition. After all, competition can-
not be there! If there is competition
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they will not be able to continue.
Therefore, the question of competition
does not arise. What is necessary in
the situation in this country is more
and more industries. Small-scale in-
dustries have their place and can
function  without competing with
large-scale industries and their pro-
ducts. They should be supplementing
the large-scale industries and produc-
ing original products which are not
produced by the large-scale industries,
like the cottage and handloom indus-
tries. As you all know, jn different
countries like Japan and Germany
these products are produced by the
small-scale industries. I hope this
Corporation will keep in view these
particular  problems and help the
small-scale industries.

Shrimati Remu Chakravartty: Mr.
Chairman, I would like to welcome
this Small Industries Corporation
which nas been asking for some allot-
ments of money. But, 1 am also
rather in a quandary to under-
stand how the small industries,
many of which are today facing keen
competition from large industrial es-
tablishments, will be able to survive
in the competitive market. For ins-
tance, coming from West Bengal, Ican
say that all round Calcutta we have in
Howrah and other areas a large num-
ber of belting units who are producing
belts. But, today they are facing a
tremendous ecrisis even though they
have been doing this business for a
number of years, because Good Year,
Dunlop and others are producing
large-scale beltings and these estab-
lishments have the finances of the big
industry and they are outbeating these
small units.

Then coming to such things as tins
and kegs. These are also today
the monopoly of Metal Box. These
used to be manufactured by small
units which really employ or use to
employ large numbers of people.
Obviously, there may be certain
other +types of Industries which
could be helped by the Small
Industries Corporation by  getting
large contracts fromr Government
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and by trying to co-relate the demands
of the large-scale industries in the
form of ancillaries, components and
other articles. If we look at the
National Income Committee's Report,
we find that the value of the net out-
put of these small enterprises are to
the value of something like 910 crores.
Of course, this includes, I think, the
cottage industries also. Comparing
that with the value of the net output
of factory establishment, it is only
Rs. 550 crores, When you come to the
total employment potential, the Small
Industries employed about 11.55
million people in 1950-51 while the
factory at present has only 3 million.
If we deduct a substantial amount for
cottage industry workers, even then
it will be quite a substantial number
that will be engaged in the small in-
dustries. The amount involved here
in this grant is Rs. 10,00,000.
On going through the Ford Founda-
tion recommendations, one point that
will strike anybody is their inability
to understand the role of the money-
lenders. They say in the report that
they do not know how far the momey-
lenders actually play theiwr part, but
we, of course, know that unless we are
able to give quite a good and regular
amount of credit flnance to these
small industries, it will be impossible
to really help them, either to cheapen
production or to be able to subsist.
Therefore, 1 feel that we should
be told exactly how far this
Rs. 10,00,000 will be sufficient
to be able to cover not only the
seiting up of new plants, etc., butalso
the fact, how far this credit, which
is absolutely essential, will also be
met by the Rs. 10,00,000, because
according to the Shroff Committee re-
commendations we find that they
have suggested the consortium and
other things, but I think small-scale
industries will not be allowed to
take benefit from them. This is a
very important point and I feel also
that the loans and the finance, which
should form a very important part of
the scheme, have not been properly
budgeted according to the needs. and
there is also the other point whether
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this Rs. 10,00,000 will be sufficient to
be able to provide the raw materials
which must be cheap, because after
all Government cannot go on eternal-
ly buying up stuff which will not be
competitive. These are somie of the
points which we want to raise in
order to be sure that the Small In-
dustries Corporation, about which we
have got very vague idea as to how it
is going to function, will achieve its
object. We hear technological insti-
tutions and marketing institutions are
going to be opened, but what about
the credit needs of the small indus-
trialists credit? We do not know how
this is going to function and whether
there Is any  possibility of its func-
tioning immediately.

On Demand No. 4, I have given
notice of a cut motion regarding the
Plantation Enquiry Commission. I
welcome the setting up of this Com-
mission and we would prefer this
to the Tea Export Committee which
it is supposed to substitute. It is
very important that besides going
the whole question of capital struc-
ture of tea production and ascertain-
ing what is foreign capitalisation and
what is Indian capitalisation, the
whole question of the cost structure
especially with regard to the wage
structure including both the wages
of higher categories as well
as the workers should be gone
into. This is absolutely important
and imperative because of the terri-
bly distressing conditions which pre-
vail in the tea gardens. Among the
tea garden workers, there has been
gro&rin,g discontent and there have
been strikes and shootings in the
usual way. We should know
whether the Plantation Enquiry
Commission will take this gquestion
up. Besides going into the question
of financing, marketing, etc, the
most important point about which
we are waiting with expectancy is
that for the first time we may go
into the whole question of cost
structure and about raising the very
very low level of wages which today
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prevails among tea garden workers
especially. While supporting and
welcoming the formation of the
Plantation Enquiry Commission, we
should like to stress that this Com-
mission should bring forward its
recommendations at as early a date
as possible.

Shri Eanungo: My task is very
easy and very heartening because the
purpose of the Government in the
matter of small-scale industries cor-
porationhastheitﬂlsupporto! the
House. I must confess that the pre-
sent Demand, which is put beture the
House, is only for a very lhmted pur-
pose. Thishagbeenexphinedmthe
sense that the Corporation will con-
fine itself in the initial stages to the
operation of handling Government
contracts. As members of the House
may know, it is impossible for a
small man who produces, say, 10 dozen
shoes or 20 gross pipe fittings, to go
in, get the tenders, submit tenders,
wait for acceptance, supply goods and
book orders. Therefore, the purpose
of this organisation will be to enter
into contracts with the Governments,
both Central and State, and then give
them on sub-contract to other manu-
facturers and lend its services in
supply and getting the goods. As Shri
Tulsidas ha: said; the expenses are
not likely to be met initially out of
profits. The profits, as such, will not
be in the operation of trading; it will
be in fact on a ‘no profit. no lass’
basis. The expenses are supposed to
be met by the margin between the
borrowing and lending. At present it
is anticipated that it will be borrow-
ing somewhere at 3 to 33 per cent. and
lending at about 5 per cent. There-
fore, when the operations of the Cor-
poration become large enough, it will
be able to cover its expenses. Till
then, the Government will have to
find out the money for its working.
The Rs. 10 lakhs which is asked for
is merely the authorised capital. For
the loan operations, as and when
necessary, money will have to be
obtained from the Government. In

spite of my taking time, I might say
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that the difficulty in these matters is moved.

not the availability of money—the
necessity is tremendous--but it is to
find out procedures, standards, norms,
for assessing the requirements of
credit for a particular purpose, for a
particular operation, etc. We have no
knowledge of that. That means that
trained personnel to handle these
procedures are not available today
simply because no institution for this
credit has been organised for years
up till now here. The credit, as my
friend read out from the report,
which is available to these people is
unconscionable and in fact, in some
places people have to borrow at
the rate of 72 per cent. This
sort of thing  Thappens because
no attempt has been made so
far for institutions = of credit of
the proper type. Government, with
the concurrence of the House, will be
prepared to extend its operations, but
personally I think we should be very
cautious about it till we gain the
necessary experience of handling pro-
cedures, standards, etc. I am, there-
fore, very much obliged to the Mem-
bers who have participated in this
debate and have supported the Gov-
ernment,

Regarding the Plantation Commit-
tee’s enquiry, as Mrs. Chakravartty
had mentivned, the terms of reference
are very wide and I think that the
Committee who have been given wide
powers to go into the relevant ques-
tions by the law ot the land will’ go
into these questions. When their
report becomes available, il will be
the first of its kind in the country and
it will enable the Government and
the House to decide upon the policy
to be followed in that connection.
With these words, I submit that the
Demands may be passed.

Mr. Chairman: There are two cut
motions Nos. 6 and 11.

Shri Tulsidas: I do not press.

Shri T. K. Chaudhari: I "do not
press.

Mr. Chairman: There is no cut
motion now before the House as it is
taken that these cut motions are not

Shri Kanungo: May I submit that
they have already been moved and
they will have to be formally with-
drawn.

Mr. Chairman: | shall ask leave of
the House. Have the hon. Members
leave of the House to withdraw the
cut motions Nos. 6 and 11 which they
had moved earlier?

Several Hon. Members: Yes.

The cut motions were, by leave,
withdrawn.

Mr. Chairman: What I would sug-
gest in future is that when hon.
Members are not very serious about
their cut motions they may simply
say at the time when they are asked
whether they will move or not that
they do not want to move it but want

to speak on it; that will remove the
difficulty.

Shri S. S§. More: Unless it is pro-
perly moved, one cannot even be
competent to raise a discussion; the -
cut motions must be moved for rais-
ing a discussion.

Mr. Chairman: Anyhow it is a mat-
ter of procedure. Now, the question
is:

“That a supplementary sum not
exceeding Rs. 1,000 be granted to
the President to defray the charg-
es which will come in course of
payment during the year ending
the 31st day of March, 1855, in
respect of ‘Industries’.”

The motion was adopted.
Shrimati Renu Chakravartty: I do
not want to press my cut motion No.
12

Mr. Chairman: Shall I take it that
it is not moved at all?

Shri 8. S. More: When it is not pres-
sed, only leave of the House will have
to be granted.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
the cut motion that she had moved?

Several Hon. Members: Yes.

The cut motion was, by leave, with-
« . Wdrawn.
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Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 7,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1955,
in respect of ‘Miscellaneous De-
partments and Expenditure under
the Ministry of Commerce and
Industry’.”

The motion was adopted.

DemMAND No. 11—MINISTRY OF

DEFENCE

Mr. Chairman: Motion is:

“That a supplementary sum not
exceeding Rs. 55,000 be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955, in
respect of ‘Ministry of Defence’.”

There is one cut motion No. 13.

Creation of additional posts

Shrimati Renu Chakravartty: I beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 55,000 in respect of
‘Ministry of Defence’ be reduced
by Rs. 100.”

There is just one point which 1
would like to know. It says here that
this additional sum is needed for the
creation of an additional post of De-
puty Secretary, one Under Secretary,
one Private Secretary to the new
Defence Ministry, one Section Officer
plus extra furniture, etc. What I wan?
to know is this. We have always had
at different periods of time different
people but we have always had a
Defence Minister. I could not under-
stand the provision for a Private Sec-
retary now. Not only have we had
a Defence Minister but we have also
had a Defence Organisation Minister;
there are two Deputy Ministers. What
actually happened to the wvarious
other people who were actually func-
tioning as the deputies ete. of the
Defence Minister? Why is it that we
are again asked to sanction additioral
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sums of money for the new Defence

Minister, new furniture, new type-

writers, etc. We should like to know

the reason for this.

Shri S. S. More: They have become
a casualty! '

shri Gidwani (Thaga): When the
present incumbent, Dr. Katju—it is
so difficult to distinguish because
there are two Ministers now and so
1 thought it would be better to men-
tion the name—was appointed as
Defence Minister, it was thought thai
my friend Shri Tyagi will be reliev-
ed and displaced......

An Hon, Member: It is very unkind
of you to suggest like that.

Shri T. B. Vittal Rao (Khammam):
Social Welfare Ministry is to be creat-
ed.

Shri Gidwani: Subsequently it came
in the papers that he will not be dis-
placed but provided another minis-
terial job called the Social Welfare
Ministry. So, I want to know whether
both the Ministers are to be retained
as Defence Ministers. If it is consider-
ed necessary—as it has been consi-
dered necessary—to appoint Dr. Katju
as Defence Minister, Mr. Tyagi who
was active should be given more
work; - otherwise it means unneces-
sary multiplication......

Mr. Chairman: I think the sugges-
tions of the hon. Member will pro-
perly come under the head ‘Cabinet'
and not wunder the Ministry of
Defence. The hon. Member can speak
about the particular expenditure to
which he objects.

I simply say that

Shri Gidwani:
there is more expenditure and it is
not necessary.

Shri S. S. More: We can contend
that there are two occupants to the
ministerial gadi. I do not know how
they can occupy one chair together.
The additional expenditure is requir-
ed for that purpose. There is sufficient
duplication in the different depart-
ments and I believe that is why they
are also seeking permissien to pur-
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‘chase some duplicators. They also
want to purchase some additional
Hindi and English typewriters and
duplicators. Duplicators are expect-
ed to deal with the duplication that is
going on and which is very rampant
in the department. They say that so
many posts are being created on the

Shri Kanungo: This point was re-
plied to when you were not in your
seat.

Shri S. S. More: I am sorry then; 1
have no claim to seek further expla-
nation; I will be very frank. If the
Minister can oblige me again by add-
ing to my knowledge, I should like
him to give us why this ‘usual scales
of pay’ is much better than the actual
scales on which the jobs are to be
created,

The Minister of Defence (Dr.
Katju): Mr. Chairman, so far as I
am concerned, as Defence Minister, I
am only responsible for the post of
one Private Secretary. Before my
appointment, this office was held by
the hon. the Prime Minister and he
had a Private Secretary of his own.
‘When I got this assignment, there was
no Private Secretary available for the
Defence Minister. So, one has been
appointed.

So far as other Deputy Secretaries
and Under Secretaries are concerned,
that has nothing to do with the office
of the Defence Minister at all. These
were appointed for other purposes.
This office of Deputy Secretary was
created for four months and a Deputy
Secretary was appointed as an Officer
on Special Duty for the purpose of ex-
amining, simplifying and reorganising
the work of the Director of Military
Lands and Contonments and imple-
menting the policy of the Government
of India in regard to the cantonments
and for generally improving the ad-
ministration of military lands and
cantonments. This office was created
on the 11th of May 1954 and lasted
up to the 12th November 1954 when
the Director retired and the Officer on
special Duty ceased to function. So
far as the office of the Under Secre-

1 MARCH 1955

Supplementary Grants, 760
1954-55

tary and others were concerned, there
was an enormous quantity of work
which had been created in the Mnis-
try owing to the expansion of the
Indian Navy. The Indian Navy has
23 Directors and five Staff Officers and
they complained that, owing to short-
age of officers in the Ministry, their
work was held up. This complaint
was found to be justified and an Under
Secretary and a Superintendent and a
Section Officer were appointed.

3 P

So far as the question of other
small charges is concerned, the prac-
tice is when one Minister goes to take
up another work,—well, what shall I
say—the Ministry of which he was in
charge takes away the tables and the
other Ministry has got the duty of
supplying tables. So, my table was
carried away, and the Defence Min-
istry had to get some small furniture...

Shri S. 8. More: Does the Minister
mean what he says?

Shri M. S. Gurupadaswamy: There
is no turning the table?

Dr. Katju: ...and an extra tele-
phone. That is how these things come
to. My hon. friend, the Minister of
Defence Organisation is in his old
job. Please remember this: the De-
fence Ministry does not come very
much into the light in this House
except of course through the Question
Hour. But it is a very expandable
Ministry. It has got to deal with a lot
of work, and while Shri Tyagi was
functioning as Minister of Defence
Organisation, the Prime Minister was
the Minister of Defence. Of course, it
is a matter for the Prime Minister to
decide whether there should be any
further adjustment. That is a different
matter, But so far as this small sup-
plementary charge is concerned,
these charges are essential, and I hope
that the House will approve this.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The hon. Member, Shri
Gidwani, referred to all kinds of
Press speculations. Well, he does not
expect me—and I should advise him
not to pay too much attentionto this
constant speculation in the Press
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[Shri Jawaharlal Nehru)
about who is to be the Minister, what
is to be his portfolio, the department
which he is to take charge, etc.

Coming to the Defence Ministry, as
my colleague, Dr. Katju, bas just now
said, the extent of the work of the
Defence Ministry is probably mnot
fully realised by many Members of
this House: some undoubtedly do it.
It is a tremendous organisation. As
the House knows, a very large sum of
money, nearly 40 per cent. of the bud-
get, is spent on defence. Vast and
growing industries, -especially in the
last few years, large numbers of new
factories—very - big ones, defence
industries and the like—have been
started. While certainly we should not
waste money on any additional staff
which is not necessary, as a matter of
fact, saving money and wasting
money in the Defence Ministry has
little to do with a few persons but
rather with the way in which it is
managed. For instance, a false step
or a slackness somewhere, may make
us lose a few lakhs of rupees in a big
concern somewhere, and a right
method may save it. My colleague,
Shri Tyagi, in the course of the last
year or two, I believe,—I cannot place
exact figures—saved us, in a sense,
by a close scrutiny, something like a
crore of rupees.

Shri Tyagi: Rs. 6 crores.

Shri Jawaharlal Nehrn: He says Rs.
6 crores. Well, there are two ways of
saving: one is by doing something
which might result in saving; the
other is doing the thing well and in a
more economical way. The point is
that all these things require a tre-
mendous check and scrutiny. While I
do not wish to make any invidious
comparisons, so far as our Defence
services are concerned, they are com-
petent; they are efficient; they are
able. There are senior officers, middil-
ing officers and junior officers, and
they can stand up to anybody in any
other country. They do their work
efficiently and the Defence Ministry
is.ulmaysayso.acompetentuin-
istry. That does not mean nothing
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wrong can occur, in a huge organisa-
tion, and there is aiways a tendency
in big organisations to become static.
It is for all of us to see that it does
not become static. We have to deal
with the labour problems on a big
scale as it is a big employing Minis-
try, and so on. Therefore, I felt, and
more especially in regard to these
great industries that are rising up in
the defence establishments, that Shri
Tyagi’s services could be extraordi-
narily useful to us. His experience
and, if I may say so, his way of deal-
ing with the human element, that is,
with those people who are working
in those establishments,—all that will
be of great help, and therefore, I
requested him more especially to deal
with these establishments and other -
matters. We are making fairly big
purchases. We hope, of course, to
make these things ourselves very soon
and not to go abroad for anything—
whether it is aircraft or anything
else. All these things require very
much looking into. Wise men and wise
step save us lakhs of rupees although

‘"we may spend a very small sum of

money on that particular person.

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw the cut motion No. 18?7

Several Hon. Members: Yes, yes.

The cut motion was, by 'Iéwe,
withdrawn.

Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 55,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955,
in respect of ‘Ministry of De-
fence'.”

The motion was adopted.

DEMAND No. 23—EXTERNAL Arrams
Mr. Chairman: Motion is:

“That a supplementary sum not -. .
exceeding Rs. 30,687,000 be granted
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to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of
March, 1955, in respect of ‘Exter-
nal Affairs’.”

Policy behind decision to open new
missions in Indo-Ching, Sudan and
Spain

Shri T. K. Chaudhuri: I beg to
move: )

+ “That the demand for a sup-
plementary - grant of a sum not
exceeding Rs. 30,67,000 in respect
of ‘External Affairs’ be reduced
by Rs. 100.”

Appointments of persons to legations

Shri M. S. Gurupadaswamy: I beg
to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 30,67,000 in respect
of ‘External Affairs’ be reduced
by Rs. 100.”

Necessity of continuing organisation
for recovery of abducted women and
children

Shri M. S. Gurupadaswamy: I beg
to move:

“That the demand for a sup-
plementary grant of a sum not
exceeding Rs. 30,67,000 in respect
of ‘External Affairs’ be reduced
by Rs. 100.” :

Mr. Chairman: Demand No. 23 and
these three cut motions are now
before the House for discussion.

Shri T. K. Chaudhuri: I have sought
to move cut motion No. 8 in order to
raise a small question which has
some big implications. Our Govern-
ment have decided to open missions in
Hanoi, that is, Vietham, Phnom Penh
(Cambodia), Vientiane (Laos) and
Madrid (Spain). So far as Khartoum
and Muscat are concerned, I have no
guestions to ask. But so far az the
three other missions are concerned.
those in Indo-China. and also the
mission in Madrid is concerned, 1
want (o ask a straight question
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whether the opening of m.issio_ns are
a prelude the formal diplomatic Te-
cognition. With regard to the missions
that we are going to open in Cambo-
dia and Laos, I have to mention that
since the Geneva Agreement, there
has been some confusion in the public
mind as to the international status
of these two States.

With regard to the two Viet-Nam
States, that is North Viet-Nam which
is dominated by the Viet-Minh orga-
nisation and South Viet-Nam, of
course the position is a bit uncertain.
But so far as Laos and Cambodia are
concerned, they are parts of the As-
sociated States of Indo-China which,
under the French Constitution, form
part of the French Union. And as far
as 1 remember, even when Mr.
Mendes-France was the Prime Min-
ister of France, he also said that the
Ceneva Agreement has not altered in
any manner the status of these asso-
ciated States and their relation with
metropolitan France. And there is
also the other fact that all these three
Associated States, which are parts of
the French Union, have been accord-
ed diplomatic recognition by the
United States, the United Kingdom
and many other member-States of
the United Nations. Yet these are not
independent States and I do not know
what their status might be in terms
of interntional law, but that confu-
sion remains. There is also simultane-
ously a move, since the Geneva Con-
ference, to get these States recognis-
ed, particularly by the Colombo
Powers, and specially by India. The
demand has been raised by the head
of the State of Laos and by King
Narodom Sinhanonk of Cambodia as
well, that they want India's help,
India’s recognition and all that. So
we want the Prime Minister to make
It clear what our policy is going to
be. It is no use saying, as has been
indicated in the foot-note to this sup-
plementary budget paper that “the
decision to open new Missions in
Indo-China was taken on account of
the fluid political situation in that
country and the need for establish-
g closer association of India with
those developments”. It seems that if
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ithe situation is fluid, then there have
been no precise developments. And
the question naturally arises whether
-we are not pursuing a policy of drift
-and waiting for some specific deve-
lopments to take place, and then only
we would decide our policy. We want
.a categorical statement as to what
sort of liaison our Government is to
maintain, particularly with these
‘three States.

And the same question may be ask-
-ed with regard to the Mission that we
are going to open in Spain. About
‘Spain and world opinion about the
present government of Spain I do not
‘want to deal. But the opening of this
‘Mission seems to be rather—what
shall T say, I do not find the right
‘word. .....

Shri M. S. Gurupadaswamy: TUn-
necessary.

Shri T. K. Chaudhuri: Not unneces-
Sary. It seems to be a bit portentous.
T would be happy if at least the
-opening of this Mission is not a pre-
lude to recognition of the Franco
‘Government of Spain.

Shri M. S. Gurupadaswamy: I am
‘participating in the debate at this
stage to criticise the policy of the
‘Government in opening new Missions
abroad and, secondly, to criticise the
‘whole manner of appointments of
-Ambassadors and Ministers in foreign
vountries (An hon. Member: Is it a
Budget speech?) It is not a General
Budget speech.

The appointments of the heads of
Missions abroad have all along been
the claze preserve of the Prime Min-
ister or the Minister of Foreign Afi-
airs. The appointments have beer
made in his absolute discretion. This
House is not aware whether any code
has been evolved whether there is any
basis on which the appointments of
Ambassadors and other Minlsters are
‘made. Let me point out......

1 MARCH 1955

Supplementary Grants, 766
1954-55

Mr. Chairman: I think this is a gen-
eral question which is a proper sub-
ject for discussion at the time of the
General Budget, not at the time of
discussion of the supplementary
grants. If the hon. Member has any-
thing to say regarding particular ap-
pointments in the present case, he can
very well do so, but not about- the
general policy of these appointments.

Shri M, S. Gurupadaswamy: I am
referring to this particular question
of opening new Missions in places
like Indo-China, Sudan, Madrid, and
my general proposition fits in with
the criticisms that I am going to make
against opening Missions in these
countries.

My friend just now said that it is
rather premature to open any office
in the three States of Indo-China,
because the conditions in' Indo-China
are in a state of flux.

Shri T. K. Chaudhuri: On a point
of personal explanation. I did not say
it is permature to open these Mis-
sions. 1 want these Missions to be
there. I only wanted to know whether
the opening of these Missions would
be a prelude to recognition, at least
so far as Laos, Cambodia and Spain
are concerned. So far as North Viet
Nam is concerned, I do want that our
Government should recognise it.

Bhri M. S. Gurmpadaswamy: I do
not want to enter into a controversy
with what he has said, but his entire
trend of discussion was whether it
would be desirable at this stage to
open Missions in those places. So I
am just supporting his view-point.
(Shri S. S. More: But he does not
realise it). I am saying that the affairs
of Indo-China are in a very fluid con-
dition and there are vital questions of
recognition involved. That is why it
would be, I say, premature to-open
Missions in these three constituent
States of Indo-China.

Then again, with regard to
Khartoum (Sudan) the explanatory
note states that “the Liaison Officer
is being stationed at Khartoum as a
result of the constitutional changes

-
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now taking place in that country and
the desire to establish closer relations
between India and Sudan”. We take
it that the constitutional changes are
still being made; there is no consti-
tutional settlement as yet in Sudan;
we do not know the future status of
Sudan. When the conditions are in
such a fluid state, I do not see why
we are opening a new Mission there.
We do not know whether Sudan will
‘form part and parcel of Egypt or
whether this country will remain
independent. I consider that the open-
ing of a Mission in Sudan is rather
premature.

About the opening of a Mission in
Spain, the reason given in the Expla-
natory Memorandum is, that India
should have some sort of representa-
tion in the Iberian Peninsula and so
the Government has decided to estab-
lish a Consulate in Spain. The pre-
vious speaker referred to the dubious
nature of the administration in Spain.
I know that the world opinion about
the political set up in Spain is not
very favourable and I agree with my
hon, friend that the head of the State
in Spain is a dictator. By our opening
a Mission there, it will not in any
way mean that we are favouring the
idea of dictatorship or that we are
welcoming that. But, in this particu-
lar context of the word, it will not be
good for us to set up any sort of Mis-
sion in that country. Therefore, I beg
of the Prime Minister not to open
any Mission in that country.

I refer to the question of appoint-
ments in these various Missions. 1
have got here figures to show that the
appointments are usually made by
the Prime Minister in his absolute
discretion and most of the places are
filled by the Indian Foreign Service
officers and a few by others. I feel
that no adequate representation is
given to people who are in public
life.

Mr. Chairman:
ruled that out.

Shri M. 5. Gurnpadaswamy: That
is all right. I am making a point here.
Whatever may be the Missions that
are today or are opened hereafter,

I have already
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the Prime Minister is making appoint-

ments to those places, without taking

anybody from the public life.

Mr, Chairman: You are again on
the same point. Order, order.

Shri M. S. Gurupadaswamy: I do
not want to pursue the matter fur-
ther. There is another cut motion
also.

Mr. Chairman: If you mean by this
‘Appointment of persons to legations"
general policy, I shall have to disal-
low this cut motion No. 1. If you want
to say anything about a particular
appointment, I shall allow it: not
otherwise.

Shri M. 8. Gurupadaswamy: You
can take it as a policy matter or not
a policy matter as you think fit. I am
coming to the mext cut motion: I
mean the organisation for the re-
covery of abducted women. This has
been with us for the last 8 or 9 years.

Shri V. G. Deshpande (Guna):
Against continuance: that is all right.

Shri M. 8. Gurupadaswamy: I am
referring to the Central Recovery
Organisation. I feel that the expendi-
ture that is proposed is rather un-
reasonable. The explanation that has
been given to us in the Explanatory
Memorandum is not sufficient to show
what are the items for which such an
expenditure is necessary. It is very
regrettable that the Minister has not
given us sufficient data for this parti-
cular demand.

Lastly, I say that there has been
too much of bloating of expenditure
in the administration. I feel that if
enough care is taken by the Minister,
‘he can bring about a lot of economy
in expenditure.

Shri V. G. Deshpande: May I speax
for a minute or two, Sir? I want to
make brief observations only on two
points. There is one item in this de-
mand No. 23, Entertalnment charges
Rs. 5,10,000. The explanation given
is that additional provision is required
to meet the expenditure on the visits
of the Prime Minister of China and the
President of Yugoslaviz' to Indla. I
have no objection to some expendi-
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ture being made on the entertainment
of the Prime Minister of China or the
President of Yugoslavia. But, I feel
that the expenditure is out of all pro-
portion and is rather too much. When
Marshal Tito came to India, we did
want that some fraternisation should
be made., We never wanted that there
should be such a long procession of
receptions at every place making it
so expensive, (Some Hon. Members:
Why not?) That is one objection that
I wanted to raise.

The second objection of mine is re-
garding the point which Shri M. S.
Gurupadaswamy referred to: about the
continuance of the special 2xpenditure
in connection with the recovery of ab-
ducted women and children. The ex-
planation given is to meet the expendi-
ture on the extension of the life of the
Central Recovery Organisation for
which provision was originally made
for a part of the current year.
I would like to express the opinion
of a large section of this House
when I say that we are not satis-
fied with the working of this organi-
sation. Therefore, we are opposed to
the continuance of this organisation.
Recently, cases have come to our
notice where not only justice is not
being done, but very inhuman suffer-
rings are inflicted on Indian women.
Just now, an instance has 2ome to my
notice where a lady from India was
sent to Pakistan forcibly. There,
her husband whom she had divorced in
1942, refused to take her back. That
lady with three or four children came
to India. Then, she was again forcibly
taken back to Pakistan. We made re-
presentations to the Government of
India in the Home Ministry. That wo-
man made statements before magisira-
tes, I do not want to go back. 1.obody
is prepared to take me there. Her hus-
band is here; her children are there.
Such inhuman instances are rrming
to our notice. We are inforoed that
the same person who was not fiked by
many persons has been again appoint.
ed in charge of this Recovery Organi-
sation. In view of this state »f affairs,
1 appeal to the Prime Minister of India
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that the continuance of this organisa-
tion should not be taken up and that.
this organisation should be discontinu-
ed.

Shri Jawaharlal Nehru: I may take
the last point first. The hon, Member
who has just spoken referred to the
Abducted Women’s Recovery Organi-
sation, and to a particular instance. L
know nothing about this incident. I
should be very grateful if he could
supply me the particulars of thet inci-
dent so that I can enquire because it
is our definjtely proclaimed policy that
no woman should be sent across the
border except with her consent.

Shri V. G. Deshpande: I think Shri
Datar knows this. Shri U. M, Trivedi
has brought it to his notice.

Shri Jawaharlal Nehru: I do not know
anything about it. This is our definite
policy. If any mistake has been made
or an error has been committed, I am
prepared to correct it.

With regard to the larger question
of the entire organisation, the question
of expenditure involved which the
hon. Member raised is not, if I
may Ssay @ so, very  pertinent.
That is to say, if we have
an organisation, we have to spend
money on it. If we decide on grounds
of policy that it is no longer necessary
to have the organisation, that is an-
other matter. Whether we should
continue it or not is a matter which,
no doubt, we will have to cons«der fa
the future. But if we continue it, we
have to continue it more or Jess
effectively and efficiently.

Shri 8. 8. More: When the original
budget was submitted, you had deci-
ded to continue it only for part of the
year; that is why you are coming
again for a supplementary grant.

Shri Jawaharlal Nehru: Quite so.

Shri 8. 8. More: Why did you revise
that decision?

Shri Jawaharlal Nehru: Because we
have thought it desirable to continue
it, because in fact it is doing, and it
has done even lately extraordinarily
good work, and certain remarkable re-
coveries of these unfortunate women
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have taken place as a result of some
-years’ labour, if I may say so.

Shri V. G. Deshpande; From India to
‘Pakistan or from Pakistan to India?

Shri Jawaharlal Nehru: From both.
As a matter of fact, the recoveries in
Pakistan were speeded up a little, some
months back.

. But as I said, this question of policy
-is a larger question Let us consider
it. We have to consider it anyhow,
because the present Act I bolieve, ends
in about three or four months’ {ime
perhaps; so, we shall have 1o consider
it 25 to whether it should be continued
or not. But so long as it is there, na-
turally we have o spend some money.
We cannot unilaterally put an end to
our organisation.

Coming to the question of appoint-
ments, although you. Sir, did nct allow
the larger question of appcintments to
be raised, yet may Iwith your permis-
sion, say one or two sentences in regard
fo that? Appointments to foreign ser-
vices, obviously and largely, take place
from the Foreign Service. What is the
Foreign Service for? Here is a specially
trained band of people. When we re-
cruit them by public examination, we
are supposed to give them two ard half
years’ special training, after they have
been recruited by public examination
which is competitive; we give them two
and a half years’ training, part in
India and part of it abroad, including
the learning of languages and other
special studies required for their ser-
vice. Here, we build up this Service
specially for this purpose of diplomatic
and consular representaiion abroad.
The hon. Member wants me not to use
that Service, and he says, appoint pub-
lic men. Then, the Service is not real-
ly necessary, and we can appoint all
persons to it. As a matter of fact,
quite a fair number of public
men have been appointed and are
appointed from time to time; and
more or less some of them might be
copsidered to have become members of
.lhe Foreign Service in the sense that
‘they continue there, that is to say they
pre not formally members of the
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Foreign Service, but they continue from
one post to another, although they came
from the public. The House would
realise that there has lo be continuity
of experience in all that. If a public
man goes there, he goes ~hcre for some
time, not for a holiday, no: for & year's
holiday,—for that will be absurd. He
has to make a choice really that he will
continue there, so long #s everything
suits him and suits the work that
he does. Therefore, we have a
number of these persons who are
in our Service, who are public
men, i.e. who were engaged in public
activities but who were appointed to
this service, and who have served in
one post or another elsewhere onec after
the other. Normally speaking, except
for a few topmost Emb:assies, for im-
portant posts abroad, for which we
prefer to appoint public men rather
than Service men, the others normally
go toour Service meh who are special-
ly trained for that purpose. I hope the
House realises that this business of dip-
lomatic representaticn has become
quite extraordinarily technical and re
quires specialised knowledge, not the
broad knowledge that a public man no
doubt possesses of public affairs, but
a highly technical knowledge of the way
things are done, apart from the know-
ledge of foreign languages. I do not
say all our people abroad know foreign
languages, but most of them know
some other foreign language. If you go
to China, you will ind some of our
people knowing and speaking Chinese
fairly fluently. If you go to Moscow,
you will find one or two of our young
men speaking Russian fluently. We
cannot have public men suddenly, who
can speak foreign languages so Huent-
Iy or even badly. S there are all
these considerations to be borne in
mind.

As for appointments being made at
the sole discretion of the Prime Minister
or the Foreign Minister, appointments,
if they are made from the services,
that is to say, if they are transfers or
promotions, etc. are, normally speaking,
made by what is called a Foreign Ser- -
vice Board. It is an official Board,
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and those appointments come up to the
Minister in charge for confirmation or
for such advice as he may give.
These are mnormal transfers from
one place to another. Of course,
appointment to an important Mission
has to be considered separately.
But for the other smaller Missions,
Consular Offices, ete. the Minister
has hardly anything to do with
it, except to glance through the report
of the Foreign Service Board. But
important appointments are considered
by the Foreign Affairs Committee of the
Cabinet. They ccnsider it; the Foreign
Minister brings it befcre them, discusses
it with them formally and informally,
and then important appointments are
made. This is the procedure follow-
ed.

Now, I would come to the Missions
in Indo-China and Spain. Take up
Spain first. The proposal is to apoint
a Consul-General in Spain. That does
not involve what is called normal re-
cognition of the Governmeut. That is
so, and there is no present proposal
before us for any such recognition of
the Government of Spain, although in
view of what the hcn, Member oppo-
si‘e said, T might point out that in re-
gard to the recognition of other
Governments, we have often
taken up the stand that reco-
gnition should have nothing to do
with liking or disliking a government;
in other cases, we have taken up this
stand, and we still take it up. That
i3 to say, if a governmenrt is a function-
ing government, we should deal with
it as such, and not lay any ctress nn
our liking its political or economic
structure or not. 3o, there is that
point. Nevertheless, the fact is that for
the present, we are having a Consul-
General in Spain to look after certain
commercial and other interests; and
there is no other proposal before us.

In regard to Indo-China, hon. Mem-
bers have referred to the fluid situation
there; they have relerred also to Sud-
an. Now. I should have thought that
where there was fluid situation there
waus all the more the necessity for us
to be represented there. In Indo-China
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of course, we have got a wvery special
interest because of these Commissions.
Our people are functioning in the Com-
missions there, and functioning well.
But it was not right and proper for us
to ask the chairman of the Commissica
to represent us orn the political plane.
He is occupying for the moment an in--
ternational position; he is the chairman:
of an international Commission; and he-
could not deal with the pgovermment
there as our agent directly. And it
‘was very necessary that we should have
representation there, because problems
are arising daily. It is quite essential
to have represeniation there, from the-
practical point of view.

In giving formal recognition to these
governments, there is always a difficul-
ty, because many of these cases are-
what might be called border-line cases.
It is difficult to say whether in law they -
are hundred per cent independent or
nineiy per cent indeperdent. Sume-
times, they are going towards hurdred
per cent independence. Take Sudan;
it is not hundred per cent indeperdent
today, but it is going toward: independ-
ence undoubtedly, And we are deeply
interested in Sudan aud other couniries
of Asia. We nave now gappointed a
person whom we call a3 Commissioner
in Sudan; a kind of Consul-General he
is really, more or less functioning und-
‘er our Embassy at the present moment .
in Cairo. But it may very well
be thought of after a year or so, when
we shall have an entirely different re-
presentation and status in Sudan.
Many of these countries in Africa are
emerging into independence, and many
of them look up to India for all kinds
of advice, support. etc. And it is far
mcre convenient for us to be re-
presented there to deal with them, to:
help them, and to advice them, than
to wait till some future contingency,.
when they can be said to be hun-
dred per cent. independent,

In regard to Indo-China, the general
principle we wanted to follow was that
we should trea: sll these States in
Indo-China in the same way. There
mav be a difference there, but we cannot
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going through a certain period of tran-
sition. In North and South Viet Nam,
it has been agreed to have the elections
next year, before June, and we can
‘hardly, before that election takes place,
come to a decision that we will recog-
pise North Viet Nam and not South
Viet Nam or Souih Viet Nam and not
North Viet Nam. It produces confusion.
Therefore, we cannot in that official
sense recognise them. But in effect,
-Without any official reccgnition, there is
practical recognition all the time. We
.are dealing with them day to day; we
have to. Not only through the Inter-
national Commissions, but otherwise
-we are dealing with them all the time.
When I went there, I paid a visit to
all the four States; you may call it an
.official visit. One does not pay an
.official visit unless one recognises that
.country. I went to Hanci, I went to
Laos, Cambodia and Scuth Viet Nam—
all the four places. So we are appoint-
ing Consuls-Generai tkere in three of
the States—Laos. North Viet Nam and
South Viet Nam. In Cambodia, coudi-
tions are somewhat diferent, that is,
in theory and in law; there is no French
.influence left, no French army left.
Whatever other influences can be ex-
.ercised, is a different matter. So it has
.a rather special position compared to,
say, Laos. Therefore, we have sent

there a special commissioner.
‘His position is not quite deter-
mined according to the  status

of diplomatic representation that
is, the Special Commissioner will
represent us till a formal decision
is made as to the nature of our repre-
sentation there. Perhaps hon. Members
know that the King of Cambodia is
.coming here in about a fortnight's time.
That itself is officiai rerognition. We
shall receive him officially. 1f aay other
‘Head of a Sfate cr Prime Minisier of
any of the States.. ...

Shri T. K. Chaudhri: Is it the conten-
tion of the Prime Minister that the for-
mal relation between Cambodia and the
French Union has been dissolved under
articles 60 of the French Constitution?

Shri Jawaharlal Nehru: I cannot ans-
wer that question precisely and defi-
nitely. But the French army has de-
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parted from there, the French officers
have departed and all ikat. Certain
things, I believe, still remain tc be
decided and settled How far they
have gone towards settling them, I do
not know; may be that something
remains. But, again, all these things
are rather vague. Even the Head of
the State of North Viet Nam has open-
ly proclaimed—no doubt, he claims to
be fully independent—that he is pre-
pared to be in the French Union as an
independent member, and not in a sub-

ordinate sense. He has proclaimed that
too.

So that, we are passing thiough a
certain transiticnal arna difficult stage
in Indo-China, and it 1s desirable and
necessary from our point of view to
have close contacts with these States
to know what is happening there. We
have got a responsibility therc, und
therefore, we decided to appoint these
Consuls-General. May be, of course,
at a later stage we may appoint some
other type of representative, hut for
the moment we have Consuls-General.

Mr. Chairmaa: New, 1 chall put (at
motions Nos. 1, 2 and 8 relating to
Demand No. 23 to the vote of the
House.

The cut motions were negatived
Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 30,867,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1955, in res-
pect of ‘External Affairs'.”

The motion was adopted.

DeEMaND No. 24A—FreNcH ESTABLISH-
MENTs IN INDIA

Mr. Chairman: Motion is:

YThat a supplementary sum not
exceeding Rs. 18,96,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955, in
respect of ‘French Establishments
in India"”
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Additional expenditure following de
facto transfer

Shrimati Renu Chakravartty: I beg
to move:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 18,96,000 in respect of
‘French Establishments in India'
be reduced by Rs. 100.”

I just have two points to make. One
is that there is an expenditure to be
voted upon for the office of the Chief
Controller of Exports and Imports. Now,
we have been wanting that there
should be full integration between
Pondicherty and the rest of India and
as such, we hope that in the very near
future this question of exports and im-
ports will not be there. We would like
to know very much from the Ministry
what actually is the position with re-
gard to this integration.

The second point is that we are glad
to see that the various items of ex-
penditure have, to a certain extent, been
incurred due fo changing over.from
French rules to Indian rules, for ins-
tance, payments to unemployed mill
workers according to Indian rules, and
again, payments of pensions out of the
Pension Fund according to Indian rules.
We hear that in a few months' time,
there will be full elections and we hope
that Pondicherry will become fully
integrate@ with India.

Now, while we are voting sums which
will be affding to the integration and
while we are changing over from the
French customs and rules to Indian
rules, we should also like to again
raise this question of the general ad-
ministration, which is in the hands of
the Municipal Commissions. I remem-
ber that the Prime Minister during the
last discussion had stated that nothing
could be done because of the terms of
the Indo-French agreement, and that
certain people, very undesirable, accord-
ing to some of us, people who certainly
have not got a very patriotic past—some
of them even people who have been ac-
cused of corruption—were still in the
Municipal Commissions because they
were there in the former French com-
wunes. In view of the fact that more
and more we shall be integrating the
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former French possessions with India,
we should specifically like to stress
that these Municipal Commissions
should not be allowed to function at
the time of the elections which, we
think, will not be fair and free unless
they are removed and Government
directly take over—in order to see that
there are free and fair elections.

Mr. Chairman: Demand no 24A and
the cut motion are now before the
House for discussion. )

Shri Nambiar (Mayuram): I have al-
ready pointed out to the External
Affairs Ministry earlier that these Mu-
nicipal Commissions are not fun :tion-
ing properly in the sense that these
Commissioners or rather the Chair-
man—that is the term used—were no-
minated by the present Government.
These Chairmen were previously help-
ing the French Government to con‘irue
there, ang these people are corruot al-
so. The point we have to submit here
is that we are voting such a large am-
ount for the expenses connected ’ith
Pondicherry. So we have got «lso to
see whether these amounts gy into
proper hands. What we suggest is
that these Commissions as such may
be dissolved and the entire gucern-
ment taken over by the Commission-
ers appointed by the Central Guvern-
ment, The elections under him will
be much better than under the
Municipal Chairmen. When we speak
of Municipal Commissions Munici.
palities in Pondicherry, it does not
mean that they are like our
muricipalities. Here our municipalities
are local boards with limited powers
whereas these Municipal Chairmen have
executive powers and they are govern-
mental heads, so to say. Therefore, I
submit that this thing has got to be
changed and rectified before we go on
with the elections. I submit the whole
matter must be considered at very nigh
level before we proceed further.

Shri T. 8. A. Chettiar (Tiripur): Sir,
this maiter of the French possessions
is in a fluid state. ihey have created
a seperate State of Pondicherry but
sooner or later this will have to be
merge” with the Madras State (Inter-
ruption). There are certain questions
about which the people of Pondicherry
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are disturbed. They have been having
a certain state of affairs. Education
had been completely free. Some of

them have been educated and are still
being educated in certain French Uni-
versities. They are worried as to whe-
ther that state of affairs will continue
or not because the state of affairs pre-
vailing in the Madras State or the
neighbouring States—whatever they
are—not exactly the same and do not
provide free education up to the college
standards. I understand that an as-
surance has been given by the Prime
Minister that the concessions that they
are now having will be continued. It
is a matter of concern as to how long
that will be continued. It is a matter
of time as to when they will be integ-
raled with the bigger units that are
now existing. When they are integrat-
ed, which I think will be sooner rather
than later, will these concessions con-
tinue? These are some of the tnings
that are troubling the minds of the
people of the erstwhile French posses-
sions, which have now been conceded
to India. I hope that they would like
to have a definite idea about the as-
surance which has been given by the
Prime Minister about these matters.

The Deputy Minister of External
Aflairs (Shri_ Anil K. Chanda): Mr.
Chairman, I first take up the question
of the Municipal Commissioners. Be-
fore the 18th March. there were Muni-
cipal Commissions which were funec-
tioning and they passed a resolution
asking for merger with India. As a
result of that, during the last days of
the French rule, they re-nominated the
Municipal Commissions excluding
thnse members who had voted for mer-
ger with India. We have just re-nomi-
nated all those members who were
there before 18th March, 1954. This is
a very temporay arrangement because it
is our earnest desire to have the elec-
tions as early as possible. The Elec-
tion Commissioner of India has recently
been to Pondicherry and the registration
of voters is taking place and going on
still. We expect to have the eleclions
by June positively

Shrimati Renu Chakravarity: Who
will be the administrative and execu-
tve head during the elections?

1 MARCH 19855

Supplementary Grants,
1954-55

Shri Anil K. Chanda: There is the-

Chief Commissioner of the State of
Pondicherry as in any other State.

7800

Shrimati Renu Chakravartty: The
Municipal Commissioners have the
executive authority, Therefore, L

want to know whether they will con-
tinue in office at the time when the
actual elections are taking place.-

Shri Anil K, Chanda: The Ministers:
in the Government of India have the
executive authority and they still re-
main in authority when the election:
take place. Why should we assume
that the elections will not be free and
fair only because the Commissioners
are there? These were the persons who
were elected to the Municipal Commis-
sions before the 18th March and these
are the people who voted for merger
with India.

Shri Nambiar: They were elected
when the French were there and the
franchise then was restricted. When
the change came they were removed
and now you have put them back.

Shri Anil K, Chanda: I am sorry that
the persons who generally speak so
elogquently about democracy are ques-
tioning the authority of the Muni-
cipal Commissions there. The whole:
matter is receiving our consideration
and all views will certainly be consider-
ed. What is going on in the State of
Pondicherry is a very temporary phase
because it is only de facto transfer that:
has been effected and de jure transfer
has not yet taken place. I am sure
every consideration will be paid to Mrs.
Chakravartty's suggestions.

Shri T. 8. A. Chettiar: What sbout
the other one?

Shri Anil K. Chanda: No change has
been brought about.” I can assure Mr.
Chettiar.

Shri T. 8. A. Chettiar: May I know
for how many years they will Le con-
tinued?

Shri Anil K. Chanda: I am not aware
of any such specific assurance.
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Mr. Chairman: Now I will put cut
motion No. 14 to the vote of the House,

The question is:

“That the demand for a suppie-
mentary grant of a sum not ex-
reeding Rs. 18,96,000 in respect of
‘French Establishments in India’
be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: Now, I will put the
Demand tv the vote of the House.

The guestion is:

““l'hat » supplementary sum not
exceeding Rs. !8,96.000 be granted
to the President to defray the char-
ges which will come in course of
payment during the year ending
fhe 31st day of March, 1955, in res-
pect of ‘French Establishments in

India’.
The motion was adopted.
Demanp No, 53—CABINET

Mr. Chairman: Motion is:

“That a sum not exoseding
Rs. 2,07,000 be granted to the
Presdent to defray charges which
will come in cuurse of payment
cduring the year ending the 31st
day of March, 1955, in respect of
‘Cabinet’.”

Appointment of 1 Cabinet Mimister and
5 Ministers of State,

Shrimati Renu Chakravartty: T teg
{6 move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 2,07,000 in respect of 'Cabi-
net’ be reduced by Rs. 100."

I have brought this cut motion be-
rause | feel it is rather necessary to
pin-point certain feeling in the country
that we are going in for larger and
larger Minisiries and Ministers of State
ete. at a time when the ordinary per-
sons in the country are bearing the
whole hrunt of economic hardship.
There is a growing feeling in the coun-
iry that the administration is growing
heavy on the Cabinet side and in the

675 LSD,
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State Cabinets. In my Siate, we have
got a huge number of Ministers. Deputy
Ministers and so on. We find here that we
have in the appointment of Dr. Katju
as—Defence Minister another addition
to the Cabinet and we have also the
appointmen. of five additional Minis-
ters of State. Actualiy, I do not want
to say exactly to what degree Mr.
Tyagi has helped us in being a “wise
man"” and in saving a large sum of pub-
lic money. But, there is a feeling in
the country that while the expenditure
for the Defence Budget has not amount-
ed larger and larger number of Minis-
ters and Deputy Ministers are needed to
administer sums which being handl-
ed formerly by people like the late Go-
palaswamy Ayyangar and just one or
two Deputy Ministers, We find that a
larger and larger number of Deputy
Ministers and others are coming into
the picture. Actually, this psychologi-
cal aspect of the problem shonld be
taken into consideration at a time when
people are really bearing the brunt of
economic hardship. We go on increas-
ing the sumptuary allowance—the am-
ount may not be very much, it may be
Rs. 3,000 but even that.._..

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
In Russia there are 212 Ministers.

Shrimati Renu Chakarvarity: I am
very glad that you are now quoting
Russia. T have been to Russia but I
have not seen 212 Ministers.

Shri M. V. Krishnappa: There the
Agriculture Ministry has got six Depu-
ty Ministers, 48 Parliamentary Secre-
taries and ihey have gnt 15 Vice-Pre-
miers and all that.

Shrimati Renu Chakravartty: I hope
you do not compare ourselves with the
Soviet Union which has -no unemploy-
ment and which has rising standards
of living (Interruptions). Take China
where the standards are different. How
meny Deputy Ministers are there in
China? What are the standards of
salaries? What is the difference bet-
ween the highesi and lowest salaries?
It is very little, not even more than
four or five times. Try to find that
out and compare ourselveg with that.
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Do not compare ourselves with a coun-
try which has no unemployment. Try to
reflect the feelings of the people in the
country. You want the people to tigh-
ten their belts but when you go up
higher you increase the sumptuary al-
lowance and you have more Ministers.
It is said that because we have some
“wise” men, they are to be catered for
and they are to be put in certain posts
as Ministers of Defence Organisation
etc. This is my only point. I think
,the Government must consider this
point and that too at this time when
we are supposed to be having “socialis-
tic pattern of society”. When we are
talking of such things we must also get
ready for further sacrifices (Interrup-
tions). This is a thing which I want to
pin-point. It is not right for us to go on
increasing the sumptuary allowance and
the number of Ministers and Ministers
of State.

4 pM.

Shri M. S. Gurupadaswamy: Just now
there was an  interruption from the
oiher side that the Soviet Union has got
a large army of Ministers. The 1emark
was irrelevant on this occasion because
here we are roncerned with our own
affairs as to what we ought to do. what
is right, what is wrong etc. We are
not in any way concerned with what
other countries are doing in the matter.
Every day, in the morning or evening,
we are hearing nothing but the rumour
of this man coming into the Cabinet
or that man going out of the Cabinet.

Shri M. V. Krishnappa: Perhaps it is
his information about their Cabinet.

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
In every democratic country, that is
the case.

Shri M. S. Gurupadaswamy: The pa-
pers also have nothing else to talk
about except the continuous changes
made in the Ministry. The entire nvws
world of lodia todey is abcut Minis-
ters.

Dr. Suresh Chandra; You are coniri-
buting to it.
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Shri M. S. Gurupadaswamy: Our
Press has also fallen a victim io only
discussing things which relate to the
changes in the Ministry and Ministers.

Shri Nambiar: That is a news item
for them.

Shri M. S. Gurupadaswamy: Other
issues like economic and political issues
are brushed aside as unimportant. To-
day we are seeing a large army of Mini-
sters in front of us.

Shri Nambiar: But they never sit
here.

Shri M. S. Gurupadaswamy: 1t is
just like a miscellany of all sorts of
people. The criteria for selection are
not whether they know the subject or
they understand the things they have
to deal wiih. The important considera-
tion is whether this man has got wire-
pulling power or that man has.

Sardar A. S. Saigal (Bilaspur): That
is incorrect.

Shri M. S. Gurupadaswamy: [ want
10 ask the Prime Minister whether this
conglomeration of Ministers is not un-
usally large and whether there is suffi-
cient work for all of them

Shri Algu Rai Shastri: Surely there
must be.

Shri M. 8. Gurupadaswamy: I know
on good authurity and I have discussed
matters with so many Deputy Minis-
ters and many of them have told me
that they have not enough work and
the Ministers of State or the Cabinetl
Ministers do not give them work.

The Deputv Minister of Communica-
tions (Shvi Raj Bahadur): Question.

Shri M. S. Gurupadaswamy: [ am
telling you the truth.

Shri Algu Rai Shastri: This is your
information.

Shri M. S. Gurupadaswamy: 1 have
come to know from many people that
the Deputy Ministers have no work to
do at all. (Interruptions). The hon.
Member knows much better than my-
self,
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Mr. Chairman: Let there be a little
_more seriousness.

Shri M. 8. Gurupadaswamy: 1T am
very serious. but they are interrupting
me. I am just telling that there is
not sufficient work for such a large
army of Ministers.

Shri Raj Bahadur: Question.

Shri M. S. Gurupadaswamy: Most of
the people are being taken in the Minis-
try just with a view to provide them
with some sort of employment.

An Hon. Member: No, no.

Shri M. S. Gurupadaswamy: The in-
efficiency that is seen in the functioning
of the Ministry is largely due to the
incompetence of these persons and it is
due to the fact that they are nct the
proper men to be Ministers. 1 am of
the opinon that Ministers should not
be taken ad naunseam without any re-
gard to the necessity being there.

Shri M. V. Krishnappa: The hon.
Member is perhaps one of the disap-
pointed Ministers.

Shri M. S. Gurupadaswamy: [ was
never a claimant to the Ministry; I do
not hope fo be a Minister and I do
not want to be one among those whom
1 am criticising.

Shri Nambiar: He would not like te
be anywhere near Ministers.

Shri M. 8. Gurupadaswamy: Lastly,
I say that not a day passes without ru-
mourg that this man or that man in the
Congress Party is stepping into the
Ministry, and every time the work of
the Parliament has suffered and the
work of the Congress Party also
has suffered considerably, Many of
the younger Members here do
not speak out their minds lest they
may spoil their ‘chances for the
Ministry. The Prime Minister—a
very clever man that he is—always
dangles before them one place or the
other in the Ministry in every session.
Many of the upright or very frank
young men in the Congress Party do
not come and speak out their minds
freely and frankly. They
that they may fall out from the grace
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.0of the Prime Minister. It is not 3 good

or healthy sign at all. Most of the

‘people in the Congress have been doing

nothing but thinking of Ministry now-
a-days. 1 sincerely believe that some
people in the present Ministry may be
conveniently dropped. 1 am suggesting
that thereby we will_not only be achiev-
ing more efficiency but also there will
be adequate work for all the Ministers.
Now, there is a premium on inefficiency,
and hard work is at a discount. There
is no proper division of work between
the Ministers because there are too
many Ministers. The whole Ministry
should, in my opinon, be rationalised
in the sense that some Members must
be dropped out and that proper men
must man the Ministry, and adequate
care should be given to work and effi-

ciency.

About sumptuary allowances, I wish
to say this, They are unnecessary and
they have been tolerated too long and
I feel that the Ministers should be able
to carry out their work without sump-
tuary allowances.

The Minister of Home Affiairs (Pandit
G. B. Pant): 1 do not think that Shri-
mati Chakravartty was really very
serious......

Shri A, M. Thomas (Ernakulam): Nor
was Shri Gurupadaswamy.

Shrimati Renu Chakravartty: 1
made it in all seriousness.

Pandit G. B, Pant: If you made it in
all seriousness, then I might confess
that the hon. Member means that the
Government and the Cabinet are both
functioning so efficiently and so well
that even if the number is reduced,
there will be no harm: for, if she were
really dissatisfied with the work of the
Ministry and the Cahinet, her sugges-
tion would naturally have been for an

" increase in numbers The proposal that

she had made about a reduction in
numbers indicates that she has nq
grievance against the method of work
or the achievements of this Ministry.
If that is conceded......

Shrimati Remu Chakravarity: Of
course I do not concede that.
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Pandit G. B. Pant: To be more
gerious, is it really contended that, for
a country like ours with 360 million
people and with so much »f work to be
done, not only with regard io the pre-
sent everyday affairs but also in order
to make up for the accumulalel
arrears of centuries of foreign rule,
the strength of the Cabinet is exces-
sive. Can any one possibly argue that
the affairs of a country as huge as ours
and with so many and so varied ques-
«flons to be tackled and so 1iany re-
gional prejudices or tendernesses......

Shrimati Rennp Chakravartty: There
are 300 State Ministers too.

Pandit G. B. Pant: Is it in any way
possible for even the best of men and
women to satisfy {he elementary needs
and demands of such a huga popula-
tion with a smaller number? 1t may be
that we are not fully able {0 carry out
what is expected of us; bu* that can
be an argument for having fresh talent
in the Ministry and rot for cutting out
anybody.

I think she referred *o China. I
wonder if there is any information
available ag to the number of Minis-
ters in China,

Shri Asoka Mehta
There is.

Pandit G. B. Pant: It is, I think, a
huge figure.

Shrimati Renu Chakravarily: What
is the difference between the lowest
and the highest?

Pandit G. B. Pant: 1 cannot say.

(Bhandara):

Shrimati Renu Chakravartty: What
is the difference between the lowest
and the highest payments; that is a big
point?

Pandit G. B. Pant: The two ques-
tions are different. One is: whether the
fiumber is adequate, excessive or In-
adequate. So far as that is concerned.
I think it is conceded that ihe number
is less than it is in China......(Inter-
ruptions). If we were to copy China,
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we would have to employ more Mini-
ters. Chinag is only, I think, a recent
addition but if you go back to the
parent or grand parent, Russia, then,
we find that there the number of Min-
isters is much more: 48, I ain told.

Shrimati Renu Chakravarity: What
is the figure of unemployment, may we
know?

Pandit G. B. Pant: Well, I think
people are employed as Ministers so
that they may be under employment.

An Honm. Member: The number of
Ministers is more than 200.

Shrimati Renu Chakravartty: Will
you follow that here?

Pandit G. B. Pant; At least xou
would like us to follow: whether we
will, or not, is a different matter.

An Hon. Member: Socialistiz pattern
or policy is followed.

Shrimati Reny Chakravartty: So far
as the Ministers are concerned.

Pandit G. B. Pant: 1 do not know
whether it is a gquestion worth being
raised on the floor of this Parliament.

It is really a marvellous thing how
much a huge country is being managed
by a Ministry the total bill of whichn
falls short of Rs. 9 lakhs. I have betore
me the figures of the salaries and al-
lowances paid to Cabinet Ministers,
Ministers of State, and Deputy Minis-
ters and the aggregate total comes to
Rs. 8'8 lakhs. - )

Shri Nambiar: What about the State
Ministers? For every State, there are
Ministers.

Pandit G. B. Pant: The Stale Minis-
ters, I think, are treated with greater
tenderness by the Members of the
Opposition.

Shri Nambiar: Not so much allow-
ance there.

. Pandit G. B. Pant: I think. if they
are not receiving any sumptuary al-
lowance, they would do belter t>
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| Pandit G. B. Pant]

receive so that they keep all the Mem-
gers of the House in good humour. I
think at least we require a Minister to
stand as a standby and so 1 am here
as the latest addition.

As to the expenditure itself, the
comparison with the salaries of the
persons at the bottom is hardly rele-
vant at this stage. There uare many
working in the Government who are
receiving more than double the salary
that the Prime Minister gets. So, 1.
suggest in any way that it is the
ealary which attracts people to the s
cnarge of the duty, is not very gens-
rous; there may be other considera-
tions but it is not the salary and al-
lowances. This substantial difference
between the rates at the bo‘tom and
the top is a question which is worth
considering. I do not leave it ou* com-
pletely. But, so far as this particular
matter is concerned, it is hardly rele-
vant. The proposals that were made
yesterday by the hon. Finance Minister
would, to some extent 1 think, take off
something from what the Ministers are
getting. To that extent at least, Mein-
bers opposite will find some relief. 1
think it will not affect the allowances
of the Members. If the proposals do,
1, on my part, would try to intervene
to see that they do not......

Shri Nambiar: We want a reduction
for Members; their pay must be reduc-
ed.

Pandit G. B. Pant: You csn do so.
Apart from that, evenif the law re-
mains as it is, it is open to cveryone to
surrender what he gets......(Interrup-
Tons.)

An Hon. Member: Tt will not affect
the entire House.

Pandit G. B. Pant: [ think Shrimati
Chakravartty will be good 2nough to
withdraw her cut motion.

Shrimati Renu Chakravarity: I press
my cut motion.
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Mr. Chzirman: The auestion is:

“That the demand for z supple-
mentary grant of a sum not
exceeding Rs. 2,07,000 in respect of
‘Cabinet’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 2,07,000 be granted
to the President to defvay the
charges which will come in course
of payment during the year ending
the 31st day of March, 1955, in
respect of 'Cabinet’.”

The motion was adopted.

Demanp No. 113—OTHER CAPITAL
OuTtLAY oF THE MiINisTRY oF CoM-
MUNICATIONS.

Mr. Chairman: The motion is:

“That a supplementary sum. not
exceeding Rs. 96,80,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1935, in
respect of ‘Other Capital Outlay of
the Ministry of Communications’.”

Cash Compensation gnd purchase of
new aircraft,

Shrimati Renu Chakravartiy:
to move:

I beg

“That the demand for g supple-
mentary grant of a sum not ex-
ceeding Rs. 96,80,000 in respect of
Other Capital Outlay of the Minis-
try of Communicaticns' be reduced
by Rs. 100.”

Mr, Chairman: Cut rmoticn, No. 17 Is
not moved. So, cut moticn No. 16 is
before the House.

Shri D. C. Sharma (Hoshiarpur):
What about other Demiands? Are they
not s‘oir_:s to be considered?

Mr. Chairman: They will come later

. L.
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Shri D. C. Sharma: I think there are
only ten minutes left. I want to speak
on the other Demands also.

Mr. Chairman: The guilotine will be
at 4.30 p.M,

Shri D. C. Sharma: It is already
there so far as we are concerned.

Shrimati Renu Chakravartty: This
cut motion—No. 16—of mine is with
, regard to the cash compensation and
purchase of new aircraft. Actually, I
remember that when we were discuss-
ing the Airlines NatirnalLsation Bill,
we pointed out that we w'll have to be
very careful as to the c,n.putation of
the compensation, boecause, as we
pointed out by very specific examples
as to how the accoun!s Lave been in-
flated. We had also pointed out that
the aircrafts and their spare-parts had
been really bought at a very low rate
from Military disposals and therefore
we are really rather surprised to see
that a further provision of Rs. 731-65
lakhs is now estimatedq against the
provision of Rs. 609'37 lakhs made
earlier, The total has now come to
Rs. 73165 lakhs. This is quite a big
amount which has increased, and we
are rather anxious about it.- May be the
Ministry has actually acceded to the
demands of certain private companies
which had really, from the very begin-
ning, opposed nationalisation and
finally when it became a fait accompli
the companies put the serew on and
tried to get as much compensation as
possible. The Government said that
the forms are complicated and Shri
Raj Bahadur said that they had to fill
up 38 forms and that therefore they
could not use the money last year. It
may be 3o, but we would like to know
why, when we were already having
deep-seated fears that the amount of
compensation would not be compuled
on the actual cost, the amount has now
gone up to Rs. 731:85 lakhs. That is a
case about which we are anxlous.

Secondly, with regard to the aues-
tion of new aireraft. Actually, _I
remember at the time when we had
raised this question of Dakotas and
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various other old aircraft being taken
over—at that time when they were
taken over—we stressed that because
they were rather old, the {aking over
of those old aircraft should not lead
us again to further expenditure for re-
placing the aircraft. Again, however,
we are to incur lirge amounts of
mpney for replacement. We would like
to know exactly why there has been
increased expenditure on the escala-
tion and delivery charges on the new
aircraft and what is the reason for this
particular item. These are the two
points which I would like the Minister
to clarify.

Shri Nambiar: I very strongly sup-
port the cut motion moved by my hon.
friend who has just now spoken. I have
to say that this is most surprising. I
was one of those in the Select Com-
mittee which dealt with the nationa-
lisation of the airline corporations.
While we discussed the matter there,
we were made to understand that they
were given maximum compensation °
that were asked for or were allowable.
So, there was no ground at all for them
to demand more compensation., Here
the increase is to the extent of Rs. 731
lakhs odd and it is a wvery serious
matter. Whatever material we procur-
ed then or were transferred to our
account from those (ompanies were
not of cash value at all and we tonk
them over from the book -ralue. Fur-
ther, many of the materials were
practically useless. I can say this
about the Dakotas themselves. We
knew that many Dakotas which we
took over—which we purchased from
them—were already scrap or had al-
ready crashed. Not a pie has come out
of them. They went off with a few
lives along with them. They went off
in the crash. That was the sort of Da-
kotas which we purchased. Now, {for
all this scrap materials, s0 to say, are
we to pay more? This is charging us
very high and the public should not be
made to bear the brunt of paying these
companies. Therefore, I very strongly
object to this method and I request
that the case must be reviewed before
any more grant is made.
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Shri Raj Bahadur: Thres minutes
are there before the guillotine is to be
applied to the rest of the Demands. In
these three minutes I cannot say which
However, I would like to say a few
words, first to assure the hon, Mem-
bers opposite,—and I think they could
also know i if they read the list of Sup-
plementary Demands carefully—that
what we are asking for is for the capi-
tal requirements of the two Corpora-
tions and not merely for the cash pay-
ment of compensation as such. We
have already given an indication on
the floor of the House that whatever
we estimated at the time when the Air
Corporations Bill was passed, to be the
amount of compensation to be paid to
the air companies, that estimate would
not be exceeded. Some provision *was
made last year in the Supplementary
Demands for the payment of compen-
sation but that could not be paid. As-
sessment of compensation could not be
completed and therefore, payment was
not made. So, it had to be brought up
this year. Because we hope that com-
pensation is about to be paid now. So
we have come forth with this Supple-
mentary Demand.

In regard to the purchase of aircraft,
rertain expenses known as “escalation
charges” have accumulated in regard
to the purchase of the five super con-
stellation planes that we have pur-
chased. Two of these were of the type
1049-C. These “escalation charges” re-
flect the rise in the cost of labour and
material during the time of manufac-
ture. These come to Rs. 20-63 lakhs in
respect of the two 1049-Cs. For the re-
maining three other aircrafts—which
are of the model 1049-E, the rise is Rs.
30-00 lakhs. Then, for delivery charges
on these three super constellaticrn air-
crafts, the charges are Rs. 2097 lakhs.
The total escalation charkes amount
to Rs. 52-61 lakhs. Thus there has been
some increase on this account. That
has to be paid. Much of the price of
these aircrafts has been paid and the
remainder has to be paid. Provision is
being made for that purpose. These
advances to the Corporaticn will be
for capital expenditure. This has to be
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provided to the Corporations, on such
terms and conditions under Section 10
of the Air Corporations Act as the
Government may decide. Therefore,
there is nothing out of the way. It is
an extra expenditure in the mnormal
course that has to be incurred for the
purpose of the normal functioning of
these air corporations. I may once
again repeat that the amount of com-
pensation that we may have to pay, as
already estimated, will not be exceed-
ed.

Shrimati Renu Chakravartty: This
is a question of increase of the capital
requirements. This capital require-
ment does not include the compensa-
tion. What exactly is the reason {for
this increase?

Shri Raj Bahadur: We had provided
that we shall advance to the Air Cor-
poration- necessary amount for the
payment of compensation. That com-
pensation was not paid during last
vear because the compensation could
not be calculated. There was some
time taken, not due to any fault on
our part but because the companies
furnished, their returns, which we
wanted them to furnish very late. We
also came before this hon. House
for amendment of the Air Corporations
Act for the extension of the warious
statutory time-limits prowrled in sec-
tions 22, 23, 24 and 25 of that Act. We
came before the House for extension
because these companies could not
furaish in time all the information we
required. Payments could not be made
last year and therefore we have to
make them now. We hope to make
the payments before the end of the
current year.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): May
1 ask whether the officers who Wwere
engaged in the assessment were the
same who were taken when the Corpo-
ration was started?

Shri Raj Bahadur: They were drawn
from various sources. We got them
from the Aeronautical Inspection Wing
of the Civil Aviation Directorate, from
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Dexmanp No. 32—PavmeNTs TO
OTHER GOVERNMENTS, DePARTMENTS
ETC. ON ACCOUNT OF THE ADMINISTRA-
TION OF AGENCY SUBJECTS AND MANA-
GEMENT OF TREASURIES. .

“That a supplementary sum not

the Inspectorate were of the Hindu-
stan Aircraft Limited, from former
employees of the @ir lines who came to
the Corporation and from the retired
officers of the Inecome-tax Department.

Mr. Chairman: I will now put to the
House cut motion No. 16 which has exceading Rs. 11.008 bo grantsd 1o

5 the Presiden; to defray the charges

:::wmoved by Shrimati Renu Chakra- i e el
) ‘ment during the year -endidg the

31st day of March, 1955, in respect
of ‘Payments to other Govern-
ments, Departments etc. on ac-
count of the Administration of
Agency subiects -and Management

The guestion is:
“That the demand for a supple-

mentary grant of @ sum not ex-
ceeding Rs. 96,80,000 in Tespect of

‘Other Capital Outlay ‘of the
Ministry of Communications’ be
reduced hy Rs. 100"

The motion was negatived.
Mr. Chairman: The question is:

“That ‘a supplementary sum not
exceeding Rs. 96,80,000 be granted
to the President to defray the
tharges which will come in course
of payment ‘during the year ending
the 31st day of March, 1955, in
respect of ‘Other Capital Outlay of
the Ministry of Communications'.”

The motion was adopted.

Mr. Chairman: All the rest of the
Demands are guillotined. 1 will put
them all together.

The question is:

“That the separate supplemen-
tary sums not exceeding the sums
shown inthe third column of the
Order Paper be granted to the
President to defray the charges
which will come in coursé of pay-
ment during the year ending the
31st day of March, 1955, in respect
of 'the following Demands entered
in the ‘second column thereof De-
‘mands Nos. 32, 36, 37, 98, 40, 47,
48, 55, 60, T1, 82, 89, 125 and 133.”

The motion was adopted.

'of Treasuries’.”
DeMaxD No. 35—MinT.

“That a supplementary sum not
exceeding Rs. 2,75,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1955, in
respect of ‘Mint'.”

DeEMAND No. 37—SUPERANNUATION AL~
LOWANCES AND PENSIONS.

“That a supplementary sum nct
exceeding Rs. 23,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955, in
respect of 'Superannuation Alluw-
ances and Pensions’.”

DEMAND No. 38—MiIsCELLANEOUS

DEPARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FINANCE.

“That a supplementary sum not
exceeding Rs. 1,06,00,000 be grant-
ed to the President to Jefray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955, in
respect of ‘Miscellaneous Depart.
ments and Expenditure under the
Ministry of Finance'.”

Demanp No. 40—MiSCELLANEOUS

ADJUSTMENTS BETWEEN THE UNION

The motions for Demands for Sup- AND STATE GOVERNMENTS,

" plementary Grants which were adopt-
" ed by the Lok Sabha are reproduced

“That a supplementary sum not
below.—Ed. of P.P.

exceeding Rs,_ 1,26,000 be granted
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to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955, in
respect of ‘Miscellaneous Adjus!-
ments between the Union and
State Governments’.”

Demane No.  47—MISCELLANEQOUS
DEPARTMENTS AND EXPENDITURE UNDER
tHE Ministry oF Foop anp AcGRICUL-
TURE.

“That a supplementary sum not
exceeding Rs. 12,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1933, ia
respect of ‘Miscelaneous Depart-
ments and Exenditure unde: the
Ministry of Fool and Aericul-
ture'.” :

Demanp No, 46—MINISTRY OF

HeALTH,

“That a supplemeniary sum not
exceeding Rs. 53,000 be grarted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955, in
respect of ‘Ministry of Health".”

Demanp No. 55—PoLicE

. “That a supplementary sum not
exceeding Rs. 51,21,000 be granted
to the President to defray the
«charges which will come in course
of payment during the year end-
mg the 3lst day of March. 1955.
in respect of ‘Police’.”

DeEmanp No. 60—BROADCASTING

“That a supplementary sum not
exceeding Rs. 9,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1955, in
respect of "Broadcasting’.”

DemaANDp No.  71—ADMINISTRATION
~OF JUSTICE.

“That a supplemeatary sum not
exceeding Rs. 27,000 be granted
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to the President to defray .he
charges which will come in course
of payment during the year end-
ing the 31st day of March, 155, in
respect of ‘Administration of Jus-
tice".” .

Demanp No. 82—Sart

“That a supplementary sum not
exceeding Rs. 8,00,000 be granted
to the President to defray <he
charges which will come in course
of payment during the yea. end-
ing the 31st day of March, 1955, in
respect of ‘Sait’.”

DemanD No. 89—Prrvy Purses AND
ALLOWANCES OF INDIAN RULERS.

“That a supolementary sum not
exceeding Rs. 10,000 bz granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 3lst day of March, 1933, i1,
respect of Privy Purses and Al
lowances of Indian Rulers'.”

Demanp No. 125—CaprtaL OuTrLay
OF THE MINISTRY oF HEALTH.

“That a supplementary sum ,.ot
exceeding Rs. 76,20,000 be granted
to the President to defray the
charges which will come in course
of payment during :he year -
ing the 31st day of Marcn. 1957 1
respect of 'Capital Outlay of the
Ministry of Health'."

Demanp No. 133—Caprtar  OuTray
OF THE MINISTRY OF REHABILITATION.

“That a supplementary sum not
exceeding Rs. 5,00,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the yew ond-
ing the 31st day of March, 1955, 1n
respect of ‘Capital Outisy of the
Ministry of ‘Rehabilitation’”

APPROPRIATION BILL
The Minister of Revenme and Civil

Expenditure (Shri M. C. Shah): 1 beg
to move for leave to introduce a BIll
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to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of India
for the service of the financial year
1954-55

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for the
service of the financial year

. 1954-55."

The motion was adopted.

Shri M. C Shah: I introduce* the
Bill and beg to move*:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1954~
55, be taken into consideration.”

Mr. Chairman: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of Indiz for the
service of the financial year 1954-
55, be taken into ~onsideration.”

The motion was adopted.
Mr. Chairman: The question is:

“That clauses 1 to 3, the Sche-
dule, the Title and the Enacting
Pormula stand part of the Bill”

The motion was adopted.

Clauses 1 to 3, the Schedules, the
Title and the Enacting Formula
were added to the Bill.

Shri M. C. Shah: 1 beg to move:
“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.
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IMPORTS AND EXPORTS CONTROL
AMENDMENT BILL

‘The Minister of Commerce
Karmarkar): I beg to move:

“That the Bill furiher, to amend
the Imports and Exports (Con-
trol) Act, 1947, as passed by Rajya
Sabha, be taken into considera-
tion.

(Shri

As hon. Members are aware, foreign
exchange control became a very im-
portant factor during the prosecution
of the last war and that was a time
when the then Government issued an
Ordinance. But the reasons for control
of foreign exchange at that time and
now vary. At that time it was neces-
sary to economise the exports in view
of the internal needs of the country as
also to control exports with a view to
conserve the foreign exchange for the
prosecution of the war. That was the
relevant consideration then. But after
independence the control of foreign
exchange has naturally assumed an
important place in the economy of the
country. As hon. Members will easily
appreciate, the seven or eight years
after 1947 have been years of difficulty
and uncertainty. As you are aware, the
immediate problem after the war was
to meet the various scarcities. There
was scarcity of -food, of consumer
goods, of raw material, of capital
goods., Added to the initial difficulty
was also the difficulty of the un-
certainty of the earnings of foreign
exchange, As hon. Members can see,
the availability of foreign exchange
varigd from year to year. I might just
in brief invite the attention of the
House to the varied nature of our
earnings of foreign exchange during
the last five years.

So far as exports were concerned,
because that is the bulk of the foreign
exchange earned, the House will find
that during 1948-49 our earnings, in
round numbers to the nearest crore,
were 478 crores: in 1949-50 it was 531
crores: in 1950-51 it was 662 crores: in
1951-52 it was 742 crores; in 1952-53
it was 578 crores; and dvring 1953-54

_‘.‘]-;ltl;-t;duced and moved with the

recommendation of the President.
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it was 528 crores. So hon. Members
will find that our earnings varied from
year to year.

Taking the invisible earnings, they
also varied from year to year. But I
am happy to say that the invisibles
always showed a credit to our account.
For instance, in 1948 our balance, so
far as invisibles were concerned, was
30.60 crores; in the calender year 1949
it was 43.3 crores; in 1950 it was 39.2
crores; in 1951 it was 555 crores; in
1952 it was 952 crores in 1953 it was
92 4 crores and in the period January
to March 1954 it was 20:1 crores. So,
our principal difficulty was in adjust-
ing our quantum of imports to the ex.
tent permitteq by our exports. There
was the other difficulty of our food re-
guirements. Our feood requirements
naturally could not be neglected what-
ever else we neglected. There also, we
find varying requirements from year to
year. For instance, in 1948-49, we had
fo import, again to the nearest crore,
food to the tune of Rs. 102 crores, in
1954-55, Rs. 134 crores, in 1950-51, a
little less than is Rs. 81 crores, then
came the year in which we had
to make the largest import that
is 1951-52 Rs. 230 crores, 1952-
53 HRs. 163 crores and in the
current year, that is the year that has
passed 1953-54, it was only about Rs.
B4 crores. Here again, the House will
see that we had to incur expenditure
of foreign exchange on food to a vary-
ing degree, which varied from Rs. 64
crores during the current year to Hs.
230 crores during 1951-52. The
House will easily agree that whatever
else we neglected, we cannot neglect
the food requirements of ke country.
When there was searcity of raw mater-
ials, we had to import raw materials
for our growing industries. There was
a third item, capital goods which we
could not neglect. Whatever remain-
ed, we had to utilise for the require-
ments of consumer goods. Our import
policy had to adjust itself according to
the availability of foreign exchange. I
shall not tire the patience of the House
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by any long observations on the vari-
ous periods. But, I think it will serve a
useful purpose if I indicate briefly
how the availability of foreign ex-
change has emabled us to be liberal
when possible and to be restrictive
when to become restrictive was abso-
lutely necessary.

As I said earlier, our utilisation of
foreign exchange naturally follows al-
most the trend of our balance of pay-
ments. Of course, incidentally, we
have also to see to it that we take note
of the fact that our foreign exchange
resources were never much too ample.
Therefore, we found it possible to give
protection to our nascent industries. If
I may take the House through the
various vicissitudes of our import
policy during the last 5 years I may
say, during the latter half cf the year
1949, import policy was sufficiently
restrictive since the balance of trade
position had shown sufficient signs of
deterioration with heavier imports and
falling exports during the last two
quarters of 1949. This trend continued
during the year 1949 also. During the
year 1950, although the same measures
of strictness in the import policy con-
tinued, sympathetic considerations had
to be shown for revision or readjust-
ment towards relieving the stringent
restrictions where, in the larger
interests of the country, it was con-
sidered necessary to do so.

Coming to 1951, during the first half
of the year, the balance of trade posi-
tion showed considerable improvement
and India began to have export sur-
pluses. Import control could now be
sufficiently liberalised. In fact, the
problem in that year was not of rest-
ricting imports but of securing
supplies from overseas markets in
which these supplies were crylng up
That was an abnormal year. The year
1951 was thus a period of liberallsed
import policy in the ccntext of the
export surpluses and our earnipgs on
invisible account together with the
sterling releases which were made
available to us by the Government of
the United Kingdom.
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During the year 1952, two important
economic facts came to notice. Firstly,
there was a large gap in the dollar
earnings and expenditure of the ster-
ling area. Secondly, as a result of the
Korean peace talks, there developed a
sort of world resistance for goods and
prices began to sag. On the domestic
front, it was noticed that over-stocking
ol certain imported goods had taken
place and prices began to fall in
several sectors. The balance of trade

, position was also not favourable and
the adverse balance of trade by sea
and air alone during the first guarter
was running as high as Rs. 95 crores.
However, the position should not
really be considered as having been
alarming, as the defic’t that we incur-
red was described by the Finance
Minister at that time as ‘planned de-
ficit' in the balance of payments while
delivering his Budget speech for the
year. We had to plan our import
policy for that year accordingly.

During the year 1953, a large num-
ber of items were thrown open to
newcomers and the minimum vahlue of
quota licences was also raised. That
was possible on account of the direc-
tion of the balance of payment posi-
tion. During the course of the year
1954, the foreign exchange position
eased further and in view of the
expanding economy under the impact
of the Five Year Plan, emphasis was
laid in the direction of achievement of
higher levels of imports as well as
exports. The import policy announced
by the Government during the two
half years of 1954 was directed to-
wards further liberalisation of imports
and relaxation of unnecessary restric-
tions which were considered no longer
necessary under the changed circum-
stances of the country. I may also
tell the House that the broad guiding
principles in the formulation uf policy
during the year were the foilowing:

(a) liberal provision for raw ma-
terials to remove shortages and to
maintain stocks at .satisfactory levels;
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(b) liberal provision for ihe import
of capital goods having cdue regard to
indigenous production;

(c) increased provision for the im-
goods,
because we could not neglect that
sector,;

(d) continuance of the scheme of
token imports to set a standard for
indigenous production; and

(e) moderate increases in the impory
of articles (luxury and semi-luxury
goods) it still forms a very small
portion of the total foreign exchange
available—the import duty on which
was raised with the approval of the
G.AT.T. organisation.

Thus during January-June 1934, im-
port quotas of 22 items including betel-
nuts, safety razor blades, etc. were
liberalised. As many as 17 new items
-were thrown open to new-comers.

During the latter half of 1954, the
import policy was further liberalised
in the context of improved fecreign
exchange position and in the exper-
ience gained during the preceding
licensing periods. The list of items
which were under the token quota
scheme was considerably expanded. I
shall not tease the house by any more
details.

During the first half of the present
year, that is 1955, for which the import
policy was announced on 30th Decem-
ber, 1854, the Government reviewed
the needs of the country’'s economy
and found it possible to take further
steps in the direction of liberalisation
of the import trade. The liberal licens-
ing scheme was extended to cover a
number of important items. Quotas

' ‘have been increased for certain items
. where shortages were being experienc-

ed, For a few ftems which were
hitherto in the banned list, token quo-
.tas were prescribed. Further relaxa-
tions have also been made in so far as
imports of goods from the dollar area

_.are concerned, including metal work-

.ing tools and machinery. That was tke
tendency of the policy for the first Wulf
of this year.
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It may be stated that the present
pattern of our import policy might be
appropriately described as ‘selective
liberalisation’. We select the items
where liberalisation is justified. While
ample provision is made in the import
policy for capital goods and raw
materials of industry, as well as con-
sumer goods, a distinet shift in our
import policy is noticeable in the
recent past. This shift has been dictat-
ed not necessarily by considerations ct
foreign exchange alone because we
cannot say that even under the foreign
exchange position in view of later
possible requirements for developmen-
tal purposes; these requjrements will
be heavy—but by considerations of an
economy which is fast developing. As
indigenous industry progresses and
new - commodities are manufactured by
us in sufficient quantities and of good
juality, the items in question are
either restricted or totally banned. One
of the ways to achieve this abjective
is, as hon. Members are already
aware, to liberalise imports while rais-
ing the import duty thereon, so that it
not only gives the largest quantity that
we require, but, at the same time, it
acts as a healthy restriction on fureign
exchange expenditure, In the future
also, the pattern of import trade is
bound to change. But, it should not be
concluded from this that imports will
take place on a lower level. With the
development in the consumption of the
population of this country, with the
increase in the national income and
social welfare, with the ewvolution, in
short, of the socialistic pattern of
society, which implies a higher stand-
ard of living and more consumption
and more production, the need to im-
port will be larger; but the aeed f{o
export will also be greater. Imports
a,d exports will, in the long run,
attain higher levels than ever beclore.

That is our objective, 1 have invited
the atte:}ﬂm-. of the House to these
considerations connected with import
control, namély selection of items as
also the necessity to use foreizn ex-
change, because many a time in the
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past, whenever we have taken actiun
to restrict particular items or libera=
lise particular items, we have been
faced with the criticism that we were
foo restrictive when we restricted and
too liberal when we were liberalis-
ing. All that I wanted to invite
the attention of the House to was . to
ihe fact That we have to have a double
objective before us. One is not to ex-
ceed the foreign exchange availability
soas to runa huge deficit; the other is
at the same time to see to it that the
foreign exchange available is spent in
a proper manner. As I said a moment
ago, our policies have always been
dictated by the prime considerations,
firstly of the necessity of food imports
to' the extent to which they were
neécessary in the past, secondly of the
advisability of not stinting industry
for its development either :n the
nature of capital goods or raw mater-
ials, and thirdly of so adjusting our
expenditure of foreign exchange in
respect of consumer goods as not to
make the population stint in res-
pect of the necessities. Actually,
what might be considered as luxury or.
semi-luxury articles amount even in
our liberal scheme to about Rs. 14
crores, in a budget of Rs. 550 crores,
so, it comes to about Rs. 2 or 3 crores,
for every Rs. 100 crores. So, that is the
method by which we have been able to
regulate import control. And "1 am
quite sure that the House will appre-
ciate the fact that as a result of all
the various actions taken, sometimes
stinting, sometimes liberalising, but,
always going according to the require-
ments dictated by foreign exchange
availabilities, our sterling balances are
still there, so that they might be help-
ful to us in the few years of intense
development that will follow, when we
will require not only what is available
of the sterling balances, we shall also
have to keep a necessary minimum by
way of reserves—but’ something more.

+Hegarding exports, during the time
of the war. it was a question of con-
trolling exports. Now, it would be
really wrong to describe the measures
tha: we take for exports as export



807 Imports and Exports

&ontrols.  In faet, it is export promo-
tion. It is import control on the one
hand, while it is export promotion on
the other as a correlative, In fact,
about 90 per cent of our commodities
are subjected to free licensing, so far
as exports are concerned. There again,
the particular sector has to be taken
into consideration, and we have to see
whether the internal requirements of
the country make it absolutely difficult
for us to have free licensing in the
matter of exports. Take oil, for in-
stance, i.e. the case of edible oils.
‘There, we have always to see that the
country is not stinted of its require-
ments. In items like that, we can say
that we do exercise a measure of ex-
port control, and that export control
is a measure of control which we exer-
cise always subject to the internal
requirements of the country. I hope
ihe House entirely agrees with me that
it is not a good policy to stint our
counirymen in respect of their necessi-
ties.

QOur export promotien, I am hippy
to say, is bearing slow fruit. Hon.
Members will find on a study that
during the last five years, our pattern
of foreign trade has been slowly
changing. In the pre-war period, we
were largely exporters of raw mate-
rials. Now, the swing has turned; and
we have turned appreciably, to a
better extent than before, to be expor-
ters of finished products. Some of us
do.suffer from a sort. of inferiority
complex, which leads us to believe
that our products are necessarily in-
ferior to the products of foreign coun-
tries. Hon. Members will have read in
a news item this morning—and it is'a
fact—that for our diesel engines, for
instance, there has come a small order
—may be & token order—from an ad-
vanced country like Germany. So, we
need not have any sense or feeling of an
inferiority complex, so far as our pro-
ducts are concerned. We are a growing

country, we are a slowly developing.

country, and there is no need for our
countrymen to lack, so far as intellh
gence is concerned. We may not have
got the technical know-how in some
sectors. but we are trying to replenish
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that in the best manner possible. And
I think that during the last few years,
industry has achieved results ihat are
really a credit to the country. I do not
want to generalise this to every sector,
and to every item of the industry;
things do require improvement, but it
is a healthy sign that foreigners are
showing a keen interest in our goods.

I think there is very little else to
say. As for the mechanism of import
control also, we are learning by ex-
perience, and I am quite sure that we
have made a few mistakes at the cim-.
mencement. When it comes to a ques-
tion of issuing lakhs and lakhs of
licences, it is rather difficult. We tried
an experiment three years back by
keeping our licences open to new-
comers, Then, we were flooded with 2
large number of  applications for
licence—] forget the exact figure—
during that half year. I think 'he num-
ber of applications came to about a
lakh and a little more, and we found
ourselves in great trouble. Often, the
question was asked, and the criticism
was made that we were partial to
established importers. Supposing, we
make it open to everybody to
ask for import or export licence,
then it will lead to chaos. So,
in the mechanism of import and export
control......

Shri A. M. Thomas (Emakulam):
Why do you not decentralise the
machinery?

Shri Earmarkar: We are trying to
decentralise the machinery.

Shri §. §. More (Sholapur): Chaos
or corruption?

Shri Earmarkar: Corruption, so far
as the hon. Member's ideas are con-
cerned, and chaos also following
corruption. But as far as we are con-
cerned, we are coming back from dark-
ness into light. Perhaps, the hon.
Member's progress is in the reverse
direction. However, that is another
matter, and that is for him to decide
for himself. I wish my hon. friend is a
Iittle more serious, because ultimately
I have such a regard for his intelli-
gence that sometimes that regard feels
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some shock at these unmeant but care-
less remarks—careless is a fully par-
liamentary word.

Shri 8. 8. More: May I make a sub-
mission? As far as this licensing
department is concerned, it is a matter
of public scandal, and 1 can quote
from so many Government documents
to sho.w that that sort of thing is going
on. So, it is only a question of whether
it is chaos or corruption. That is the
only alternative.

Shri Karmarkar: So far as my hon.
friend is concerned, perhaps that is
the oniy alternative, and he can choose
either of them, either corruption or
«chaos.

Shri S. S. More: I would rather
choose chaos.

Shri KEarmarkar: But that is not our
alternative. As I seid earlier, when the
thing was new, many people took ad-
vantage of the vagueness of so many
things. I can just mention one small
example, where we have had a lot of
difficulties. We, in our commonsense,
sitting in our office, believe that what
we have said will cover a particular
thing, but in practice, it may not. For
instance, recently, an instance occur-
red, which I mentioned at some other
places also, where in order to give
protection to the indigenous industry
in a particular sector, namely pencils,
we said that pencils which cost less
than Rs. 16 per gross should not be
imported into the country. But we did
find that one consignment came in,
where the price was Rs. 45 per gross:
80, our Customs Collector could not
hold it up. But the difficulty was that
each pencil being 9" long, each pencil
was 36" long: and we had not defined
a pencl as being a writing instrument
9" long. This is what has happened.
Now, we have taken care to define.
but that is another matter. So, these
are all the ‘bye-difficulties’, which the
import contrcl department has to
meet. 1 wish my hon. friend—I am
prepared to assist him—to carefully
study the position, both with regard to
the work of the utilisation of foreign
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exchange as also with regard
to the licensing system. I am
quite sure that if the studies
the question with me carefully, with
perfect detachment, forgetting the
fact that his study comes along
with a friend,—~who, according to my
hon. friend, has the misfortune to sit
on this side of the House,—he will
entirely agree with me in my state-
ment—when we get out of the room
after the study—that those times about
which my hon. friend referred to just
now, Delonging to the last century,
have almost disappeared. I do not say
that any system of import control or
export control that we have evolved
is bundred per cent perfect; that is
absolutely impossible, ‘'when we are
dealing with applications of the order
of lakhs. But then I am happy to tell
the House that as the industry and
trade themselves have acknowledged—
apart from what a few friends, (or I
should say, almost a solitary friend, so
far as I can see) have stated., apart
from what people like my hon friend
say, despite that study, sometimes. not
always......

Shri §_ 8. More: Is it the privilege of
Ministers to speak without study?

Shri Earmarkar: Unhappily, it has
been a constant habit with me that I
study before I speak. For my hon.
friend, it might be otherwise. That is
another matter. I do not quarrel with
his practice, because the way in which
he rises at a moment's notice exactly
shows him out. But I am very conside-
rate to him, and I have put it al the
minimum possible, and I am very
courteous to him. I would not like to
make my hon. friend the subject of
my observations this evening any
more.

Shri 8. S. More: I shall return the
compliment. )

Shri Karmarkar: Certainly. When I
am making these observations, [ am
speaking about what my hon. friend's
practice is: I hope, however that he
will make it a practice to study before
he speaks. If he could do :hat, then I
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am prepared to meet the worst from
him. I wish that between the period
between today and tomorrow, he
would be able to go into something
positive and definite and make a
healthy contribution to the debate.

Shri U. M. Trivedi (Chittor): On a
point of order. Is it a private conver-
sation between the hon. Minister and
Shri S. S. More that should go c¢n
here?

. Shri Karmarkar: One interruption is
bad encugh by itself: to have another
at this stage is worse.

I would not deal with these interrup-
tions any more, but I would just invite
the attention of the House 1w one
important fact, and that is this.
Thanks to the advice which industry
and trade and Members of Parliament
have given us, and the guidance: which
puliic opinion has given us, we are in
a position to say that we havs a me-
chanism of import and export control
which has met with satisfaction on ail
sides concerned. I do not say this in a
mood of coraplacency; there is always
room to improve, but I think ii is un-
fair to the House not to post it with
facts as they are.

These are the brief observations that
I should like to make in introducing
this measure in regard to import and
export control. Naturally, the subjects
of import and export comtrnl are sub-
jects over which hon. Members here
are bound to take a deep intercsi.

5 pM.

Before I sit down, I would like to
repeat that we on this side are not
complacent about the good results that
we have been able to achieve, ‘we’
including all those whe are in charge
of management of the import and ex-
port control departments. [ sincerely
welcome all constructive suggestions
from bon. Members on the other side.
In fact, the real reason why I was at
pains to give to the House figures and
all that was to invite the ctlention cf
fhe House to these facts and to invite
their comments, because ultims’ely
we do expect to benefit by the
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discussion that takes places on
this Bill. We do mot want to
rush this Bill through as if there is
nothing about this Bill. It is with that
intention that I would like to say res-
pectfully that I welcome all construc-
tive suggestions. In any case, I am
expecting my hon. friend, Shri 5. S.
More. to give those constructive sug-
gestions tomorrow.

Shri 8. S. More: There is no debate
on it tomorrow.

Shri Karmarkar: The next day. My
friend is a capable lawyer, and I am
a past lawyer. So for me, tomorrow
means the next day on which the dis-
cussion takes place; for him, tomorrow
means tomorrow. irrespective of what
comeg tomorrow.

With these few observations, I beg
to move that this Bill be taken into
consideration.

Mr. Chairman: Motirn moved:

“That the Bill further to amend
the Imports and Exports (Control)
Act, 1947, as passed by the Rajya
Sabha, be taken into cnnsidera-
tion.”

Shri U. M. Trivedi: I have a consti-
tutional objection to this Bill being
placed before the House. This is a
Money Bill......

Shri Bogawat (Ahmednagar South):
The time is over.

Shri U. M. Trivedi I will soeak
again.

8hri A. M. Thomas: [.et the point of
order be raised.

Shri U. M. Trivedi: Section 1A of the
Act provides that fees will be charged
on applications also. Unless fees are
charged for services rendered, they be-
come & tax, and if it is a tax, under &
very recent ruling of the Supreme
Court, this, being a tax, becomes a
Money Bill. This has been wrongly in-
troduced in the Rajya Sabha amd it
does not.bear the certificate or the
recommendation of the President.
Therefore, this Bill cannot be intro-
duced at this stage I therefore oppose
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[Shri U. M. Trivedi] Mr. Chairman: Order, order. The de-
It. Unless the certificate is attached, bate will continue on the next day
nis cannot be introduced. allotted for this Bill

s The Lok Sabha then adjourned till

Nhri 8. 8. More: This is a matter for Eleven of the Clock on Wednesday

the Speaker's rulng. the 2nd March, 1855.



